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Joint Committee report on assessment of environ mental compensation in
matter of NGT Original Application No. 875/2019 (PB) (Shankarlal Prajapat
& ors. Versus State of Madhya Pradesh

Sub: Committes constituted by Hon'ble National Green Tribunal for assessment
of environmental compensation in matter of NGT OA no. 875/2019 (CZ)
(Shankarlal Prajapat & ors. Versus State of Madhya Pradesh)

Ref: Order dated 12/10/2020 in the matter of OA 8752019 by Hon'ble National
Green Tribunal (Copy is enclosed as Annexure-T).
The Hon'ble National Green Tribunal in Original Application No. 875/2019 (PB)
vide Order dated 12/10/2020 in the case titled as (Shankarlal Prajapat & ors,
Versus State of Madhya Pradesh) issued the direction as per para-5 as follows: “3,
In view of above, it appears to be necessary to take remedial action not only for
preventing future pollution but also by recovering the cost of damage already
caused, following due process of law. It has to be ensured that no polluted
effluent or sewage is discharged in a water body, which is a criminal offence.
The restoration plan has to be prepared and evecuted, utilising the compensation
recovered, associating the community or suitable agencies. The restoration plan
may relate to environment quality in the area and water quality of the river
stretch in question. Health survey be conducted Jor requirement of potable water
and improvement of ground water quality. Steps to be faken may include setfing
up of STPs, in-situ remediation of drains Joining the river, creation of
biodiversity parks. For this purpose, we direct constitution of a foint Committee
of CPCB, State PCB and District Magistrate, Ujjain. State PCB will be nodal
agency for coordination and compliance, The Committee will be free to take

assistance from any other expert or arganisation. "
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In pursuance of the Hon'ble National Green Tribunal Order dated 12/10/2020 in
Original Application No. 875/2019 (PB) Madhya Pradesh Pollution Control Board
(MPPCB) constituted the committee vide letter dated 20/11/2020 {Copy is
enclosed as Annexure-1I) comprising :

|. Representative of Collector Ujjain,
2. Shn Sunil Kr Meena Scientist ‘D", Regional Directorate, Central Pollution
Control Board. Bhopal

3. Shri H. 8. Malviya, Superintending Engineer, M. P, Pollution Control Board
Bhopal

4. Regional Officer, Regional Office M.P. Pollution Control Board Ujjain.

In view of the above direction of the Hon'ble National Green Tribunal the
committee holds its first meeting on 07.1.2021 1o discuss on the assessment of

environmental compensation and progress in on-going work w.r.to the pollution
control.

ief on the industrial cluster & norm

The Nagda Industrial Cluster was developed prior to constitution of the State
Pollution Control Boards way back in vear 1954, The industries were discharging
their effluent in the drains/rivers/ land without any prescribed norms. The State
Pollution Control Board constituted under the Water (Prevention and Control of
Pollution) Act, 1974 started grant of consent for disposal of treated waste water as
per prevailing norms.  Ministry of Environment & Forest notified general
standards for discharge of Environmental Pollutant and amended vide Schedule VI
of the Environment (Protection) Second Amendment Rules, 1993 notified vide
(.5.R. 422(E) dated 19.05.1993, Wherein the prominent pollutants like Sulphates,
Chlorides and Dissolved Solids (inorganic) were omitted from the earlier
notification of the MoEF. (Copy of the notification is enclosed as Annexure-I11),
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Industry-w ific details

1. M/s Grasim Industries Limited, Viscose Staple Fibre (VSF) division,
Birlagram, Nagda

The unit is engaged in manufacturing of man-made fibre i.e. Viscose Staple Fibre
(VSF) since 1956. To fulfill the water requirement M/s Grasim Industries has
constructed 04 dams and 02 reservoirs on the river Chambal. These dams &
reservoirs are source of water supply to industrial area, Nagda Town, Khachrod
Town and Western railway apart from direct uses for agriculture activities from
river. The raw materials used for VSF production are Rayon grade pulp, caustic
soda, sulfuric acid, carbon di sulfide (CS,). Unit has its own Sulfuric acid & CS,
plant. Industry has Consent to Operate under Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981 valid till
21.9.2022 for 144175MT per annum (395 TPD) VSF, 85 TPD Carbon di sulfide,

405TPD Sulfuric acid, 30MW electricity production & 256.75TPD Sodium
Sulphate as by-product.

I.1. Details of Air Pollution Conirol Devices:

Ms Grasim Industries (VSF), Nagda has provided following air pollution control
devices (APCDs) to minimize the emission:

S.NO. | Process/plant Stack name &  height | APCDs |
{mirs) )

l. | Sulfuric Acid (DCDA | Acid plant stack_| (50mtrs) | 2 stages wet scrubber.
process) = 5 Polluted air scrubbed firsily

2, Acid plam stack 2 (50mtrs) though water & Inter with

3. Acid plant stack_3 (50mirs) | alkaline solution.

4, | Acid plant stack_4 (50mirs)

5. | Spinning plant | VSF stuck | lﬁimtrs} To recover CS; 11 Nos.

T (Viscose staple fibre) VSF stack_2 (125mtrs) recovery traps are installed.

7. VSF stack_3 (125mtrs)

8. | Captive Thermal Power | 30MW stack 1 (61 mirs) 3 fields, Electro Static
Plant Precipitator (ESPs)

9, 30MW stack 2 (61 mitrs) 02 ESPs with 3 fields each

10. 25MW stack 1 (71 mirs) | 03 ESPs with total 10 fields

11. | 40MW siack | (76 mirs) 02 ESPs with 3 fields cach
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Industry has provided Online Continuous Emission Monitoring Systems (OCEMS)
in all the major stacks and provided server connectivity with CPCB & MPPCB.

Madhya Pradesh Pollution Control Board (MPPCRB) for all the stacks,

S Attached to PFarameter
Plant Stack / Details
I Thermal Power Plant | 30 MW Stack-| PM, SO2, NOX
2 | Thermal Power Plant | 30 MW Stack-2 PM, S02, NOX
3 Thermal Power Plant | 25 MW Stack-1 PM, 502, NOX
4 Thermal Power Plant | 40 MW Stack-1 PM, 502, NOX |
5 | Sulfuric Acid Plant | Acid Plant Stack-1 S0y
6 | Sulfuric Acid Plant | Acid Plant Stack-2 S0,
7__| Sulfuric Acid Plant | Acid Plant Stack-3 80,
.8 [ Sulfuric Acid Plant | Acid Plant Stack -4 S0,
9| CS, Plant Kiaus Kiln - Stack -1 | PM, S0, NOx |
L0 | Spinning Plant (VSF) | VSF Stack-1 CS; , H:S
L1_ | Spinning Plant (VSF) | VSF Stack-2 €S2, H2§ i
L__12 | Spinning Plant {(VSF) | VSF Stack-3 | C82 , H2S

Continuous Ambient Air Quality Monitoring System (CAAQMS) -

03 numbers of Continuous Ambient Air Quality Monitoring System (CAAQMS)
are established at following locations to monitor ambient air concentration of
PM2.5, PM10, SO2, NO2, CO, CS2 & H28S.

1. Guest House No.2
2. Temple Guest House &
3. Chemical division Labor Club

Industry has provided sensors at 63 locations to generate alarms on the exceedance
of the ambient concentration of H,S, CS,, 80, NH;, Cl, & CO.

1.2 Details of Effluent Treatment System:

M/s Grasim Industries (VSF) is restricted to discharge industrial effluent upto
12500KLD vide Consent to Operate under Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981 valid il]
21.9.2022 with the condition to achieve Zero Liquid Discharge (ZLD) on or before
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January 2021. In this regard, industry has submitted action plan for implementing
ZLD & submitted bank guarantee of Rs. 15 Cr 1o MPPCB, Bhopal on dated
30.11.2019. To treat the industrial effluent, unit has provided Activated Sludge
Process (ASP) based effluent treatment plant of 36MLD capacity. To treat the
domestic waste of colony, 2.6MLD capacity Sewage treatment Plant is installed
with Reverse Osmosis plant of the same capacity. Industry has reduced its fresh
waler consumption requirement by 17005KLD & reduced its final discharge from
28000KLD to 12500KLD since 2014 by installing four Multi Stage Flash
Evaporators (MSFE) 600KLD capacities each for high TDS streams, RO plants of
various capacities like 3.5MLD, IMLD. I3MLD, 45MLD & 35MLD. That
resulted in TDS removal from 8000 mg/l to 2040 mg/l & Sulphate reduction from
4327 mgl to 844mg/l. The monthly average values of effluent discharge flow,
BOD, Sulphate & TDS found within the prescribed consent limits is tabulated

below:

3 | Month Parameters
NO ~ Flow | BOD | Sulphate | TDS
(M3he) | (mg) | (mgl) | (mpl)
. | Oet 2019 462 12 949 1741
2. | Nov2019 470 I 873 1655
3. [ Dec2019 473 09 | 838 1557

1.3. Hazardous Waste management

Industry has provided 03 rooms of 5x10mtrs size to store the hazardous waste
generated from various manufacturing process. The used oil is stored in drums and
sold to CPCB authorized recyclers; whereas the Vanadium Pentoxide (Spent

catalyst) hazardous waste of sulfuric acid plant and used resin waste of water
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treatment plant is disposed through M/s Pithampur Industrial Waste Management
Project (A unit of Ramky Environ, H yderabad), Pithampur, District Dhar, MP,

Observations of committee: As per the record of the industry, it is observed by

the commuttee that -

* The unit was complying norms preseribed by MoEF in year 1993. The
MPPCB is regularly monitoring the treated wastewater quality of the unit.
However, due to complaints and deterioration of water quality in Chambal
River, the MPPCR initiated action and compelled for achieving ZLD in
year, 2013 by treating the wastewater upto the prescribed norms and
utilizing the treated wastewater on land for irrigation. In this regards
industry started action for installation of PSFs, MUGFs, ROs, MSFEs eic. in
year 2014 to treat the wastewater and recover the salis from the wastewater
along with procurement of land for irrigation through collector Ujjain. As
per the action plan submitted by the industry, prescribed standards were
achieved in month of June, 2019 however ZLD could not be achieved due
to lack of availability of land for utilization of treated wastewater. Copy of
the Action Plan to achieve TDS level and respective Bank Guarantee is
enclosed as Annexure-1V. For the complete ZLD, industry has submitted
action plan with estimated cost of Rs. 60.0 Cr for implementing complete
ZLD by installing RO, MSFFs and dryers & submitted bank guarantee of
25% cost of the project Rs. 15 Cr to MPPCB, Bhopal on dated 30.11.2019
with completion of ZLD project by January, 2021, Copy of the Present
status of the progress on ZLD Action Plan and timeline are enclosed as
Annexure-V,

* Central Pollution Control Board has issued direction under Section 18 (1)(h)
of the Water (P & CP) Act 1974 10 MPPCB on 19.02.2020 for the non-
compliance observed in industries operating at Magda Industrial Area
Subsequently, MPPCB has issued direction to industries on 13.05.2020 for
the compliance. Copy of the CPCB & MPPCR directions are enclosed as
Annexure-VI, The compliance status as on 19.01.2021] (the day of field
visit of the committee) of the specific directions are as follows:
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Directions

Compliance status

The industry shall ensure
implementation of time bound
action plan for ZLD within
specified time lines (January,
2021) else the bank guarantee
of Rs. 15 Cr shall be forfeited.

Under progress. The implementation of
ZLD action plan is ongoing, Details are
enclosed As Annexure-V,

The industry shall install online
flow meter in CS, stacks to
quantify the CS; emission in
Kglon of fibre and connect all

| the OCEMS installed at stacks

with CPCB and MPPCB
servers immediately,

Not complied.
Industry has issued purchase order on
14.07.2020 to M/s SN Enviro Solutions,
Telengana., Copy of the same is enclosed as
Annexure-VII,

As on 19.01.2021, industry has not installed

| the flow meter and not provided the link to

server of MPPCB & CPCB.

The industries shall install PTZ
camera and online flow meter
at ETP area and
connectivity to MPPCB server
immediately.

provide |

Complied. Industry has provided the PTZ
camera & provided the connectivity to
MPPCB.

The hazardous waste generated
from the industry shall be
transported only through GPS
enable transport vehicles.

Complied.
The Hazardous waste is transported through

| MPPCB authorized GPS enabled vehicles,

The WEBLINK of MPPCB authorized
viehicle 15
http://www.mppcb.mp.gov.in/Transporter®
20GPS him

Industry transports its HW ie. Inorganic
Sludge (Category 35.2) during FY 20-21
through M/s Swastik Road line & M/s
Bhatnagar Trading Corporation to cement
industrics for co-processing. The Spent
catalyst (Cat, 17.2), Used resin (Cat. 35.2),
Hard mass (Cat. 17.1) & Residues
containing oil (Cat. 5.2) are sent 1o TSDF,
Pithampur by GPS enabled vehicle of

Madhya Pradesh Waste Management
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Project, Pithampur for disposal.

Industry shall keep complete
track record of  wastes
generated in the unit and shall

Local administration to ensure
vigil on illegal discharge of
industrial  waste in  river
Chambal in closed co-
ordination with Emergency
Response Centre, MPPCR,
Bhopal and Sub-regional office
of MPPCB, Nagda.

submit on monthly basis (o |

Complied.

The Hazardous waste is transported through
MPPCB authorized GPS enabled vehicles.
The WEBLINK of MPPCB authorized
vehicle 15
hitp://www.mppch.mp.gov.in/Transporter’
20GPS . him

Industry transports its HW i, Inorganic
Sludge (Category 35.2) during FY 20-2
through M/s Swastik Road line & M's
Bhatnagar Trading Corporation to cement
industries for co-processing. The Spent
catalyst (Cat. 17.2), Used resin (Cat, 35.2),
Hard mass (Cat. 17.1) & Residues
containing oil (Cat. 5.2) are sent 10 TSDF,
Pithampur by GPS enabled vehicle of
Madhya Pradesh Waste Management
Project, Pithampur for disposal,

The HW manifest submitted to respective
agencies.

To carry out a detailed health
study for Nagda region to be
carried  out  in  light of|
synergistic health effects of
pollutants like CS,, S0., H.S
etc. by engaging any reputed
government institute working |
in the field of Research in
Environmental  Health in
consultation with MPPCB and

Regional  Director, Hn:althJ

Under progress.

Industry jointly with M/s Grasim Industries
(CD) & M/s Lanxess India Limited has
issued service order on 10.11.2020 o
National Institute for Research n
Environmental Health (NIREH)}-ICMR, |
Bhopal for the health study for Nagda
region. The detailed Service order is
enclosed as Annexure-VIII,

| services within 6 months,
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2. M/s Grasim Industries (Chemical Division), Birlagram, Nagda

M/s Grasim Industries (Chemical division), Nagda is engaged in production of
various chemical compounds like Caustic Soda, HC. Lig. Chlorine, NaOCl, Stable
bleaching powder, Poly Aluminum Chloride, Chloro-sulphonic Acid, Chlorinated
Paraffin, Calcium Chloride & CO,. The details of Consent o Operate (CTO) under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
of Pollution) Act, 1981 are as tabulated below:

[s. Unii Product & Quantity . CTo APCDs & Stack
M. validity height (mitrs)
1} Coustic Soda | Caustic Soda (126000TPA) 28022012 Alkali Serubber (32m)
Unit_1 HCL{37000TPA) Water Serubber (34m)

Hydrogen (3130TPA)
Liquid Chlorine (1 Lac TPA)

NuOCl (4320 TPA) |
2] Caustie soda | Caustic Soda (12000TPA) 31.1.2022 Alkali Serubber {34m)
Unie_2 HC 100% (3500TPA) Water Scrubber (34m)

Hydrogen (300TPA)

Liquid Chlorine {9600 TPA)
NaOCl (4100 TPA)

Hydrogen (Compressed) BOTPA

3 Calcium Chloride CaCld { 130MT/day) 31.7.2021 Serubber { 34m)
Manufiscturing COL {66 MT/day)
unil

4! Chlorinated Chlonnated paraffin (27000 TPA)Y | 30092023 Alkali serubber (30m)
Paraflin Unit Water Scrubber (30m)

3 Chlosulphonic Chlosulphonic Acid (23400 TPA) | 30,11 200 | H2504 scrubber (30m)
Acid plamt Water serubber (30m)

6, Poly  Aluminum | Poly Aluminum Chlaride (27720 | 31.8.2022 Water Scrubber (34m)
Chlonde Plant TPA) Spray  Dhrver Serubber

{34m)
7{ Stable bleaching | Stable bleaching powder (2457 30.4.2022 Alkali serubber (30m)
| powder Plant T'maonth) Bag filter

Copy of the CTO are enclosed as Annexure-IX.

Industry has provided CEMS in Caustic soda unit | & 2 and Chlorinated paraffin
umts stacks for continuous monitoring of HCl & Cls. Total 89 sensors for Cl, &
HC1 leak detection are installed in all the sections.

Joint Committee report fur Assesiment environmental compensation in OA 875 [2019 Page 11

Page 11 of 198



2.1 Effluent Management System

M/s Grasim Industries Ltd. (Chemical Division) provided 1000 KLD ETP to treat
effluent of alkaline, acidic and neutral characteristics. The effluent quantity of
about 320 m'/day is generated from the caustic soda plant utilities that consists of
cooling water of accessory cquipment like blowers air compressors, blow down of
cooling tower water, steam condensate, wash water from canteen, etc. The acrated
effluent, clari-flocculated & clarified in flocculation & clarifier units respectively,
The clarified effluent further treated through two-staged filtration system i.e. sand
filter & Activated Carbon filter. To reduce the TDS, industry has installed brackish
water RO followed by Multi Effect evaporator (MEE) & Sea Water RO followed
by Agitated Thin Film Dryer (ATFD). The condensale water recovered from MEE
15 reused in Process & cooling. Whereas dried powder sent to (CTSDF) Mis
Pithampur Industrial Waste Management Pvt. Led, Pithampur District- Dhar a unit
of Ramky. Industry has attained Zero Liquid Discharge status after mstalling RO,
MEE & ATFD on 31.03.2018. To treat the domestic waste, Activated Sludge
Process based STP of SOKLD capacity is installed. The treated effluent is used in
horticulture & gardening,

2.2, Hazardous waste management

The 54000MT hazardous mercury bearing brine sludge was stored since 1984 to
2005 in Old Secured Landfill (SLF). The Bottom was lined with LDPE & stone
pitched. The SLF is capped with clay liner & HDPE geo-membrane. As the site
was developed way back in 1984: the precautionary measures like HDPE liners &
leachate collection network were not provided in bottom. The new SLF s designed
as per the CPCB guideline, 2001 as Double Composite Liner System. Bottom 1s
lined with compacted clay, HDPE liners & leachate collection system. Since 2005
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to till date, industry has dumped 28500MT brine sludge in new landfill. Unit has
mstalled 06 piezometers in North & South direction of plant, along with other

prominent locations to assess any leakage from SLF.

Observations of committee: As per the record of the industry, it is observed by

the committee that —

 The unit was complying norms prescribed by MoEF in year 1993, The MPPCR
15 regularly monitoring the treated wastewater quality of the unit.

® However, due to complaints and deterioration of water quality in Chambal
River, the MPPCB initiated action and compelled for achieving ZLD vide
direction dated 24.10.20]7 by treating the wastewater in ETP and
recycling/reuse after tertiary treatment like RO, MEE and dryers. In this
regards industry submitted action plan with Bank Guarantee (BG) to MPPCB
in November, 2017 & started action for mstallation of RO, MEE and dryers in
year 2017 itself and by 31.03.2018 achieved ZLD. Copy of the ZLD
implementation is enclosed as Annexure-X,

» Central Pollution Control Board has issued direction under Section 18 (1)(b) of
the Water (P & CP) Act 1974 to MPPCB an 19.022020 for the non-
compliance observed in industries operating at Nagds Indusirial Area,
Subsequently, MPPCE has issued direction to industries on 13.05.2020 for the
compliance. Copy of the CPCB & MPPCB directions are enclosed as
Annexure-VI. The compliance status as on 19.01.202] (the day of field visit
of the committee) of the specific directions are are as follows:
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direction of river Chambal
to detect the groundwater
contammation, The  unil
shall carry out a detailed
leak detection study around
the old SLF wurt, damage
liners of old SLF leakages to
be repaired immediately for

Frwﬁm.m“. of i ruﬁhﬂ‘;’ leak detection study of Secured Landfil]
i‘;’:‘;”““ﬂ"ﬂ“ O SOmC (SIF). NEER! conducted its field visit

S. Directions Compliance status
Nao.
| Industry  shall  establish Complied,
peizometers  in - proper Industry has installed 03 piczometers in

specified locations on 30/09/2020, Copy
of the letter in this reference is enclosed
as Annexure-X].

Industry has issued LOI & Service Order
to National Environmental Engineering
Research Institute (NEERI}) on
22.09.2020 & 10.10.2020 respectively for

and study during 3-10 November 2020,
As informed by the industry, the report is
to be received by 1™ Week of February
2021. Copy is enclosed as Annexure-
XIL

ra |

Industry shall include their
by-product acids
hazardous waste
authorization immediatel ¥,

i |

Not complied.

As of now, industry has not obtained the

authorization of Hazardous waste for
HC1.

Industry shall maintain the
mstalled PTZ camera and
online flow meter at ETP
area and remain connected
with MPPCB server without
failure,

=

Complied.
Industry has achieved ZLD from
31.03.2018. and provided camera & flow
meter connectivity to CPCB server vide
letter dated 10.7.2018, Copy of the letter
is enclosed as Annexure-XII1,

Industry in consultation with
the Public Health
Engineering Department,
Nagda shall ensure supply
drinking water immediatel
in affected villages along the
bank of Chambal River &

Y | same is enclosed as Annexure-XIV,

= |

Complied.

Water supply to Villagers have been
started from 24/01/2020. Copy of the

| help PHED to identify and |
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seal the water source where
increased concentration of
Lead (Pb) was found in
CSIR-NEERI (2018) report.

The hazardous wasle
generated from the industry
shall be transported only
through GPS enable
transport  vehicles  and
MPPCR shall keep a vigil on
the same.

Complied.

Industry has provided GPS tracking
system for HCI transportation,

Details are as below:

Weblink:
https://ivts.noviretechnologies.com/TVTS/

Use Name: NAGDA_HCL
Password: password]

Industry shall keep complete
track record of acid and
wastes generated in the unit
and shall submit on monthly
basis to Local administration
o ensure vigil on illegal
discharge of acid/industrial
waste i river Chambal in
closed co-ordination  with
Emergency Response
Centre, MPPCB, Bhopal and
Sub-regional  office  of
MPPCB, Nagda.

Complied.

Industry has provided GPS tracking
system for HC| transportation,

Details are as below:

Weblink:
hitps://ivis.noviretechnologies.com/IVTS/

Use Name: NAGDA HCL

Password: password]

|

Industry shall submit plan of
remediation measures of
ground water contamination
in Nagda & adjacem villages

Under progress,

The industries prepared the proposal for
ground waler remediation based on the
monitoring data of NEERI, CPCB,
MPPCB & CGWA. Industry has received
quotation from 03 vendors viz. M/s § §
Exploration, Indore, M/s NEERI
Hyderabad and M/s M P Con, Bhopal.
The work related to finalizing the agency |
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and further remediation is pending. Copy
of the document related to proposal and
quotations are enclosed as Annexure-
XV,

8 | A detailed health study for | Under progress,
Nagda region to be carried
out in light of synergistic | Industry jointly with M/s Grasim
health effects of pollutant Industries (SFD) & M/s Lanxess India
like Cla, HCl etc. by|Limited has issued service order on
engaging  any  reputed | 10112020 10 National Institute  for
government institute | Recearch  in Environmental Health
working in the field of | (NJREH)-ICMR, Bhopal for the health
Research in Environmental study for Nagda region. The detailed

Health in consultation with Service order is enclosed as Annexure-
MPPCB  and  Regional | vy

Director, Health services
[' within 6 months, |

3. M/s Lanxess India Pyt Ltd (LIPL), Birlagram, Nagda

The present plant was started in 1978 by M/s Gwalior Chemicals Pvi Lid for
manufacturing various chemicals for 591,305 MTPA. The plant was taken over by
M/s LIPL on Ist Sept 2009 for the same production capacity. The Consent to
Operate under Water (Prevention & Control of Pollution) Act, 1974 & Air
(Prevention & Control of Pollution) Act, 1981 is valid upto 31.10.2021. Industry
is manufacturing Benzyl Chloride, Benzyl alcohol, Benzyl Acetate, Benzaldehyde,
Sodium benzoate, Thionyl Chloride, Di Benzyl ether, Cinnamaldehyde, Benzyl
Benzoate etc. Industry has captive incinerator of 375kg/hr designed capacity. The
3.95MW power generated through 45TPH boiler. Details of Air Pollution Control
Devices installed are tabulated below:
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| S.No. | Process | Stack | APCDs 1
Height

l. | Biomass/coal fired boiler 45TPH & 25TPH | 58m Electrostatic
{stand by) Precipitator

2. | Common DG Sets 32m Adequate stack
LODOKVA, 1250KVA & 1500KVA (stand-by) height

3. | Incinerator I0m Water absorber,

alkali scrubber

4. | Process (Caustic scrubber of Thionyl Chloride | 30m Alkali scrubber
plant) .

5. | Material handling (HC1) 13m Water scrubber

Industry has provided Continuous FEmission Monitoring system (OCEMS) at
incinerator & provided server connectivity with CPCB & MPPCB. Unit has
provided HCIl, Hydrocarbon & Chlorine gas sensors, leak detectors and VOO
control system at various process areas,

3.1 Effluent Management System

The industry has 60KLD & 2822 KLD water requirement for domestic and
industrial operations, The daily waste water generation from domestic & industrial
process is 3IKLD & 194KLD respectively. Industry has provided Activated
Sludge Process based ETP of 300KLD capacity with 02 Post Treatment Reverse
Osmosis (PTRO) of 480 & 420KLD capacity each and evaporator of 260KLD
capacity. PTRO & Evaporator installed in Oct 2017, By operating the facility final
treated water reuse in process and reject water from PTRO is further treated in
MVR Evaporator to separate the salt, Further collected condensate reuse in process
and Salt sent to TSDF. Industry has established & commissioned 3500KLD
capacity STP in April 2009, The treated effluent is subsequently treated in RO
(32m3/hr capacity). The industry has attained zero hiquid discharge on 30.10.2012,
The copy of the ZLD compliance is enclosed as Annexure-XVI.
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3.2 Hazardous Waste Man agement

Industry has Authorization under Hazardous and other Waste (Management &
Transboundary Movement) Rule, 2016 valid upto 31.8.2024 for Exhaust Air or gas
cleaning residue (Cat. 35.1), Spent ion exchange resin containing toxic metals (Cat,
35.2), Chemical Sludge from Waste Water Treatment (Cat. 35.3), Qil & Grease,
skimming (Cat. 35.4), Distillation residue (Cat, 20.3) and others, The details of
HW disposal during 2018-19 are as tabulated below:

 S.NO. | Hazardous Waste | Quantity in Tonne | Disposal
1. Distillation residue (Car. 20.3) 2275.295T | Captive Incineration
2 Waste reqidue containing oil | 1.050 T
Cat. 5.2
o Used oil (Cat 5.1) 3.162T Recyeler
4, Process waste (Cat, 35.1) IB5.45T TSDF, Pithampur
5 ETP Sludge (Cat 35.3) 1469.1 T
f, Evaporator Salt (Cat 34.3) 197281 T
| 7 Spent Carbon (Cat 35.3) 6,020 T

Observations of committee: As per the record of the industry, it is observed by
the committee that —

* The MPPCB is regularly monitoring the treated wastewater quality of the uni,
This industry is ZLD since 30.10.2012.

* Central Pollution Control Board has issued direction under Section 18 (1){b) of
the Water (P & CP) Act 1974 1o MPPCB on 19.02.2020 for the non-
compliance observed in industries operating at Nagda Industrial Areq.
Subsequently, MPPCB has issued direction to industries on 13.05.2020 for the
compliance. Copy of the CPCB & MPPCB directions are enclosed s
Amnexure-V1.  The compliance status as on 19.01.2021 (the day of field visit
of the committee) of the specific directions are as follows:
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Directions

Compliance status

Industry shall include their by-
product acids in hazardous
waste authorization
immediately.

Mot complied,

Vide MPPCB directions letter dated
13.05.2020, industry shall dispose the HCI
as per the provisions of the Hazardous and
Other Wastes (Management &
Transboundary Movement) Rules, 2016,
Industry has not complied the same,
Clarification is  sought from CPCRB
regarding the applicability of HCl as by-
product or Hazardous waste vide letter
dated 28.9.2020. CPCB vide its letter dated
11.12.2020 informed industry to approach
MPPCB for identification of material as
by-product in accordance with the CPCB
guideline. Copy of the communication is
enclosed as Annexu re-XVIL

The industry shall not operate
without valid Consent 1o
Operate and control fugitive
emission/odorous in ambience
of  plant  premises by
preventing leakages.

Complied,
Industry has renewed CTO on 1.10.2020.

The industry operated without valid
consent from 1/1/2020 to 30/09/2020

Industry shall maintain the
installed PTZ camera and
online flow meter at ETP area
and remain connected with
MPPCB  server  without
failure.

Complied.

Industry has provided PTZ camera in ETP
plant on 27.05.2019,

Industry in consultation with
the Public Health Engineering
Depariment, Nagda  shall
ensure supply drinking water
immediately in  affected
villages along the bank of
Chambal River & help PHED

Complied.

Water supply to Villagers have been started
by MP Jal Nigam from 24/01/2020 in 22
affected villages, Copy of the same is
enclosed as Annexure-X1V,
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to identify and seal the water
source  where  increased
concentration of Lead (Pb)
was found in CSIR-NEERI
(2018) report.
5 |The hazardous waste | Complied.
gencrated from the industry Industry has enabled HCI transportation via
shall be transported only | GPS enabled tankers.
through GPS enable transport
vehicles and MPPCB shall |
keep a vigil on the same,
6 | Industry shall keep complete | Complied,
track record of acid and wastes
generated in the unit and shall | g4pe can be assessed through
submit on monthly basis to
Local administration to ensure Weblink: www.nicerglobe.com
vigil on illegal discharge of
acid/industrial waste in river | User Id: heltanker
Chambal in  closed co-
ordination with Emergency Password; Heltanker#1
Response Centre, MPPCB,
Bhopal and  Sub-regional | Further details on HCL transporter &
office of MPPCRB, Nagda. tankers is enclosed as Annexure-XVIJL.
7 | Industry shall submit plan of | Under progress,
remediation  measures  of
gn::undwate_rmmm:nmmiun N The industries prepared the proposal for
Nagda & adjacent villages. ground water remediation based on the
monitoring data of NEERI, CPCB, MPPCB
& CGWA. Industry has received quotation
from 03 vendors viz. M/s § § Exploration,
Indore, M/s NEERI Hyderabad and M/s M
P Con, Bhopal. The work related to
finalizing  the agency and further
remediation is pending. Copy of the
document  related 1o proposal  and
quotations are enclosed as Annexure-XV.,
8 |A detiled health study for| Under progress.
[ Nagda region to be carried out |
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in light of synergistic health Industry jointly with M/s Grasim Industries
effects of pollutant like Cl,, (SFD) & M/s Lanxess India Limited has
HCl ete. by engaging any | issued service order on 10.11.2020 to
reputed government institute | National Institute  for  Research in
working in  the field of Environmental Health (NIREH)-ICMR,
Research in  Environmental Bhopal for the health study for Nagda
Health in consultation with region, The detailed Service order i

MPPCB  and Regional | enclosed as Annexure-VIIL,
Director, Health services

within & months,

i

Implementation status of Action Plan submitted for polluted River Streteh in
NGT 0.A. 673 of 2018

Based on regular monitoring by MPPCB, Central Pollution Control Board has
identified Chambal river stretch from Nagda to Rampura as polluted river stretch
based on the increased level of BOD t.e. more than 30mg/] in monthly water

quality monitoring data received from SPCB. The Chambal river stretch falls under
Priority-1 (>30mg/l BOD),

Municipal Council, Nagda submitted the status of implementation of the action
plan vide letter dated 20.1.2021. Wherein it was reported that the Detailed Project
Report (DPR) for STP prepared and pending at Madhya Pradesh Urban
Development Company Limited (MPUDC) for further tendering & others, The
bio-remediation is adopted in Banbana drain, Indra Nagar Drain and Vidhya nagar,
The details are enclosed as Annexure- XIX.
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Microbial dosing svstem on Sewer Committee visited the site of in-situ
drain as In-situ bioremediation remediation on 19.1.2021 to assess the

progress

The Environmental Compensation assessment for non-compliance of the above
NGT direction is being done under O.A. 673 of 2018 separately.

Environmental Compensation on non-compliance of the directions

The committee was in the opinion to impose the Environmental Compensation as
per the Policy framed by CPCB in compliance of order 31.08.2018 in O.A.
393/2017.

The Environmental Compensation:
EC=PIxNxRxSxLF

Where, EC is Environmental Compensation in ¥
PI = Pollution Index of industrial sector

N = Number of days of violation took place

R = A factor in Rupees (¥) for EC

S = Factor for scale of operation

M
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LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in
terms of Pollution Index, duration of violation in terms of number of days, scale of
operation in terms of micro & small/medium/arge industry and location in terms
of proximity to the large habitations,

Note:

a. The industrial sectors have been categorized into Red. Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 o 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.

b. N, number of days for which violation took place is the period between the day
of violation observed/due date of direction's compliance and the day of
compliance verified by CPCB/SPCB/PCC,

€. R is a factor in Rupees, which may be a minimum of 100 and maxinmum of 500,
It is suggested to consider R as 250, as the Environmental Compensation in cases
of violation.

d. S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.

e. LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF)
may be used:

Table No. 1.1: Location Factor Values

5. No. Population®* Location Factor”
(million) (LF)
1 1t0<5 1.25
2 5to <10 15
3 10 and abave 20

*Popultion of the Cy/Tow a5 per the otest Centus of indha
BLF will Bbe 1.0 i eose urt i§ locatad *10km from municpal bowundary
LF is presumed ai 1 for oity/Town howing popuiation ies thon e iR
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Accordingly following was considered in this matter to calculate the EC:

PI = Pollution Index of industrial sector = 80 (Red category)

N = Number of days of violation took place = 01
R = A factor in Rupees (%) for EC = Rs. 250/-

S = Factor for scale of operation = 1.5 (Large Scale)

LF = Location factor = 01 (Population is less than | million)

So the daily EC calculated was = Rs. 30,000/-

&
The assessed environmental compensation on non-compliance of the direction
is as tabulated below:
lindustry [ Non-compliance | Dateof | Non- No. Of days | EC in Rs. | Remarks
direction | compliance | of non-
issued observed | compliance
M/s Grasim | The industry shall Date of 19.01.2021 | 252 days 7,360,000/~ | It is delayed
Industries | install online flow | MPPCR dse to
Limited, meter in C52 stacks | direction COVID-19.
Viscose to quantify the CS2 | 13/05/2020 Al present,
Staple Fibre | emission in Kg/ton instrument is
{VSF) of fibre and connect purchased &
division, all the OCEMS received for
s Birlagram, | installed at stacks installation.
Napda with CPCR and
MPPCH servers
mmediately
Mis Girasim | Industry shall Date of 19.01.2021 | 252 days 7,560,000/~ | Acid was in
Industries | include their by- MPPCB the consent
(Chemical | product acids in direction as product
Division), | hazardous waste 13052020 but as per the
Birlagram, | autherization, CPCB
Nagda guidelines
miatter is
pending
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M/s | CTO validity Last date of | Renewal [ 274 days | 8.220.000/- | Rencwal of
Lanxess vahdity- date of CTO was
India Pvi IVIZ2019 | CTO: issued on
Ltd (LIPL), 10,2020
Birlagram, 01/10:2020
Nugda Industry shall Date of Yet to be 252 days 7,560,0000- | As per the
mnclude their by- MPPCB complied CPCB
product scids in direction ie guidelines
hazardous waste 13/05/2020 | 19.01.2021 mater is
authorization pending
| immediately,
l

Action Taken Report;

I. Major Industries in Nagda: The MPPCR has started action for Zero Liquid
Discharge (ZLD) by the major industries in year 201 1-

. M/s Lanxess India limited has attained ZLD in year 2012,

b. M/s Grasim Industries (Chemical Division) has attained ZLD in
March, 2018,

¢. M/s Grasim Industries (Staple Fibre Division) has submitted time
bound action plan with Bank Guarantee of Rs. 15 Crores to attained
ZLD by January, 2021 which i delayed due to Covid-19 and expected
to be installed and commissioned by June, 2021 and trals and
stabilization will be done by October, 2021,

2. Municipal Council, Nagda: Municipal Council, Nagda submitted the status
of implementation of the action plan vide letter dated 20.1.2021. Wherein it
was reported that the Detailed Project Report (DPR) for STP prepared and
pending at Madhya Pradesh Urban Development Company Limited
(MPUDC) for further tendering & others. The bio-remediation is adopted in
Banbana drain, Indra Nagar Drain and Vidyanagar drain.

3. Ground water contamination study: MPPCB directed M/s Grasim
Industries (Chemical Division) Nagda for conducting ground water pollution
assessment and based on the directions, the study was done through NEERI.
Nagpur and report submitted in May, 2018. Similarly, M/s Lanxess India
Limited was directed to study the hydro-geological formation in the area. The
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Study was conducted through NEERI and report submitted in September,
2019.

4. Ground water quality augmentation plan: The Grasim industry (Chemical
Division) jointly with M/s Grasim Industries (SFD) & M/s Lanxess India
Limited prepared the proposal for ground water remediation based on the
monitoring data of NEER], CPCB, MPPCB & CGWA. Industry has received
quotation from 03 vendors viz, M/s § § Exploration, Indore, M/s NEER]
Hyderabad and M/s M P Con, Bhopal. The work related to finalizing the
agency and further remediation is pending. Copy of the document related to
proposal and quotations are enclosed as Annexure-XV,

5. Health Study for Nagda Region: As per the direction by MPPCB, the
-~ Grasim industry (Chemical Division) jointly with M/s Grasim Industries
(SFD) & M/s Lanxess India Limited has issued service order on 10.11.2020
to National Institute for Research in Environmental Health (NIREH)-ICMR,
Bhopal for the health study for Nagda region. The detailed Servige order is
enclosed as Annexure-VIIL, Health study is ongoing.

; b , =
%&y ’:'-“IFW::"- é%r%(./

(Hemant Kumar Tiwari) (H. 8. Malviya) {Sunillll[{r Meena)
Regional Officer, Superintending Engineer Scientist-D
Regional Office, M.P. Pollution Control Board, Regional Directorate,
M M. P. Pollution Control Bhopal Central Pollution Contro|
Board, Bhopal Board, Bhopal

i

po
(N. K. Surwanshi, TAS)

Additional District Magistrate, Ujjain
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Annexurs-|

Item Mo, 04 Court No. |

BEFORE THE NATIONAL GREEN TRIBUNAL
FRINCIPAL BENCH, NEW DELHI

[By Video Conferencing)
Original Application No. B73/2019
(With report dated 09.10.2020)

Shankarlal Prajapat Applicant
Versus

State of Madhya Pradesh Respondent

Date of hearing: 12, 10.2020

Respandentjs). M. Parul Bhadaria, Advoeate for MPPCRH

ORDER

1. Vide order dated 30.10.2019, a report was sought from the State
PCB with reference to the allegation af pollution caused by M/s Grasim
Chemical Division Limited, Birlagram, Nagada, District Ujjain, Madhyn
Pradesh, CAUBINE contamination of water and damage to the environment

and the public health.

2 Accordingly, a report has been filed an 09.10.2020 which refers to
earlier report dated 21.08.2020 to the effect that polluted effluent wasg
found discharged from M/s. Grasim Industries Limited (Chemical
Division] and M/s. Lexus India Limdted, M/s. Grasim Industries Limited
[Staple Fiber Division) has taken some steps but partly treated polluted
effluent is being discharged into the Chambul River through a drain. The

1

Dang 77 ~f 1068



State PCB has issued directions to stop it. The ETP will be set up by
January, 2021,

3. We find that the report is incomplete and action taken is
inadequate. Onee vislation has been established to the satisfaction of the
PCHE, B2 in the preseng mae.!nmnﬂxpn:teﬂkntnmnm the cost of
damage to the environment and cost of resteration thersaf and recover
the same on 'Polluter Pays" principle for the pPeriod of non complisrice. In
case of any difficulty, the State PCB can take the help of any suitable
expert for the purpose. This is required in addition to steps for future
prevention of violation of environmental norms for enforcement of the
Walter (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Contral of Pollution) Act, 1981 and the Environment
{Protection) Act, 1986,

4. Nagada-Ratlam’, which is the area under consideration, is one of
polluted industrial clusters, having comprehensive environment pellution
index [CEPI) seote of 48.78 laz per data compiled by CPCBj. This
Tribunal has directed remedial action to bring the index within the laid
down parameters in OA 1038/2018. Further, the ares adjoins 16 lkmas,
polluted river streteh of Priority-| Category of Chambal river from village
Juna Nagda to village Rajgarh lidentified as such by CPCB). Pollution af
river and the industrial area can be remedied only if stringent action is
taken againat the polluting activities in the area. In this connection, this
Tribunal has directed constitution of River Refuvenation Committes in
the State in OA 673/2018,

5, In view of above, 1tnpp¢arntuhemmuqtutakerﬂnedmmﬂn
not anly for preventing future pollution but alse by recovering the cost of
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damage already caused, following due process of law, [t has to be
ensured that no polluted efffluent or sewnge is discharged in a water
body, which is a criminal offence. The restoration plan has to be
prepared and executed, utilising the compensation recovered, associating
the community or suitable agencies. The restoration plan may relate to
environment quality in the area and water quality of the river stretch in
gquestion. Health survey be conducted for requirement of potable water
and improvement of ground water quality. Steps to be taken may Include
setting up of STPs, in.sity remediation of drains Joining the river, creation
of biodiversity parks. For this purpase, we direct constitution of a joint

6.  Let requisite steps be initinted at the carliest and com pleted within
three months and action taken report be filed before the next date by

email at Emwgggmm_preﬁ:mm? in the form of searchable PDF/

OCR Bupport PDF and nat in the form of Image PDF,

A copy of this order be forwarded by email to CPCB, State PCB and
District Magistrate, Ugjain.

List it for further consideration on 26.02.2021.
Adarsh Kumar Goel, (P
8. P. Wangdi, JM

Dr. Nagin Nanda, EM
October 12, 2020

Original Application No, 875/2019
AK
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Annexure-|||

The Estvironmeni {Pratection) Riles, FO58 548
"[SCHEDULE - vi
(See rule 34)
GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENTAL
POLLUTANTS PART-A : EFFLUENTS
5 Paramefar Stendards
Mo
Inland Puhilic Land for Marine coastal
surface Sewars Frrigation areas
watar
1 2 3
{a) {b) (e} {d)
1. Colowr and odour Ses §aof - Beefof Siee & of
Andaxuire-| Annexure Annaxira-i
=
2 Suspended solids 100 2040 (8)For process
mgf, Max, wisle waber-
100
(b} Far cocling
waler effluant
10 percent
abova total
suspended
matier af
inflisand.
3. Particulate size of  Shall pass 850 - -~ {a)Floatatile
suspended sofids micron IS solids, max. 3
Siave mm.
(b} Settleabla
solids, max.
850 micrans,
i#l T & = T =i
5 pH Value 55109.0 55Ww80 55090 5510
B. Temperature shal nod - - shall nol excend
excmed 5°C 5°C above the
abave the receiving water
receiving water lemperature
temparature

Schethile Y1 tnsecied by Rofe 2 of the Enviresssen
. vide GE . S31E) digd |0 0%, 1953, puhi
Ownitied by Ry Hdpiy af
W G5 R RO, daied 31,12,

the Enviresstant |Protectios)
bay

{Profocman) Secomd Ammdimsrn Rlew, 1997 notified
ihod i the Casette %a. 174 dated 1909 95

Thind Amedmeni Rubes, 1993 vide Mistificailen
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ﬂrﬂqmmrfﬁmmmr! Mules, | 086

= Parameter Standards
No,
Inland Public Land for Marine coastal
surfaca Sewers irfigatian areas
walar
1 2 3
{a) {b) (el i}
7. Oiland grease 10 20 10 20
mg/l Max.
8. Total residual 10 - - 1.0
chiarin mg/ Max,
9.  Ammaonical &0 50 - 50
nitrogan (as M),
il Kax,
10, Total Kjekdahi 100 - - 100
Nitrogen (as NH,)
mgfl, Max.
11.  Free ammonia (as 50 - -~ 5.0
NH, ) mgh, Manx,
12  Biochemical . 30 as0 100 100
Owygen demand '[3
days at 27°C] mg
mas,
13.  Chemical Oxygen 250 - - 250
Demand, mgA,
mias,
14, Arsenic (as As), 0.2 0.2 i ) 0.2
Frgl, masx,
15, Mercury (as Hg), 0.0 0.01 - 0.01
i, Bda,
16. Lead {as Pb) mgf, oA 1.0 - 20
Max.
17, Cadmium (as Ca) 2.0 1.0 - 2.0
o Maa,
18. Hexavalen| 0.1 20 - 1.0
Chromium (ag
Cr+6), mg/l max.

Bubisiinuted by Rule? of the Enyireseen
my b ramd e FBOD (8 days m 27700

(Protection} Amendmens Fules, 1964 nuttlied by (L5076, dusd T 4. 199
whermver BOD 5 days 2070 pocumeead
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The Enviranment (Protection) Sules, 0K 347
5. Fararmiter Standards
Mo, =
Inland Fublic Land far Marine coastal
suriace Sawers irrigation areds
walsr
1 2 3
(a) (b} (e} {d}
19. Total chromium (as 2.0 2.0 - 20
Cr.) maf, Max.
20. Copper (as Cu) 3.0 a0 - 3.0
mgfl, Max.
21. Zinc (As Zn.) mgh, 5.0 15 - 15
Max,
22. Selenium {as Sa.) 0.05 .05 - 0.05
mgf., Max,
23,  Nickel (as Mi) mg, 10 3.0 - 5.0
Max,
'124.. R . = M w
1251 L - - ] W
1251 s ™ *® * ]
27. Cyanide (as CN) 0.2 2.0 o2 0z
mgi Mau.
1“- R - - £l L]
24, Fluaride {as F) mgl 20 15 - 15
[EEVH
30. Dissolved B0 - - -
Phosphates (as P),
mgf Max.
!31. R E & " w ¥
32,  Sulphide (as =) 20 - - 50
g Bao,
33, Phenolle 1.0 50 - 5.0
compaunds (35
CaHeOH} mgi,
i,

Pr LS IR0 (6], ddaied 31012, 19403

Omimed by Rule Ndi) of the Enviromment [Presection) Thind Amenideen Bube

1993 vide Mistification
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The Enviromment {Prodection) Rulex FORS

3. Paramalipr Standards
Mo,
Indard Pubific Land for Maring coastal
surface Sewars irrigation areas
Wiater
1 2 3
(a) (&) fc) ()
34. Radioactive
malerials
{a) Alpha emitter 107 1ot 10* 10"
micre  curie/mi.
(b) Beta emitier 10t 10" 107 10
micro  curle’mi,
as. Bic-assay legi 20% sunvival of G0%, B0 B0 giirvival of
fish allar 05 survival of  survival of fish after 6
hours in 100%  fish after fish after hours in 100%
affluant 86 hours BE hours effluant
in 100% In T00%
effluant effluani
36, {as 2 mgil 2 mgfl - 2 mgh
Mn)
37, lron (as Fe) 3 mgl 3 mg - Imgh
38.  Vanadium (as V) 0.2 mgl 0.2 mgi - 0.2 mgh
38.  Nitrate Nitrogen 10 mgh - - 20 mgA
'Iml oW

' omitsd by Mude 3Rl of the K st

BOI{E] dardent 31,12 145

iPmitectien) Thind Amesdmen Ruls, 1990 vide Metificasion Mo, GER
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The Kavirammeny fProtection) Suler MO8 49

WASTE WATER GENERATION STANDARDS - PART-B

S.No. Industry

Quantum

1. Integrated iron & Steel
2. Sugar

3. Pulp & Paper Industries

(a) Larger pulp & paper
(i) Pulp & Paper
(li)Viscose Staple Fibre
(iil)Viscose Fllament Yarn

{b} Small Pulp & Paper :
(1} Agro residue based
(i} Waste paper based

4. Fermentation Industries -

(@  Maitry
(b  Brewery
{c)  Distillary

8: Caustic Sada
{a) Membrana cell process

(b} Mercury cell process

B Textle Industries
Man-made Fibre
(i Nylon & Polyster
(i) Vixcose rayon

T Tannerias

8. Starch. Glucose and related
products

B Deairy

16 m'ftonne of finished sieg|
0.4 m’Monne of cane crushed

175 m’ftonne of paper produced
150 m*tenne of product
500 m*ftonne of product

150 m*ftenne of paper produced
50 m'tonne of paper produced

3.5 m*ftonna of grain produced
0,.25 m" KL of beer produced
12 m*/KL of alcohol produced

1 m*ftenne of caustic soda produced
exciuding cooling tower blowdown

4 m'tonne of caustic soda produced
(mercury bearing)

10% blowdown permitted for cooling
tower

120 m*ftonne of fibre prodiscad

150 m™*ftonne of product
28 m™ftonne of raw hide

B m*fonna of maize erushed

3 m* KL of Milk
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30 The Esvirasment (Protection) Rulex, |0AG

10.  Natural rubber processing 4 m'ftenne of rubber
Industry

11.  Fertilizer
(@) Straight nitrogenous 5 m*Monne of urea or equivalent
fertilizer produced

{b) Straight phosphatic fertilizer 0.5 m*ftonne of SSPITSP
(S5P & TSP) excluding

manufacture of any acid
() Complex fertilizer Standards of nitrogenous and
phosphatic fertilizers are applicable
depending on the primary product

LOAD BASED STANDARDS - PART-C
'[1. Petroleum Oil Refinery:

Parameter Standard
1 2
Quantum limit in KgA 1,000 tonne of
crude processed _
1. Oil & Grease 20
2. BOD 340 21’z 6.0
3. COD 50
4. Suspendaed Solids B.0
5. Phenols 0.14
| 6. Sulphides 0.2
7.CN 0.08
| 8. Ammonia as N 6.0
8. TKN 16
10. P 1.2
11. Cr (Hexavalent ) 0.04
|12, Cr(Total) 0.8
13. Pb 0.04
14. Hg 0.004
15. Zn 2.0
16. Ni 0.4
17, Cu 0.4
18. 0.8
19. Benzena 0.04
20. Benzo (a) - Pyrene 0.08 |

Suihatiliied by ®ule 200iKa) of the Frvesrmeil { Profectios )} Amendment Tisles, 2008 nofificd by SR 18, daiod

LS i
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Notes:

(i} Quantum limit shall be applicable for discharge of lotal affiuent
(process effluent, cosling water blow down including sea cooling
waier blow down, washings, elc) fo receiving environmant
{excluding direct application on land for irigation/horticulture
purposes within the premises of refinery).

(i) In order o measure the quantity of sffluent (saparately for
discharge to  receiving environment,  application  for
irrigationhorticulture purposes within the premises of refinery &
blow-down of cooling syslems), appropriate flow measuring
devices (e.g. V-notch, flow meters) shall be provided with,

(i} Quantum of pollutants shall be calculated on the basis of daily
average of concentration values (ene 24-hourly composite
sample or average of three grab samples, as the case may ba),
average flow of effluent during the day and crude throughput
capacity of the refinery,

(") Limit for quantity of effluent discharged {excluding blow-down
from seawater cooling) shall be 400 m*1000 tonne of crude

limit of qtﬁnﬁty aof effluent only duning rainy days shall be ?L'.‘rl:i
m*1000 tonne of crude processed].

2. Large Pulp & Paper, News Print/ Rayon grade Plants
of capacity above 24000 tonne/ Annum

p e Quantum
Total Organic Chioride (TOCH) 2 kgftonne of product.

GENERAL EMISSION STANDARDS - PART-D

L Concentration Based Standards

Sl Parameter Standard

MNo. Cancentration not to exceed (in
mg/Nm”)

1. Particulate Matter (PM) 150

2. Total Fluoride 25

3,  Asbestos 4 Fibresiee and dust should not be
more than 2 mg/Nm?
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4.  Mercury 0.2

5. Chirine 15

6.  Hydrochloric acid vapourand 35

mist

‘IT_ & W -

B.  Sulphuric acid mist 50

8.  Carbon monoxide 1% max. [wiv)
11n_ oW -

11. Lead 10 mg/Nm®
11'2. L -

I Equipment based Standards

[For dispersal of sulphur dioxide, In minimum stack height limit is accordingly
prescribed as below)

Sl. No. Parameter Standard
1. Sulphur dicxide Stack-height limit in metra
{i} Power genaration capacity :
- 500 MW and more 275

- 200/210 MW and above to 220
less  than 500 MW

- bess than 2000210 MW H=14{Q) ™
(i) Steam generation capacity

- Less than 2 tonna/h Less than 8.5 MT g9
= 210 5 tonna/h B85t 21 MT 12
- 5o 10 tonneth 21 to 42 MT 15
- 10 to 15 tonneth 4210 64 MT 18
- 15 to 20 tonne’h 64 to 104 MT 21
- 20 to 25 tonnerh 104 to 105 MT 24
- 25 to 30 lonne 105 to 126 MT 27
- More than 30 tonne/h More than 126 MT 30

of using the formula H=14(Q )"

\ Chinited by Maile 2 {g) jivhal i Envicommen) (Prricction) Thinl  Amendment Ruses, 1991 vide G5 R 801{E)

ilmied F12 BOO0,
Sabsvmated by Rule 2ehi), ibid.
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Note : H - Physical height of the stack in miatre
Q - Emission rate of SO, in kg/hr,

I, Load/Mass based Standards

5. Industry Parameter Standard
No,
l.  Femiliser {Urea)
Commissioned Prior to 1,182 Particulate Matter 2 kghonne of product
(PM)
Commissioned after 1.1 82 Particulate Matter 0.5 kg/tonme of produgt
(M)
2. Copper, Lead und Zinc Sulphur dioxide 4 kghonne of
Smelter'converter concentmted ( 100% acid
produced
3. Nitric Agid Oxides of Nibogen 3 kp/tonne of weak acid
(before concentration)
F
'(4.  Sulphuric Acid Plant Quantum Linit fn
kp'tonne

Plant capacity for 100%
Existing Unit  New Unit

concentration of
Sulphuric Acid
{tonne/day)
Sulphur dioxide Upto 300 15 20
(80;)
Above 100 ZA 1.5]
5.  Coke Oven Carbon Monoxide ¥ kp/tonne of coke
produced.
6, Petroleum Oil Installed Kg'tonne of sulphur in the
Refinery (Sulphur Capacity of feed to SRU
Recovery) SRU* Existing New SR
(tonnedday)  gpy
Sulphur Abave 20 26 10
Dioxide
520 LT 40
Lpto & 120 &0

* SRU - Sulphur Recovery Unit]

Substinied by Bule 2011 of the Emvironmen (Profecison] Thind Amendmeni Rulew, 3608 notifiml by S R baLEL
daind 78,2008

Suhstituled by Bl 2 ol the Favinme {Protection) Fiflh Amenilisen Hules, 2000 noiified by (55 S04, daried
200,20
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m

(i}
(a}
()
(e)
(d)

Mote -

The Emvironment (Protectinnf Raler, 1986

Aluminium Plants

Anode Bake Oven Total Fluoride 0.3 Kg/MT of Aluminium
Pol room
V55 ~dg- 4.7 Kg/MT of Aluminium
HSS ~do- 6 Kg/MT of Aluminium
PESW -do- 2.5 Kg/MT of Aluminium
PBCW -do- 1.0 Kg/MT of Aluminium
V55 = Vertical Stud Soderberg
H3S = Horizontal Stud Soderbarg
PBSW = Pre Backed Side Work
PBCW = Pre Backed Centre Work
Glass Industry
Furnace Capacity
{1} Up in the product draw Particulate matter 2 Kgihr ca
capacity of 60 MTD/Day
{ii) Product draw capacity -do- 0.8 Kg/MT of Product drawn

more than B0 MT/Day

‘NOISE STANDARDS - PART-E

A

Noise Limits for Automobiles (Free Field Distance at 7.5 Metre in

dB(A) at the manufacturing Stage
(a) Motorcycle, Scaoters & Three Wheelers 80
(b} Passenger Cars a2
(c) Passenger or Commercial vehicles upto 4 MT 85
(d) Passenger or Commercial vehicles above 4 MT

and upta 12 MT Eg
(e} Passenger or Commercial vehicles exceeding

12MT a1

" Stnndardy nocified ot & Mo. 46 may also be referml
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'|AA.  Noise limits for vehicles at manufacturing stage
The test method to be followed shall be 15:3028-1998,

(1) Noise limits for vehicles applicable at manofacturing stage from the year 2003

Serial Type of vehicle Noise Date of
Number limits implementation
= dB(A)
) @) ) @)
. Two wheeler
Displacement upto 80 cm’ 75
Diaphumm more than 30 em’ but upto 175 77 1" January, 2003
cm
Displacement more than 175 cm” 80
3 Three wheeler
- Displacement upto 175 em’ 7 1" January, 2003
Displacement more than 175 cm’ 2
3. | Passenger Car 75 1" January, 2003
4 Passenger or Commercial Vehicles
Ciross vehicle weight upto 4 tonnes L]
Gross vehicle weight more than 4 tonnes but 53 1 July, 2003
upn 12 tonmes.
Ciross vehicle weight more than 12 tonnes, ]

(2}Noise limits for vehicles at manufacturing stage applicable on and from 1" April,
25

Serial “Type of vehicles Noise
Number limits
dB(A)
1.0 Two wheelers
1.1 Displacement upio 0 cc 75
1.2 Displacement more than B0 cc but upto 175 c¢ i
1.3 Dnsplacement more than 175 ce 80
20 Three wheelers
2.1 Displacement upto |75 cc T7
22 Displacement more than 175 cc B0
0 Vehicles wsed for the carvinge of passengers and capable of | 74
having not more than nine seats, including the driver's seat

| Subuivpted: by Ruls 2 of the Envisomment (Protoccion) Fourd Ateduest Rules, 3003 sotifisd vide Nowficatfion

(25 BB, danad 30, | 2 000T | Elarlier “AA — Mo limits for vebicles wg [ | Ranusery 2LV masrind by Rule 3 (3}
of e Envieonment { Prodeciion) Amendmen Rules, 2000 noii fird wide Rotification G 5. 74, dabed 15 . 20040 §
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4.0 Vehicles used for the carriage of passengers having more
than nine seats, including the driver's seat, and a maximum
Gross Vehicle Weight {GYW) of more than 3.5 tonnes
| 4.1 With an engine power less than 150 KW | 78
4.2 With an engine power of 150 KW or above. | B
30 Vehicles used for the carriage of passengers having more
than nine seats, including the driver’s seat : vehicles used for
i the carriage of goods.
| 5.1 With 8 maximum GVW not exceeding 2 tonnes T8
5.2 With & maximum GVW greater than 3 tonnes but not excecding 7
3.3 tonnes
6.0 Vehicles used for the transport of goods with a
maximum GYW eaceeding 3.5 tonnes.
6.1 With an engine power less than 75 KW 17
6.2 With an engine power of 75 KW or above but less than 150 T8
KW,
| 6.3 With an engine power of 150 KW or above, 8]

'[Provided that for vehicles mentioned at serial numbers 3.0 to 6.3, the noise
limits for the following States shall be applicable on and from the date specified
against that State.-

(i) Himachal Pradesh with effect from 1* October, 2005

(i)  Jammu and Kashmir with effect from 1* October, 2005

iy  Madhya Pradesh with effect from 1% September, 2005

{iv)  Punjab with effect from 1" October, 2005

(v)  Rajasthan with effect from 1% June, 2005

(viy  Umtar Pradesh (Mathura, Kannau), Muzaffarnagar, Adigarh, Farukkabad,
Saharanpur, Badaun, Bareily, Moradabad, Hathras, Rampur, Bijnor,
Agra, Pilibhit, J.P. Nagar, Mainpuri, Lalitpur, Hardio, Ferozabad, Jhansi,
Shahjahanpur, Etawah, Jalon, Lakhimpur, Kheri, Etah, Mahoba, and
Sitapur) with effect from 1% June, 2005.

(vil)  Uttranchal with affect from 1" July, 2005.]

B. Diomestic appliances and construction equipments at the manufacturing
stage to be achieved by 31" December,1983.

(a) Window Air Conditioners of 1 ton 1o 1.5 ton 68

(b) Air Coolers 60

Li‘.} Refrigerators 46
' Rl 2

(e) Compactors {rollers),Front Loaders,Concrete
mixers Cranesimoveable),Vibrators and Saws 75

' firseried ry e Envircessemi {Pretection) Arenibmest fale, 2008 potfied wide Mot flcalm OARITE(ER deied
1 420408

Entry (d) relaissg to0 Thestl Gerenon of Dumesstle: Puposes, .85 — 90" omitied by Rale 1 ol the Envinsmmem
(Prosecsinn) Secomd Apendiseeni, Bubo, J003 isified vide Mot fiention 0.4 K. FTIEL deted | 7:5 2002
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ANNEXURE-I
(For the purposes of Parts — A, B.and C)

The Stale Boards shall following guide-lines in enforcing the standards
specified under the schadule V1

(1)

(2)

(3

(4

(3)

(E)

(7l

(8)

(2
(10)

the wasle walers and gases are 10 be freated with the best
available technology (BAT) in order to achieve the prescribad
standards.

the industries need 1o ba encouraged for recycling and reuse, of
wasle malenals as far az practicable in order 1o minimize the
discharge of wastes into the anvironmanis,

the industries are lo be encouraged for recovery of biogas, energy
and reusable materials.

while permitting the discharge of effluent and emission Into the
environmenl, State Boards have lo lake inlo account the
assimilative capacilies of the receiving bodies, especially water
bedies so that quality of the intended use of the recelving waters
s nol affected. Where such quality is likely 1o be effecied
discharges should not be allowed into water bodies

the Central and State Boards shall put emphasis on the
implementation of clean technologies by the industries in order 1o
increase fuel efficiency and reduce the generafion of
environmenial pollutants.

All efforts should be made to remove colour and unpleasant odour
as far as practicable.

The standards mentioned in the Schedule shall also apply to all
other effluents discharged such as industrial mining, and mineral
processing activities and sewage.

the limit given for the total concentration of mercury in the final
effluent of caustic soda industry, Is for the combined effiuent from
(a) Cell housa, (b) Brine Plant, (c) Chierine handling, (d) hydrogen
handling and (e) hydro choleric acid plant.

ta)....(7

All effiuents discharge including from the industries such as cotion
textile, composite woolen mills, synthetic rubber, small pulp &
paper, natural rubber, pelro-chemicals, tanneries, point dyes,

Uhnaied by floic 4 of the Enviresssnt [ Proteckiom) Bubes, 1995 mo)lhed try notificaben (.58, | T6(E), deimd 28 19698
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slaughter houses, food & frult processing and diary industries into
surface waters shall conform to be BOD limit specified above,
namely 30 mg/. For discharge an effluent having a BOD more
than 30 mg.f, the standards shall conform lo those given, above
for other receiving bodies, namely, sewers, coastal waters, and
land for irrigation.

Y .l

112)  In case of ferdilizer industry the limifs in respect of chromium and
fluoride shall be complied with at the outlel of chromium and
fluoride removal units respectively.

(13) In casa of pasticides :

{a) The limits should be complied with at the end of the
treatment plant bafore dilution.

(b) Bio-assay test should be camed out with the available
species of fish in the receiving water, the COD limits to be

speciiied in the consent conditions should be correlated with
the BOD limits.

() In case metabolites and isomers of tha Peslicides in the
given list are found In significant concentration, standards
should ba prescribed for these also in the same
concentraticn as the individual pesticides.

(d) Industries are required to analyze pesticides in waste water
by advanced analytical mathods such as GLC/HPLC.

(*14) The chemical oxygen demands (COD) concentrafion in a treated
effluent, i observed lo be persistently greater than 250 mg/
belore disposal to any receiving body (public sewer, land for
irrigation, inland surface water and marine coastal areas), such
industrial units are required to identify chemicals causing the
same. In case these sre found to be toxic as defined in the
Schedule | of the Hazardous Rules 1989 the State Board in such
cases shall direct the industries fo install tertiary trealment
stipulating tima imiL

(15) Standards specified in Part A of Schedule - VI for discharge of
effluent into the public sewer shall be applicable only if such sewer
leads to a secondary treatment including biclogical treatmant
systam, otherwise the discharge into sewers shall be treated as
discharge into inland surface waters].

1
Dt by Bde, 20k {wil) of the Emvironmess | Prmeation) Third amesdmeet Roles, 1959 vide G5 R 200 (F), daisd
31021993,

Inscriesd by fule 20K {ix), ibid
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ANNEXURE-I
(For the purpose of Pad-D)

The State Boards shall follow the following guidelines in enforcing the
standards specified under Schedule VI

(@) In case of cament planis, the total dust (from all sections) shall be within
400 mg/Nm® and 250 mg/Nm’ for the plants upto 200 Vd and mare than
200 vd capacities respectively.

{b) In respect of calcinations process (e.g. Aluminum Plants) Kilns. and step
Grate Bagasse fired-Bollers. Particulate Matter (PM) emissions shall ba
within 250 mg/Nm”.

{c) In case of thermal power plants commissioned prior to 01.01.1982 and

having generation capacity less than 62.5 MW, the PM emission shall be
within 350 mg/Nm”,

{d)  Incase of Lime Kilns of capacity more than 5 tiday and uplo 40 tday, the
PM emission shall be within 500 mg/Nm’,

(e}  In case of horse shoefpulsating Grate and Spreader Stroker Bagasse-
fired-Boilders, the PM emission shall be within 500 (12% CO,j and 800
(12% CO;) mg/Nm® respectively. In respect of these boilers, if more than
attached 1o a single stack, the emission standards shall be fixed, basad
on added capacity of all the bollers connected with the stack.

() Incase of asbestos dust, the same shall not exceed 2mg/Nm’.

(gl In case of the urea plants commissioned after 01.01.92, coke ovens and
lead glass units, the PM emission shall be within 50 mg/Mm?

{h)  In case of small bollers of capacity less than 2 lons/hour and between 2
to 5 tons/ hour, the PM emissions shail be within 1000 and 1200 mg/Nm’,

i) In case of inlegrated lron and Steel Plants, PM emission upto 400
ma/Nm” shall be allowed during oxygen lancing.

Page 45 of 198



]

tk)

4,

T Envirosment [ Protection) Suler, T956

In case of stone crushing units, the suspended PM contribution value at a
distance of 40 metars from a controfied, isolated as well as from a unit
located in cluster should be less than 600 micrograms/Nm”. '[* * *] These
units must also adopt the following pollution control measures

(i) Dust containment cum suppression system for the equipment;
(i) Construction of wind breaking walls;

{iii) Canstruction of the metalled roads within ihe premises:

(v}  Regular cleaning and wetting of the ground within the premises;
v} Growing of a green belt along with pariphery.

In case of Ceramic industry, from the other sources of poliution, such as
basic raw malerials and processing operations, heat recovery dryers,
mechanical finighing operation, all possible preventive measures should
b taken 1o control PM emission as far as practicabie.

The total fluoride emission in respect of Glass and Phosphatic Fertilizers
shali not exceed 5 mg/Nm® and 25 mg/Nm’ respectively,

[tn case of copper, lead and zinc smalling, the off-gases may, as far as
possible, be utilized for manufacturing sulphuric acid)

[In case of cupolas (Foundries) having capacity (meiting rate) less than 3
tonnefhour, the particulate malter emission shall be within 450 mg/Nm®
In these cases it is essential thal slack is constructed over the cupolas
beyond Ihe charging door and the emissions are directed through the
stack, which should be at least six times the diameter of cupala. In
respect of Arc Furnaces and Induction Fumaces, provision has to be
made fur] collecting the fumes before discharging the emissions through
the stack].

[No. @-15017/24/89-CPW)
MUKLL SANWAL, Jt. Secy.

Omitsed by Roele 2131} of e Ervironment { Peotestion) Thind Amescove Rules, 199, vide GOS8 90001 duisd
FLIZ e,

Seabstmunnd by Kule 300000, Bad
Adddal by Bale 201511, [hid
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Ky 1, 2020
Hefl 15 20v-SFIVINCIVISELA NRG

Ta,

The Member Secretary,

M.P. Pollution Control Bounrl,
Puryavirun Parisar, F-5 Arera Colony,
Rhopal - 462016
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The Miemiber Secretary,

MR Prdlunoen Control Bourd,
Pary@varin Fassgr,
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Annexure-\

2LD Project

Civil work status as on 19/01/2021:

The present major civil work status for 2LD project Is as follows:
* Pretreatment and RO section - 9%
* Thermal system and Evaporator section - 80%
Most of the major civil work will be completed by 31* Jan'21 {Bar Chart In Annexure-1)

There is a delay in dellvery of critical imported equipment supplles from USA, Europe and Ching as per
the impact of lockdown for Covid-19 acrass the globe. The original dellvery dates of these eritical
equipment was by Nov'20, but as per the latest status received from our ZLD supplier {(M/s. Suer) these
delivery dates has been extended by about 5-6 months and will be completed in phased manner by 15%
May'21. (The egulpment delivery status is mentioned |n Annexure-2).
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CRITICAL IMPORTED EQUIPMENT DELIVERY STATUS

Equipment name

|J Country of _| Original delivery date
f manufacture / Import |

i' Revised delivery date
|

”ﬁomemﬁmne Minneapolis (UsA) 1% Nov’20 | 15t Apr’21
SUF membrane Oroszlany (Hungary) 1" Nov'20 15 Apr'21
MVR Heat exchanger Yiyang (China) 30" Nov’'20 30" Apr'21
tubes
MVR-1&2 compressors Moringen (Germany) 30" Nov'20 15" May'21

Equipment installation completion by end of Jun’'71.

ZLD commissioning and stabilization in the next 3-4 months by Oct’21

. Y
ezt by
GRASIM INDUSTRIES LINITED
(Staple Fitire DviSior ),
Birlagram, Nagda (M.F)
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_ ENTRAL POLLUTION CONTROL BOARD
-w —rr 5. g gfrnTs o9 I BT
EED POST
B-29016/04/06/1PC-1/ February 19, 2020

To
The Chairman
Madhya Pragesh Pollution Control Board
Paryavaran Parisar
E-5, Arera Colony
Bhopal - 462 016

SUB: DIRECTIONS UNDER SECTION 18(1) b OF THE WATER {(PREVENTION &
CONTROL OF POLLUTION) ACT, 1974 IN THE MATTER OF WATER

POLLUTION IN THE RIVER CHAMBAL CAUSED BY INDUSTRIES LOCATED IN
NAGDA REGION, MADHYA PRADESH-reg

WHEREAS, under Section 17 of the Water {Prevention & Control of
Pollution) Act, 1974, one of the function of the State Pollution Control Boards
(SPCBs)/Pollution Control Committees{PCCs) is to plan a comprehensive
programme for the prevention, control or abatement of poliution of streams,
wells and air pollution in the State/UT and to secure the execution thereof:
and

WHEREAS, under section 16 of the Water (Prevention and Control of
Pollution) Act, 1974 one of the functions of the Central Pollution Control
Board (CPCB), constituted under Water (Prevention and Control af Pollution)
Act, 1974 is to coordinate activities of the State Pollution Control Boards and
Pollution Control Committees and to provide technical assistance and
guidance to SPCBs / PCCs: and

WHEREAS, a reference dated December 30, 2019 from Hon'ble Member
of Parliament (Lok Sabha), Ujjain, Madhya Pradesh has been received
regarding water pollution fn the river Chambal caused by industries located in
Magda region, Madhya Pradesh; and

WHEREAS, the Chambal river stretch from Magda to Rampura has been
dentified by Central Pollution Control Board as polluted river stretch and
Madhya Pradesh Paollution Control Board (MPPCB) has prepared an action pian
for rejuvenation of river Chambal in compliance of the Hon'ble NGT order
dated 20.9.2018 In the matter of O.A, 673/2018: and

WHEREAS, a team of officers from CPCB Head office Dethi and Reglonal
office Bhopal along with a representative nominated by Hon'ble Mm.P,
Inspected the area during January 07-08, 2020 to Investigate the matter and
observed the following:

a. The pH values found 5.9 & 5.5 at 0% locations of river Chambal §.e.
200m downstream after confluence of industrial-demestic & 3.5km
downstream of river Chambal near Parmarkhedi village respectively,
which indicate water is not fit for Irrigation as per designated best use
Water Quality Criteria.

b. High level of Mercury In the range of 0.0025 mg/l- 0.0364 mgsl (more
than 0.001 me/l) found in 06 water samples, Lead Iin the range af 0.015
mgfl - 0,375 meg/l {more than 0.01 mg/} found in 7 water samples &
Aluminium in the range of 0.04 mg/| - 2.565 mg/| {more than 0.03 mg/l)
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i

found in 10 water samples collected from river Chambal, dug well(s) and
hand pump(s)} and which indicates water is not fit for drinking purpose
as per BIS-10500:2012,

. High level of Mercury in the range of 0.004 mg/l-0.0364 mg/l (more

than 0.001 mg/l) found in 03 water samples, Lead 0.025 mg/l{more than
0.01 mg/) found In 1 water samples & Alumintum In the range of 0.06
mg/l - 0.735 mg/l (more than 0.03 mg/l) found In & water samples
collected from piezometer(s) of M/s Grasim Chemical Industry (Chemical
Division) and which indicates contamination with old secured land
FIlL{SLF) containing mercury bearing brine sludge.

+ M/s Grasim Industries Ltd. (Chemical Division) has installed plezometers

In North & South direction of industry to assess any leakage from new
5LF site and it was observed that river Chambal i3 flowing In West
direction of Industry,

- A study was conducted by CSIR-NEERI, Hyderabad on "Assessment of

groundwater quality in and around M/t Grasim Industries Limited,
{Chemical Division), Magda in May 2018 ,which mentioned that lead
concentration in the ground water samples many time higher than the
desirable limits (0.01mg/l) under BIS 10500:2012 at buffer zone of 5 km
surrounding the Industry,

. M/s Grasim Industries Ltd (Chemical Division) and M/s Lanxess India Pvt.

Ltd. have achieved zero liquid discharge (ZLD).

High values of Sulphate i.e. 3161 mg/| was found In river Chambal water
sample at downstream of the M/s Grasim Industries Ltd (Staple Fiber
Diviston) which is due to discharge of industrial effluent after treatment
to the industrial drain joining to river Chambal. M/s Grasim Industry
Ltd. (SFD) Magda has submitted action plan to fulfil zero liquid
discharge (ZLD} conditian till January 2011 & deposited bank guarantee
of Rs. 15 crore to MPPCB, Bhopal on 30.11.2019. Currently, industry Is
restricted by MPPCB to discharge up to 12500 KLD.

. The Municipal council of Nagda has prepared DPR of Rs. 61.40 Crore for

the sewerage line & treatment of domestic waste water generated from
Nagda Town. The project is pending for sanctioning & tendering in M.P.
Urban Development Company Bhopal {MPUDC).

- The Water Resources Department, Ujjain informed that Barrage-cum-

diversion scheme of Rs.64.14 Cr. {s proposed at Minawada kheda (about
7 km downstream of Nagda town) and will be used for dilution purpose
of polluted water coming from Nagda town.

The Public Health Engineering Department (PHED) & the M.P. Jal Migam
maryadith Periyogna has prepared scheme of Rs 29.29 Crore to supply
potable water in affected village along the bank of Chambal River.

The Reglonal Office , MPPCB has prepared & submitted a study project
named “5tudy of Underground water gquality In adjacent villages of River
Chambal from village Piploda (Distt- Ujjain) te village Tal (Distt
Ratlam) of Rs 1.14 Crore for sanctioning from MPPCH, Bhopal Head
Office.
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WHEREAS, water quality of the surrounding area including river Chambal
has been deterlorated due to the discharge of industrial effiuent as well as
domestic effluent: and

Mow therefore, In exercise of the powers canferred under Section 18 (1)
(b} of the Water (Prevention & Control of Pellution) Act, 1974, Madhya
Pradesh Pollution Control Board (MPPCB) is hereby directed to issue Necessary
directions u/s 33 A of the Water Act,1974 to the Industries of Nagda l.e, M/s
Grasim Industries Ltd. (Chemical Division 11, M/s Grasim Industries Ltd (SFD)
Hi. M/s Lanxess India Pvt. Ltd. and also to the local bodies of Madhya Pradesh
for compliance of following:

[l MPPCH shall fix the responsibility of the Industrial units contaminating
river water & ground water and shall levy environmental compensation
charges on non-complying units and local agencles In case of delayed
action plans.

{1} M/s Grasim Industries (Chemical Division) shall establish piezometers in
proper direction of river Chambal to detect the groundwater
contamination. The unit shall carry out & detailed leak detection study
around the old S5LF w.r.t damage liners of old 5LF and leakages to be
repaired immediately for prevention of further contamination of ground
water.

(tif} The bank guarantee of Rs 15 crore of M/s Grasim Industry Ltd. (5FD)
shall be forfeited, in case time bound action plan for Implementation of
ZLD is not achieved by the unit.

tiv}  M/s Grasim Industries [SFD) shall install online flow meter in €5; stacks
to quantify the €5 emission In Kg/ton of fibre and connect all the
OCEMS installed at stacks with CPCB server immediately.

ivl  M/s Grasim Industries (Chemical Division) & M/s Lanxess India Pvt. Ltd.
shall include their by-product acids In hazardous waste authorization
immediately.

{vi] M/5 Lanxess India Pve. Lid. shall not operate without valid Consent to

Operate and control fugitive emission/odorous in ambience of plant
premises by preventing leakages.

{vif} The industries having Iero Liquld discharge shall be directed to install
PTZ camera and online flow meter at ETP area and provide connectivity
to MPPCB server immediately,

{viil} The Public Health Engincering Department, Magda shall ensure to supply
drinking water immediately in affected villages R to seal the water
sources where fncreased concentration of Lead (Ph) was found in CSIR-
HEERI (2018) report.

{ix) The Municipal council of Nagda shall expedite the sanctioning &
tendering of Rs. &1.40 Crore project for the sewerage line & treatment
of domestic waste water generated from Nagda Town,

{x} MPPCB shall also direct the Municipal Council not to discharge the
untreated sewage to the river,
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{xi) The hazardous waste generated from the industries in Hagda region shall
be transported only through GPS enabled transport vehicies and MPPCB
shall keep a vigil on the same,

(xil) Local administratton shall keep wvigil on illegal discharge of
actd/industrial waste In river Chambal in closed co-ordination with
Emergency Response Centre and Sub-regional office of MPPCB,

(xitl) MPPCE shall initiate a study on ground water contamination and
remediation measures In Nagda & adjacent villages immediately.

(xi¥) A detailed health study for Nagda region to be carried out in light of
synergistic health effects of pollutant by engaging any reputed
government institute working in the field of Research in Environmental
Health by MPPCB.

MPPCB shall acknowledge the receipt of directions immediately and
action taken report to ensure compliance of above directions shall be
~ submitted within 30 days from the date of receipt of directions.

Copy to: (1,- i

1. The Joint Secretary (CP Division)
Ministry of Environment, Forests and Climate Change
Prithvi Wing, 2nd Floor, Room No. 216,
Indira Paryavaran Bhawan, Aligan],
Jor Bagh Road, New Delhi - 110003

1. The Regional Director
Central Pollution Control Board
Paryavaran Parisar
E-3, Arera Colony

- Bhopal - 462 016

3. The Divisional Head, IT, CPCB
4. The Divisional Head PCP, CPCR s i‘h

{Pra:.h:L Gargava)
Member Secretary
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MADHYA PRADESH POLLUITON CONTROL BOARD

war -5, A | opal - P
Phane . (O785) 2468191/ 24664428 Fax : (0755} 24663742 E-mail H_mppe B red | com
No, BS2 HOMPPCBICPCB-Din2020 Bhapal, dt. ﬂkl's 2020
T,
The Oecupier, SPEED POST
M5, Gerasim Industries Lid., (Stuple Fibre Division),
City : Birlagram Nagda,

Tehwil : Nagda, Dist : Ujjuin, (M. )

Sub:  Direction under 33-A of Water (Prevention and Control of Pollution) Act 1974 ~Fef.
Rel:  CPCB Directions to MPPCH vide letter B-29016/04/06/11C -1/ Februury 19,2020

WHEREAS. you are operating an industry M. Grasim Industries Lid., (SFD)
Birlagram Nugda, lehsi| © Nagda Dist Uljain, (M.P.) against the provisions of Water
(Prevention and Control of Pollution) Aet. 1974 : and

WHEREAS, M.P. Pollution Control Bourd has granted conditional consent ws 2526 of
Water ( Prevention and Control of Pollution) Act. 1974 and under section 21 of Air (Prevention
and Control of Pollution) Act 1981 and

WHEREAS, CPCB has received & reference from Hon'ble Member of Parliament (Lok
Sabha) Ujjain, Madhya Pradesh dated December 30, 2019 regarding water pollution in the river
Chambal caused by industries located in Nagda region, Madhya Pradesh; and

WHEREAS, the Chambal river stretch from Nagda to Rumpura has been identified by
Central Pollution Control Board as polluted river stretch and Madhya Pradesh Pollution Control
Board (MPPCB) has prepared an action plan for rejuvenation of river Chambal in compliance of
the Hon'ble NGT order dated 20,09 2018 in the matter of LA, 673/2018; and

WHEREAS, a team of officers from CPCB Head office Delhi und Regional office Bhopal
along with a representative nominated by Hon'ble M.P. inspected the arca during January
07.08.2020 1o investigate the matter and observed the following

& The pH values found 5.9 & 5.5 a1 (2 locations of river Chambal e, 200m downstream
after confluence of industrial domestic & 1.5 km downstream of river Chambal near
Parmarkhedi village respectively, which indicate water is not fit for irigation as per
designuted best use Water Quality Criteria,

b High Level of Mercury in the range of 00025 mp/l 0.0364 mg/l (msre than 0.00] mg1)
found in 06 water samples, |ead i the ftige of (015 mel, 0375 mg 1 (more than 0.0)
mg) found in Twater samples & Aluminum in the range of 0.04 mg'| - 2,565 my/]
(more than 0.03 mg1) found in 10 water samples collected from river Chambal, dug
wellis) and hand pumpis) and which indicates witer is not fit for drinking purpose as
per BES- 10500201 2,

€. High level of Mercury in the range of 0.004 mgl 00364 mgl (more than 0.00] mg/l)
found in 03 water sumples, Lead 0025 ml (more than 0.00mg/) found in 03 water
wmples, & Aluminium in the range of 0.06 mg/ - 0.735 mg'] (more than 0.03 mig1)
found in. & water samples collected and which indicates contarmination with old secured
land fill (SLF } comaining mercury hearing brine sludge

d Mis Grasim Industries Lid., (Chemical Division) has installed petzometers in Nonl &

South direction of industry 1o assess any leakage from new SLF site and it was

observed that river Chambal is Howing in West direction of industry.

A study was conducted by CSIR-NEERI, Hyderabad o "Assessment of groundwiter

"
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o quality in and around M/s. Grasim Industries Limited, (Chemical Division), Nagda in
May 2018, which mentioned that lead concentration in the ground waler samples many
time higher than the desirable limits (0.01 mg/) under BIS 10500:2012 at bufTer zone
of 5 km surrounding the industry, e PHRRESE 4

I Mis. Grasim Industries Lid., (Chemical Division) and M/s. laxness India Pvi. Lud.,
have achieved zero liquid discharge (ZLD),

g High values of Sulphate ie. 3161 mg/l was found in river Chambal water sample at
downstream of the M/s. Grasim Industries Lid., (staple Fiber Diviston) which due to
discharge of industrial effluent after treatment to the industrial drain joining 1 rver
Chambal. M/s. Grasim Industries Ltd., (SFD) Nagda has submitted action plan to fulfill
zero liguid di (ZLD) conditions till January 2021 & deposited bank guarantes
of Rs. 13 crove to MPPCB, Bhopal on 30.11,2019. Currently, industry is restricted by
MPPCB 1o discharge up 10 12500 KLD,

h.  The Municipal council of Magda has prepared DPR of Rs. 61.40 Crore for the
sewerage line & treatment of domestic waste water generated from Nagda Town. The
project is pending for sanctioning & tendering in M.P. Urban Development Company

— Bhopal (MPUDC).

l. The water Resources Department, Ujjain informed thar Barrage-Cum-diversion scheme
of Rs. 64.14 Cr. is proposed al Ninawada Kheda (about 7 km downstream of Nagda
town) and will be used for dilution purpose of polluted water coming from Nagda town,

Jo  The Public Health Engineering Department (FHED) & the M.P, Jal Nigam Maryadith
F'ﬂ'i:?ﬂ%nﬂ ahs prepared scheme of Rs. 29.29 Crore to supply potable water coming
from Magda town,

k. The Regional office, MPPCB has prepared & submitted a study project named “Study
of Underground water quality in nd?uc:m villages of River Chambal from village
Pipoloda (Dist Ufjain) to village. Tal (Dist. Ratlam of Rs. 1.14 Crore for sanctioning
trom MPPCB, Bhopal Head Office,

WHEREAS, water quality of the surrounding area including river Chambal has been
detenorated due to the discharge of industrial effiuent as well as domestic effluent; and

WHEREAS, in view of the above, CPCR in exercising the powers conferred to them
under Section 18(1) (b) of the Water (Prevention & Control) of Pollution Act, 1974, has issued
= mandatory directions to Madhya Pradesh Pallution Control Board (MPPCB) to issue necessary
directions u's 33 A of the Water Act, 1974 to the jndustries of Nagda i.e. M/s. Grasim Industries
Lid., (Chemical Division) (ii). M/s. Grasim Industries Lid., (SFD) (iii) Lanxess India Pvi, Lid.,
and also to the local bodies of Madhya Pradesh for compliance.

In light of the above facts and mandatory directions of CPCB, now therefore in exercise
of the power conferred upen under section 33 A of the Water (Prevention and Control of
Pollution) Act 1974, you are hereby directed as follows :-

(i) The industry shall ensure implementation of time bound action plan for ZLD within
.f-np:r:}:':ﬁad time lines(January, 2021) else the bank puaraniee of Ks. 15 crores shall be
forfeited.

(ii)  The industry shall install online flow meter in C5; stacks to quantify the CS; emission
in Kg /lon of fibre and connect all the OCEMS installed at stacks with CPCE and
MPPCB servers immediate]y.

(iii}  The industries shall install FTZ camera and online flow meter a ETP area and provide
connectivity 1o MPPCB server immediately,
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(iv)  The hazardous weste generated from the industry shall be transporied only through GPS
enable transpont vehicles,

(v} Industry shall keep complete track record of wastes generated in the unit and shall
submit on monthly basis to Local administration w ensure vigil on illegal discharge of
industrial waste in river Chambal in closed co-ordination with Emergency Response
Centre, MPPCB, Bhopal and Sub-regional office of MPPCB, Napda.

(vi)  To carry owt a detailed health study for Nagda region in light of synergistic health
effects of pollutants like TS, SO, H:S etc. by engaging any reputed govermment
institute working in the field of Research in Environmental Health in consulustion with
MPPCE and Regional Director, Health services within 6 months,

You are hereby directed 1o submit an action plan for the compliagnce of above directions
within a period of 15 days from the date of issue of these directions tailing which the imerfia
action shall be initiated against the industry and ul| responsible occupiers under section 41 of the
Water (Prevention & Control of Pollution) Act. 1974,

For and on behallof
MLE. Pallution Control Board,

||
o -

(R.S. Kari)
J Member Seeretary
Copy 1:
Endt No. 85T [HOMPPCRCPCE-Dir 2000 Bhopal. dt. 1505 ngp

I Shri Dilip Gaur, Managing Director, M's. Grasim Industries | mited, Aditva Hirla
Lentre, . K. Ahire Marg, Worly Mumbai (Indial-400030 for compliance.

<. The Collector, Ujjain for information and necessary action please.

3. Sub-Divisional Magistrate, Nagda, District Ujjain for information and NECCSSIry action
please.

4. The Executive Engineer. Public Health Engineering Depariment. Ujjain for information

and necessury action please,

The Regional officer, Regional Office, M.P. Pollution Control Board, Ujjain. for

information necessary action plesse.

6. Incharge, Legal Section, M.P, Pollution Control Board. Bhopal, for informution please.

/ -
I m— . = =3 ;
(RS, kori)
J Member Seeretary

L
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No. BEG HOMPPCRCPCH-Dir 2020 Bhopal, dt.  A2f68 2000
[,
The Occupicr,
Mis. Grasim Industries Lid., EPEEb POST
Chemical Division,

Survey No.-22/1, City : Birlagram Nagda,
Tehsil : Nagda, Dist : Ujjain, (MLP

Sub:  Dircetion under 33-A of Water {Prevention and Control of Pollution) Act 1974 —reg,
Ref:  CPCB Directions 10 MPPCR vide letter B-290 160406/ 1PC-1/ Februam 192020

WHEREAS, you are operating an indusiry M7s. Grasim Industries Lid., (Chemical Chvision)
l Suevey No. 220, City : Birlagram Nuagda, Tehsil @ Nagda, Dist : Ujjain, (M.P.) against the
provisions of Water (Prevention und Control of Pollution) Act, 1974 » and

WHEREAS, MLP. Pollution Control Board has granted conditional consent s 2526 of Water
Prevention and Control of Pollution) Act 1974 and under section 21 of Adr (Prevention and Control
fl"% Pollution) Act 1981 and

WHEREAS, CPCB has received a reference fram Hon'ble Member of Parliamen (Lok Sabha)
Lijjnin, Madbya Pradesh dated December 30, 2019 regarding water pollution in the river Chambal
caused by industnies located in Nagda region, Madhya Pradesh: and

WHEREAS. the Chambal river streteh from Magda o Rampura has been iwentified by Central
Pollution Control Board s polluted river stretch and Muadhya Pradesh Pollution Control Board
(MPPCB) has prepared an action plan for rejuvenation of river Chambal in compliance of the Hon ble
NGT order dated 20,09.2018 in the matter of O.A. 673720 I8 and

WHEREAS, a team of officers from CPCH Head office Delhi and Hegional office Bhopal
along with a representative nominated by Hon'ble M. inspecied the area during January 07.08.2020
to imvestigate the matter and observed the fillowing :

it The pH values found 3.9 & 5.5 at 02 locations of river Chimbal i.¢. 200m downstreamn afler

confluence of industrial domestic & 3.5 km downstream of river Chambal g Parmurkheds
~ village respectively, which indicnte water is not fit for irrigation as per designated best vse Wister
Quality Criteny

b. High Level of Mercury in the ringe of 0.0025 mg/l 0.0364 m/! (more than 0,00] mg/ly found in
U6 water samples. Lead in the range of 0,015 mg/l. 0.375 mgd (more than (.01 mg) found in
Twater samples & Aluminum in the range of 0.04 mg/l — 2565 mg/l (more than 0.03 mg/l) found
m 10 water samples collected from river Chambal. dug wellis) and hand pumpis) snd which
imehicates water is not fit for drinking purpose a8 per BIS- [0500:20] 2

. High level of Mercury in the range of 004 mg/l 0.0364 mg/] (more than 0.00] mgd) found in 03
watler samples, Letd 0.023 mg/l (mure than 0.01mg/) found in 03 water sumiples, & Aluminiom
in the rnge of 0,06 mg/| - 0.735 mg/l (more than 0.03 mg ) found in 6 water samples collected
ind which indicates comamination with old secured land i1l {SLF) containing mercury  bearing
bring sludge.

d. Mis. Grasim Industries Lid., (Chemical Division) has installed peizometers in Norh & South
direction of industry (o sssess any leakage from mew SLF site and it was observed that rver
Chambal is lowing in West direction of industry.

e A study was conducted by CSIR-NEERL, Hyderabad on ~ Assessment of groundwater quality
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nd around M/s. Grasim Indusiries Limited, (Chemical Division), Nagda in May 2018, which
mentioned that lead concentration in the ground = waler samples mafy timie higher than the
desirable limits (0.01 mg/) under BIS 10500:2012 at bulfer zone of 5 km sumounding the
inch .

% MADHYA PRADESH POLLUITON CONTROL BOARD

ustry
f. M/s. Grasim Industries Lid ., (Chemical Division) and M/s. laxness India Pyt Ltd., have achieved
. zero liquid discharge (7LD,

g. High values of Sulphate i.e. 3161 mg/l was found in river Chambal water sample at downstream
of the M/s. Grasim Industries Ltd., (staple Fiber Division) which due to discharge of industrial
effluent afler treatment to the industrial drain joining to river Chambal. M/s, Grasim Industries
Ltd., (SFD) Nagda has submitted action plan to fulfill zero liquid discharge (ZLD) conditions till
January 2021 & deposited bank guarantee of Rs. 15 crore to MPPCR, Bhopal on 30.11.2019,
Curently, industry is restricted by MPPCB to discharge up to 12500 KLD,

h. The Municipal council of Nagda has prepared DPR of Rs. 61.40 Crore for the sewerage line &
trestment of domestic waste water penerated from MNagda Town. The project is pending for

-~ sanctioning & tendering in MLP. Urban Development Company Bhopal (MPUDC).

L The water Respurces Depantment, Ujjain informed that Barrage-Cum-diversion scheme of Rs.
64.14 Cr. is proposed at Ninawada Kheda (about 7 km downstream of Nagda town) and will be
used for dilution purpose of polluted water coming from Nagda town. :

J. The Public Heslth Engineering D ent (FHED) & the M.P, Jal Nigam Maryadith Perivogna
ahs prepared scheme of Rs, 29,29 1o supply potable water coming from Nagda town,

k. The Regional office, MPPCR has prepared & submitted a study project named “Study of
Underground water quality in adjacent villages of River Chambal from village Pipoloda (Dist
Uljfin} to village. Tal (Dist. Ratlam of Rs. |.14 Crore for sanctioning from MPPCR, Bhopal Head

WHEREAS, water quality of the sunounding arca including river Chambal has been
deteriorated due to the discharge of industris| effluent as well as domestic ellluent; and

In light of the above facts and mandatory directions of CPCB, now therefore in exercise of the
power conferred upon under section 33 A of the Water (Prevention and Control of Pollution) Act
1974, you are hereby directed as follows :- :

() Industry shall establish peizometers in proper direction of river Chambal 1o detect the
groundwaler contamination. The unit shall carry out a detailed leak detection study around
the old SLF w.rt damage liners of old SLF leakages 1o be repaired immedintely for

. prevention of further contamination of ground water.

(i) Industry shall include their by-product acids in hazardous waste authorization immediately.

Gii)  Industry shall maintain the installed PTZ camera and online flow meter at ETP area and
remain connected with MPPCR server without failure,

(iv}  Industry in consultation with the Public Health Engineering riment, Napda shall ensure
supply drinking water immediately in affected villages alnngnflls: bank of Chambal River &
help PHED 10 identify and scal the water source where increased concentration of Lead (Ph)
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was found in CSIR-NEERI (2018) repor,

vh - The hazardous waste penerated from the industry shall be transportexd only through GPS
enable wansport vehicles and MPPCE shall keep & vigil on the same

(vi)  Industry shall keep complete truck record of acid and wastes generated 1n the unit and shall
submit on monthlv basis 1o Local adminstration o ensure vigil on Wlegnl discharge of
acid/industrial waste in river Chambal in elosed vo-urdination with Emergency Response
Centre, MPPCB, Bhopal and Sub-regional office of MPPCH, Nagda

ivii)  Industry shall submit plan of remediation measures of ground water comamination in Nagda
& adjacent villages immediately,

vin) A detailed health study for Nagda region to be carried out in lght of synergistic health effects
of pollutant like Cly. HO ete by engaging any reputed government imnstitute working in the
field of Research in Environmental Health - consultation with MPPCB and Regional
Director, Health services within & monihs

You are hereby directed to submit an setion plan for the compliance of above directions within

a perind of 15 days from the dute of issue of these directions fsiling which the interlia sction shall be

#ynitisted against the industry and all responsible occupiers under section 41 of the Water | Prvention &
Control of Polletion) AcL 1974,

For and on behalf of
M.P, Pallution Control Board.

W~

(RS, Kari)
Member Secretary
Copy fo: ‘E' X
Endt. No. 85 HOMPPCBCPCB-Dir 2020 Bhopal. . 43 ft'lﬁ* 20
. Shri Dilip Gaur, Managing Director, M's. Grasim Industries Limited, Aditva Birla Centre. %,
K. Ahire Marg, Worly Mumbai | India}-400030 for complinnce.
| 2 Shri Shushil Agarwal, Director, M's, Grasim Industries Limited, Aditya Bitla Cenmre, §. K.
Ahire Marg, Worly Mumbai (India)-400030 for compliance,
‘ — The {’:jli_m_:mr. I_llijair_l for Inf’nrmn’rinn_anur_i MeCessary m._*:iqn pl-:n_m:- _
. Sub-Divisional Magistrate, Nagda, District Ujjain for information and necessary action please
The Exceutive Engineer, Public Health Engincering Department, Ujjain for information and
hecessary aetion please,
b. The Regional atticer. Regional Office, M.P. Pellution Control Board. Uljjain, for information
necessary action please.
| 7. Incharge, Legal Section, M.P. Pollution Control Board. Bhopal, for information pleise

..n.l._'..l

I_ r‘f
5 4
RS, Kord)
Member Secretar

!L-;‘L
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lo,
The Oceupier, CPEE
MUs. Lamaess India Py, Lid., D posy
Birlagram Nugda,

Tehsil : Nagda, Dist : Ujjmin, (M.}

Sub:  Direetion under 33-A of Water (Prevention and Control of Pollution) Act 1974 ~-reg.
Rel:  CPCB Directions to MPPCR vide letter B-290 1606/ TPC-1/ February 19,2020

WHEREAS, you are operating an ndustry Mis. Lanxess India Pyvi. Lid.,  Birlagram Nagdn,
Tehsil © Nogda, Dist © Ujjain, (M.P.) against the provisions of Water (Prevention and Control of
Pollution) Act. 1974 : und

WHEREAS, M.P. Pollution Control Board has granted conditional consenmt ws 25726 of
7~ Water (Prevention and Control of Pollution) Act, 1974 and under section 21 af Air { Prevention and
Contral of Pollution) Act 1981 and

WHEREAS, CPCH has meceived 8 reference from Hon'ble Member of Parliamem (Lok
Sabha) Ujjain. Madhya Pradesh dated December 30, 29 regarding water pollution in the river
Chambal caused by industries located in Nagda region, Madhyva Pradesh; and

WHEREAS, the Chambal river stretch from Nagda 10 Rampura has been identified by Central
Pollution Control Board as  polluted river stretch and Madhya Pradesh Pollution Control Board
(MPPCH) has prepared un action plan for repavenation of river Chambal in compliance of the
Hon'ble NGT order dated 20.09. 2018 in the matter of 0.A. 6732018 and

WHEREAS. a team of officers from CPCB Head office Delhi and Regional office Bhopal
along with o representative nominated by Hon'ble M.P. inspected the area during  January
0T 08.2020 10 investigate the matter and observed the following :

4. The pH values found 3.9 & 5.5 at 02 locations of river Chambal i.c. 200m dovenstream after

™ confluence of indistrial domestic & 3.3 km downstream of river Chambal near Parmarkhedi
village respectively. which indicate water is not fit for imgation as per designated best use
Water Qruality Criteria

b High Level of Mercury in the rnge of 0.0023 mgd U364 mel imore than 0001 mg)
found in U6 water samples, Lead in the rnge of 0,015 me/'l, 0.375 mg/l (more than 0.0 mgh
tound in Twater samples & Aluminum in the range of U.04 mg/l - 2565 me/l (more than 0,03
mg/l} found in 10 water samples collected from river Chambal., dug wellish and hand pump(s)
and which indicates water is not fit for drinking purpose as pee BIS-10300:201 2.

¢ High level of Mercury in the range of 0.004 mg/l 0.0364 mg/l imore than 0.001 mg/l) found
in 03 water samples, Lead 0.025 mg] (more than 0.01mg1) found in 03 water sumples, &
Aluminium in the mage of 0.06 mg/] - 0.735 mg/| (more than 0.03 mg ) found in 6 water
samples collected and which indicates contamination with old secured land fill (SLF)
containing mercury beéaring brine sludge

d. M/s. Grasim Industries Lid., (Chemical Division) has installed peizometers in North & South
direction of industry 10 assess any leskage from new SLF site and it wes observed that river
Chambal is Nowing in West direction of industry
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e _Asiudy was conducted by CSIR-NEERI, Hyderabad on “Assessment of groundwater quality
in and around M/s. Grasim Industries Limited, (Chemical Division), Nagda in May 2018,
which mentioned that lead concentration in the ground water samples many time higher than
htﬁdtﬂi]‘ll}]ﬁ limits (0.01 mg/l) under BIS 105002012 at buffer zone of 5 km surrounding the

siry.

f. M. Grasim Industries Lid., (Chemical Division) and M/s. laxness India Py Lid., have
achieved zero liquid discharge (ZLD),

g High valves of Sulphate je. 3161 mg/l was found in river Chambal water sample at
downstream of the M/s. Grasim Industries Ltd., (staple Fiber Drivision) which due to
discharge of industrial effiuen ofter treatment to the industrial drain joining to river
Chambal. M/s. Grasim Industries Lid., (SFD) Nagda has submitted action plan 1o fulfill zero
liquid discharge (ZLD) conditions gl January 2021 & deposited bank guarantee of Rs. |5
crore to MPPCB, Bhopal on 30.11.20]9, Currently, industry is restricied by MPPCE to
discharge up 1o 12500 KLD,

h.  The Municipal council of Nagda has prepared DPR of Rs. 61.40 Crore for the sewerage line
& treatment of domestic waste water generated from Nagda Town. The project is pending for

~ sanctioning & tendering in M.P, Uirban Development Company Bhopal (MPULIC),

i. The water Resources Department, Ujjain informed that Barrage-Cum-diversion scheme of
R$. 64.14 Cr. is proposed at Ninawada Kheds (about 7 km downstream of Nagda iown) and
Will be used for dilution purpose of polluted water coming from Nagda town.

J. The Public Health Engineering Department (PHED) & the M.P. Jal Nigam Maryadith
Periyogna has prepared scheme of Rs. 2929 Crore 10 supply potable water coming from
Magda town.

k. The Regional office, MPPCB has prepared & submitted a study project nomed “Study of
Underground water quality in adjacent villages of River Chambal from village Pipoloda (Dist
Ujjain) to village. Tal (Dist, Ratlam of Rs, .14 Crore for senctioning from MPPCB, Bhopal
Head Office,

WHERFAS, water quality of the surmounding area including river Chambal has been
deteriorated due 1o the discharge of industrial effluent as well ns domestic effluent; and

WHEREAS, in view of the above, CPCB in exercising the powers conferred (o them under

Section 18(1) (b) of the Water (Prevention & Control) of Pollution Act, 1974, has issued mandatory

* directions to Madhya Pradesh Pollution Control Board (MPPCB) to issue necessary directions u's 33

A of the Water Act, 1974 10 the industries of Nagda ie. M's. Grasim Industries Lid., (Chemical

Division) (ii). M/s. Grasim Industries Lid,, (SFD) (iii) Lanxess India Pvi. Led., and also to the local
bodies of Madhya Pradesh for compliance,

In light of the above facts and mandatory directions of CPCB, now therefore in exercise of
the power conferred upon under section 33 A of the Water {Prevention and Control of Pollution)
Act 1974, you are hereby directed as follows -

(i).  The industry shall include their by-produet acids in hazardous waste authorization
immediately,

(i)  The industry shall not operate without valid Consent 10 Operate and control fugitive
emission‘odorous in ambience of plant premises by preventing leakages,

(iii)  Industry shall maintain the installed PTZ camera and online flow meter o ETP ares and
remain connected with MPPCB server without fuilure.
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tvh  Industiry in consultmtion with the Public Health Engineering Depaniment, Nagda shall
ensure supply drinking water immediately in atfected villages & help the PHED 1o idensify
and senl the water source where incressed concentration  was found in CSIR-NEER]
{September 2019) report.

(V) The harardous waste gencrated from the industry shall be transported only through GPS
enable transpont vehicles and MPPCH shall keepa vigil on the sume

Vi) Industey shall keep complete track record of acid and wastes generated m the unit and shall
submit on muonthly basis 1o Local administmtion to ensune vigtlh on illegal discharge of
oeid industrial waste in river Chambal in closed co-ordination with | miergency Response
Centre, MPPCB, Bhopal and Sub-regional office of MPPCB, Nagda

(vii)  Industry shall submit plan of remediation measures of ground waler contamination in
Nagdn & adjacent villages immediately.

tvin - A dedled health study for Magda region 1w be carried out fn light of synergistic health
effects of pollutant like Cly. HCL VOCs ete by engaging any reputed povernment institule
working in the field of Research in Environmental Health in consultation with MPPCH and
Regional Director. Health services within 6 months.

You are hereby directed 1o submit an action plan for the compliance of above directions
within a period of 15 days from the date of issue of these directions failing which the interlin action
shall be initiated against the mdusiry and all responsible occupiers under section 41 of the Water
(Prevention & Control of Pollution) Act, 1974,

For and on behalf ol
MLP. Pollution Control Board,
N
(RS, Kori)
-‘:{L J Member Secretary
Copy to:
Endt. No. 861 HOMPPCR/CPCE-Dir 2020 Bhopal, d.'.!qu 2020
I Dr. Dattaprasad Govind Talekar, Whole Time Director, Mis. LANXESS House. Plot no: A
~ 162164, Road No 27, MIDC, Wagle Estate, Thane (W) = 400604 Maharashtra, India for
compliance
2. The Collector, Ujjain for information and necessary action please
3. Sub-Divisional Magistrate, Nagda, District Uijmin for information and pecessary action

please.

4. The Exccutive Engincer. Public Health Engincering Department, Ljjain for information and
necessary action please

3. The Regional officer, Regional Office, M.P. Pollution Contral Board. LU jjaiin, for
iformution necessary action please.

6. Incharge. Legal Section, M.P. Pollution Control Board, Bhopal, for information please.

.

(.5, kori)
4£ i:llmhtr Sterelan
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| Staphe.Fibre Divisign - = P_urn-:;enrdafE;_ _-lJﬂEEET_ﬂ.tHI_ﬁt
‘Birlgram Magdz ;
Madhya Pradesh SOOI s, | ot
[Nagada-256331 pap India SN ENVIRD G5T Mo IGAIBPPITSAN: 77|
[ ——— _L__ == e Rctount Name: Rnrmﬁhﬁ[ﬁjiﬁl
= AECDLJHTHD‘H‘JEHHH|
BANK: INDIAN BANK,
No: J3AAACGa
. -z IFSC code: 10180005013,
. Insurance Mao; QSBMIHIH‘.'IGIH-EHJE
£ _Deseription ST T — L Amoumt |
Stack Gas Flow Monitor .|
1 |Continous Emissian Temperature, pressure 20271600 3 100,000.00 , 2,100,000.00 |
and Flow sensor | |
———— — s
= Y | —— F o Total Amount _E.Iﬂ.‘_r._ﬂﬂ‘ﬂ.ﬂﬂl
= A SGET o
il X = S N — A
il — ADD, IG5T | 18% | Bll,ﬂfﬂ,m
. e N ________ GRAND TEITALl 2 QEB_.QIIIE._I!EI
.-_—.—-_._______ = — .- T— e — e - —_—
Total Twenty Four Lakh Seventy Eight Thousand only |I
I
— — —— 1
B N SUDHAKAR
ASST MANAGER-ADMIN & OPERATIONS
- " it .rll, . I\IIHI
ATy (GTRES LIWITED
GRASIM MEDF e Division)
tﬂﬂmﬂ nagda |
pirag
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S. N ENVIRO SOLUTIONS
H N0.6-1-279, Plot no.10,
n Apartment,
- Walker Town
Hyderabad - spg Das,
Telagana India

Email : mali@snenvire.com Waebsits : WWW.snenviro.com
GSTIN: I6AJBPP3144N1ZZ Phone : +91-40-27503311

DELIVERY CHALLAN-ORIGINAL
__Delivery Chalian No: 019/2020-21
Grasim Industries Ltd, L= Eell_v_er Challan Datr.:- 20-01-2021

I-.f._EJ Staple,Fibre Division == '-”'hHﬂ'-‘_”ﬂ‘?[”.‘fﬁ.ﬁ@”@@&"’ Lﬁ
:::::: :-:El::h Purchase Date:'14-07-2020

Nagada-456331 MP Ingis - SN ENVIRO GST No:36A18PP3 124N 177
~ Account Name : SN ENIRD SOLUTIONS
GST No: 23AAACG 44548522 ACCOUNT NO:6498889253
r s BANK: INDIAN BANK
R ot IFSC code: IDIBO0OSO13

— -____.—_—\_

5. No Description | HsN Code ay, |
1 [Micro Venturi Flow meter 90271000 3

2 DPTransmIﬂ:er - sui?mrf}
@ 3 static Pressure transmitter 20271000

3

3

4  |Manifolds - 90271000 3
3

5 Temperature Sensor 90271000

FOR S N ENVIRO SOLUTIONS

ASST MANAGER-ADMIN & OPERATIONS

Paae 71 of 198



(LA SRASIM INDUSTRIES LiMiTEp | &7 ™0 BAMcesenT o oo

BTAFLE FIRRE Davisi
-

GIAM . WA GDA, SERY ; .
Madhya F"l-l:lm P Cerde 45&.131”“ SERVICE ORDER
g 4700221679 104

Tolophomia Mumber =+ 91.7 3863457
Hodd. Dffien PO Smagram Magas - 450 331 er | Date s LI 2020
e

Fry

Fiu Number © » B1.7086-247 160/744114 Number
werew Bl wl glosa

CIM LT IR L Y S0 B

Vendor Coda | J136147

THE IMDIAN COMNCIL OF MEDICAL RESEARCH INM Cepel Mawsiin A MR k&R
ENVIRONMENTAL HEALTH —_— Tt e

0, WAMLA MEERY HOZPITAL BUTLDING, Perii Pl =i -'.’.J el N nhmlie Faii
SULTAELA ROAD,

BHOPAL 462001, Madhya Pradesh

BEmail EAJTIWARI I8 LO@YAHDO . Co. IN
Fhone Mo ¢ 5225224805

GET NG, 1 SIRAEATABIADIZD i PAN AMERTAALED
HEME Ecatua : MA - MOT AFPPLICARLE

W ain plesr] b ongegs yew filliweny Serviieis sabyees o (1) LI T e e — iRl gisan bers andsr el (2
ninmuslfy 5 pesy alenebe v 0 Gl i s nf b indEs renly e e

DEGREE OF SAFETY HSH Low

Vil npe i Tollos e appdeahie wlety  egdeeds | Evnduline: dw msnbisned o sl tmwiimings S cotecees e TENLS AN
.l DT BONNS ol ik =]

ﬁ

Carrency -I1NK
Sr.Ne. Service Code Service Deseription i ¥

e ——— ] T o — —_ = =

Huie

UOM  Cuutiry

hagriame Mel Ynlag .

L CHARGES SIgWMVIM. WEREH HEALTH B 5.4 FE n0d 0
ATunY

A <Enirarmast Moedaning

= A

B = Wisler Manitoing Ies haavy motiis s oifsi srion
S0y

L - hiledica Eximinalipsn « is &« P bvetiguaiizn @ 1190 Sy Susnjec
3300000

1 = Blgcd Melsl arayss B Bs 10000 g Pty Inr 300G Suteac

AGRIGO0S

Chiahinas Charges i J0% of (A% B+ Cs (8]

B0

. Anlena al Fied
| Bufond (bt commencomant ol 1he iy - £
rﬂl., 2. Aftel e cpmplaiion ofl thi leed componen od (e ahudy - 3%
' 3. &lier b Babeninaion ol ihe drahl pepord - PO

FOOCOOMEED  WIREH HEALTI STLDY LOT P G497 08000 5472 00008
Nl el Biudy o0 babuit o Cogsire - BED. Ciresine Chamecil Dvvisinn. & Lanwags 1) B Lig

Serviee Schedule LOE 31,00 2001

Rasic Pacn |Grona E & 7300060
1M Eantre 55T SO0 N A% 4H0 GO
N Stalm GET 00 % A57 48400

Basic Yalue of PO in INR (Excluding of GST) 1o

&,472,000,00

Ar Fr'j In Wards (Basie pricel: Rupees Filty Four Lakh Seventy Twe Thowsand Omly af PO in INR (Excliding
n

Safety Performance Score : %

Purehuse Order Terms and Conditinns

DM e —_— = — — =




ﬁf.- ‘Eﬂﬂ.!’ﬂﬂﬁﬂm“ LIMITED GET NO: PIAAAPGI4EIDSES
ERLAGRAM, MAGDA SERVICE ORDER
‘fdﬁ" m""’"’" Hﬂ‘caﬂ’;;m} "‘“Mq Miuimbe 4700221679/ 104

eI : . 171 ot |
Eﬂnﬁﬁﬂ: F.grm ﬂ]&“‘.‘s‘: ast we | Date : 10.11.2020
W

(] :'mmmrimﬂnm-m

TERMS AND CONDITIONS

e e I Bl s ey 5 it P ———— s e e a = — T = B e e 0 s

BETREMENTAL HEALTH BTLEN OF SAELTE ATE POLUTNITE BEE MENUT SETRLE
I¥ CHENMATER TH 30 WA

FRNGSH TIM ) -

L. Weimw che (ofmmoesar af tim EEaxkr uby (EsTiL LR TP I T e —

2. Mrar the cospletio of e Fleld TRETAE of Che stwly 00 pupres shall fe relaeged
boodduer sdwdgeion of the dealt repost e e dhaill b ym e

Taxes &8 Eppaizabds will e theriped Entre & TOE mhal| b Pl s &8 ot s mule
A, Enrirooemneal mnitesing fd i, 00, apa
B, Saper menitoring for ey mecals el ckfer anlrs 2 i, 00, pe

.c Mesdical Buseiintion sl Dreeest{gat iom @ LinO/mdrimsk o B 33,00, 084

m.nmmd—lpu-h-mrpm f5r 300 mdviacts | RS 160, Bad
! il!'ﬂ.‘l‘_ﬂ.d‘ll’_ﬁl’lll:ﬂ L+ 74T it LB

Cirard Tors] EE: %70 o0

EIEE OF JORWORK ELa

e o e i i i

I. Mtle® / Wwiplace air ronicocie. -

The mnitecing of the pollutant Jeoen vir,, 3, MoE. FCL, 2. 802 aed SO0 will be eerdtonsd st che WRELare a8 wel] as
in  the msblerr air Tra il il peasrral corrersratlon of eadd WAy will be molored] i tha stialy amae sermicar {he
varios (nfleocing [ectors such an Protubly espeseed popesLas i et mpeed sk diisttion,  gopourapiny, wie, Eimd Lakly,
ehd el ing peciwelacy SME COOCEITIANG Ehe coenires i e L e (n miblant sre, seack amel Cle Decsowy pawedse
Wil alec be wtilired fov seferercs ss well ds corrtlat o mtuelleg, Thes gessam omipon L) WL b oarcied R a0 per U
wialing statelerde Agaidel lee) rocmlg e of Rk

I, Orrdkrer smalysle for setals sl ELhes aniovwm. -

T groond satir mamplan will  be ceben e fhs evlectad  Aowatiees williems foo wulynin tor 19 premsiws et
| corvembration =f luwedy setals sl wa lzad, meresiry el aluminiue sst mions poch oan b eride e lphote. Mgl cemlien

from aash melected willagn will e (T T T T T

| .H--n:*.'.‘mrlll.qnl.hm.:mﬂﬂmu: .

Mol LW STRENM Dlcancs from Oerflueses fwine (ke

| b L

4 Hieprrs .50

= L

4 Furmarikweill L LS|

L Rirsawnt khueis i 5T

f Ehilods £.50

T A Tnseicls | B

A Marsars 5.7

E MHwval L™

10 Meharsns Ll

111 Hemlth Asssssoenr

A Quisiet Sonnariee - s ool lect S of dats s ey, sapoeue arg lifestyls
B. Clintcad Mistoy srel eswitar o

. Deriral Fhymion! Doeeing L

Carellosmmes) ot SByncensi Bxaminal |
o Bmuoliglesd Dysbenin Esemiea fes

Irpeesl Lot dorss 3
faplete Sl Ount w:.ﬂlm

Kerekny Bl licome _ %l Fibre ni'li!hl;}
o biphil jaobile Meal odlestoro], HEL, TIE Tl yoeei dal W'w l"“_ .}

Dreeee: lesdime S5l femi

B TR T T
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ST NO: ZIRAACGI4E4DSES

%&1&2‘ EHI}IIE'EHEE LIMITED

.Eﬂl.i.liﬂ“l. A GTIA SERVICE ORDER

A Tradewh, Fin Codn - 485331 [india]
L%ﬁ-rh‘fﬁmfﬂ.{ﬁf Number @ 4700221679, 104
lw' n'“ Fo qu m - AEH 557 MF u‘h H I-#-Il " m

g*'un:mﬂmmm

TERMS AND CONDITIONS

1. The wabirlal foods femunpeers st @il fe BEFREtly AN pocordames wAgh ke serestemiin; Specifieetiom i in fuall
efoonrlty with Hw focwss Gider sl bt e guilieg, = rans 0f IE = Viemd tlus usssrlily wemiing are e
scoordlieg D0 he speet Pl fon sl b s Tt o morived Lo sl wT bukes cocabli i o vCharwies, foeuml
ot estisfarriry owlieg 1o By Peasre. e oaitiClad boopedect foomen] The it ba ] freey puiperat. ad proaige the
me B che MURET o Lis o arel adluny Fhee oot amd mepenes 5 sk it feom Dl ieposir s b che
Egpler Rella aaiior 1he Ry is e il i IEOINEE o Pdacce e U Syl bee SR LT er s Ao lasele e
ek Ficanines are [k g ] e Sepbiceellar wall s mguly of v pew o pey Sle Bami
rpulibyieEandsr. W which event che gl ey e les lliq] Ntamne Sow thn veewrl of slich reairted materbel S
T WEerts jaemimes 31 (e e okl omuts WU R Wl Chin ten e Prom b date of Tremlp of (ntieeten Prow
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Bt e e ] e 0 ) e
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Cisalore, fwe o e besre by cim Bgplinrs el ley it £F Lhvy areder s on Che Lasis of P00 Replierfos]lacis
ﬁ StRtion of demputch arel  Lherefees the ol mm:ul_g|lqu;1m|mnﬁbmwty1hl4ﬂqﬂ-.:I:I.
EECEmal aeperiiture meall e ewharad frmie the  Supgd [y /Bl ey
5 MhAre EPw otikel b placed on FOO0N SERADT THEXEIMIRR . LAMTTI, GTRECE Figmk NN wlhdkey buads Sobh freigee el
wmnnummmmmmmmm el the e, hnarmwmrmhim
Eranade dow to wwy caline ﬂnt-mu:muhmwmﬂqﬂmgnuz
i Time ol delivery i Cle afeenen of e berwm wel roneliiins for daledmeely Rl Lhis Tischuee Orine 3F mhe
muterial (8 dot  Gelivessd seriet Ly Witlsbn the eperifis] o or 42 ivary. the Duger 1o ez itled ps s ormpe
Hik adeliver st |es dleres L. Inocmsh e Eime i6 Prescelbed tlic delivery stall L omde wizkin = s Froe
the date the Moctass Sri
A M stmll e b made oo the et Welght =5 QIirtity rece vl a0 coplianee of che spettf Do = THT
oerr (il by Bl Baper,
. All cracms and experess o1 scoewrs of i fase ecxl SewoTeged me o the Sl lwi g larw® nesount,
¥ Tuls Pareimse Crder Ls valid ondy t211 rhe MLy of the delivery s sent fotmd harsis = Mgl acomnreni
l:r.hm.n-rm-,lbutm:l.gn: q!_'m::--nq.t:er.umm: e mmdwidg]
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VF B el chargenr’ bntorsss Brall be paid by she By
HF The doceemits s B prosssal 1o us ey ERring Dl bunk specifisd us this ordm
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W Consent Order

M.P. Pollution Conirel Boar)

Annexure-1x E-5, Arern Colony
Faryavaram Parisar, Bhopal - 16 MP

Tebe : 0755-2466191, Fax-0755.2463742

| S ” SotRenemal || vaumrTY jmye 14/08/2008 || LS. .i‘”““_“".!
lJu%?W‘lﬂl! Coaeenl Nod AW H-490957
T
N The Otcupler,

Mis. Grasim Indusiries Ltd,, (Caustic Soda Unit ),

City : Birlagram,
Tal : Nugda, Dist : Ujjain, (M.P.)

Subject: Renmewal of Consent under section 38 of the

Z1 of the Air (Prevention & Conirol

of Pollutien) Act, 1981

Water (Prevention & Control af Pallution) Act, 1974 and under seetion

und Antharization under Hozardous and siher Wasie

pplicatiom Receipt No. 755012 Dt 290122018 and last communication received on

(Manngement & Trans Boundary Movement) Rules, 2016
Rel; Your renewsl of Coneent A

Dt 160124
~

With rcference to your sbove application for renewal of consent

rules therein, The M. P, Pollution Control Board has i
subject to the fulfillment of the terms & conditisns, encl

greed 1o renew consent up 1o TRAU22022 &
oaed with this letter nnd-

has been congidersd under the aforesid Acis and existing

horization up 1o 14/85/2024,

a. Location:  Rirlagram, Tal : Magdua, Dist : Ujjain,

b. The capital investment ;
. Product & Production Capacity:

Rs. 290,30 Cry

Product i
Caustic soda .
Hydrochloric acid
Hydrogen
Liquid Chlorine
Sodium Hypochlorite

Fioer sy wluage by miunvee

.’
T T neld sy |
Mote- This renewal of consent is being granted without
Court of Law. This renewal of consent in no Wiy
contrel laws at any time 10 the

this Board,

ikl Hence, whatsoever

The Validity of the consen
expiry of consent validity. Online application throu
months before expiry of the consent/ Autharization

whale as and when required

Enclasures:-
* Coniitkons under 'Water Act
* Conifitions under Air Act

L

ES f?;f L.i.:llilm %

P R e 5 bt
e-Signed On 200032019 18:30:33
(Organie Authentication o
TPAY £ MIBWKEIWIA

'I,I'ﬁ.ﬂllll T (One Lac Twenty Six Thousand Tnun-u}

3130 T (Three Thousand One Hondred Thi

be taken as measures of proof that the

shall be up to ZRAVL/2022 and muthorization shall be up to 14/8572024 and have
gh XGN with annual license fees in this regand shall be
- Board reserves the right 1 amendcancel

0 AADHAR from UIDAI Server)

(ML)

CCA Qty / year

JT000 T (Thirty Seven Thousand Tonnes)
riy Tonnes)
LOOOOD T { One Lac Tonnes |

4320 T (Four Thousand Three Hundred Twenty Tonnes)
FENA Sl frvama thie Swsar 1

prejudice 1o the Criminal proceeding pending sgniii the industry in the
industry has not vielated any pelltion

may be decision of the Hon'ble Court shall be binching to the industry and

io be repewed before
subinited to ihis office 6
! revoke the condition in part or

/,é?'.& iy
ACHYUT ANAND MISHRA
Member Secretary
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MLP. Pallution Conirel Beard
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 07552466191, Fax-0755-2463742

=AY TIONS PER

|. The duily quantity of trade efMuent generation shall be Nl snd the taily quatitsty of sewnge generation shall not excecd
15.0 KL /dny

L. Sewage Trentment :- The applicant shall provide adequate sewnge treaiment system and mainegin the same properly to
achicve following standards-

pi Merwpen A%-490n
' Sunpenlod Sodith Ml enceed DT gL
O § D 37 Mt enceed.  Mimgil
i Kol ences| 250 mgt
|l gl prvmse Pl encond lihmgd
S| Water Code (Qry fa Kipd - Kilo Lir per Day)| W' 115000 | WWG:iisene | Water Saurce |
|| Cooling Wter HOMD O 5.000
/2 Domestic Purpose _ 15,000 23,000 Local Hody
3 | Mndg Process RO (W) 1,160

4, Waier meter preferibly electromagnetic/ultmsanic type with digital Nlow recording facilitics shall be installed separmely
for Industrial cooling/process & domestic purpases and data shall be submitted online through XON monthly
patrak.sistements. The industry shall also monitar the treated wastewater flow and report the sime online through monthiy

&y
permission of the Board shall be obtmingd, All suthortzed dischurges shall be consistert with terms and conditions of this
consent. Facility expansions, prodisction increases o process modifications which resull new or increased discharpes of
pollutants must be reported by submission of u fresh consent uppication for prior permission of the Boand

6. All treatment/control focilibies/systerms installed or used by the applicant shall be regularly mamitnined in good working
order and operate effectively/efficiently 1o achieve complinnce of the ferms and conditions of this consent

T. The specific efMuent limitations and potlution control sysiems applicable 1o the dischasge permitted herein are set forth gs
f_{hm'e conditions.

o Compitation of Mositoring data-

L. Samples and measurements taken 1o meet the monitoring requirements specified nbove shall be representative ol the
wolume und nature of monitored dlischarge,

ii. Follawing promulgagion of gusdelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the menifieing requirements specified above shall conform fe such guidelines unless
otherwise specifled sampling and snalytical methods shall confiorm to the lusest eclition of the Indian Stancdrd specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, Mew York U.S A shull be used.

iil, The applicamt shall take samples and messurement 1o mest the monthly requirements specified above and et onlime
through XGN the same to the Beard,

9. Recording of Munitoring Activities & Hesults-
. The applicand shall make and maintain online records of ull infiormaton resufting from monitoring activities by this
Consent,
1. The apphicant shall record for cach measurernent of samples taken pursuant o the requirements of this Consenr as
follows:

(i) The date, exact place andd tiswe of sampling

(¥} The dates on which analysis were periormed

{il5)Who performed the analysis?

{ivIThe snalytical technigues or methods ised and

(viThe result of all required analysis
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MLP. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fux-0755-2463742

il If the applicant monitors any Polligan more frequently as is by this Consent be shell include the results of such
monioring in the caleulation and reporting of values required in the discharge manitiing reports which may be preseribed
by the Board. Such increased frequency shall be indicaied on the Discharge Monitoring Report Form.

iv, The applicant shall retain for 8 minimur of 3 years all recards of monitoring activities tncluding all records of
Calibration and maistenance of mstrumentation wnd original strip chon regarding continuous monitoring instromentation.
The penaod of retention shall be extended during the course of any unresolved Tinigation regarding the descharpe of pollutants
hytb:qﬂi::mwnrhmmqmmdhyﬂmnlurimﬂm:dwunm

10 Reporting of Monitoring Resulbts:«
Manitorsg Information required by this Consent shall be summarized and reported by submitting a Crischarge Monitoring
report o ling to the Foard,

|1 Limitation of discharge of ofl Hazardous Substance im harmful quantities:-

The applicant shall not discharge oi] or other haxardous substanees i quantifies defined as harmful in relevant regulations
into matural water course, Noahing in this Consent shall be deemed to preclude the institution of any legal action nor refive
the applicant from any respamsihilitics, liahilities, or penalties to which the applicant is or may be subject to clouses,

2 Limitation of visible Noating selids and fosm:
ing the period beginning date of issugnes the spplicant shall not discharge floating solids or visible fogm.

14, Pravision for Eleciric Power Fallure-

The applicant shafl assure to the comsent isuing authority thut the applicant has imstalled or prowided for an alicrative
electric power source sulficient to eperate all facilitics utilized by the applicant o maintuin compliance with the terms and
wonditions of the Consent

15, Prohibition of By pass system of treatment facilities-

The divession or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in probibited EREEPA |

i. where unavoidable to prevent loss of lifie o severe property damage, or

i. Where excessive storm druinage or run ofT would damuage uny facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall imedintely notily the consent fssuing nutharities in witting ol each such
diversion or by-pass in scevrdance with the procedure specified above for reporting non-complance.

T %, Industry management shall submit the infarmation onling through XGN in reference to compliance of consent
conditins.

Additional Water condition:- fif any) :-

I, The industry chall madntain the ZLD,

Consent No:AWH-49947 Page 80 of 198
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MLE. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele 1 0755-2466191, Fax-0755-24671742

adeguate alr pollution control systemn consisting of conirol cquipments  with reference to
generntion of emission and same shall be operated & muintiied continuously s as to achieve the level of pialluitants fo the
following standards:-

. g _ heighnmitrs) ~ (mgNmj
Coustic Chlorine Plamt | Alkali scrubiber | - S ixa | Serubber [Fimg™Nm  Chiorine
Caustic Chiorine Phaist Waler sorubber | 34 - Scrubiher Cins 33 HC) Acid
[Caustic Chilorne Plans - 4 - Scrubbay Vapors

2. Ambient air quality at the boundary of the inctustry premises shall be monitored and reparted 1o the Board regulasly on

quarterly basis: The Ambient air quality oo are prescribed in MoEF gazette notificotion po, GSRA26(E), dated:
16/1 1704, Some of the parameters are as follows:

o. Particulate Matter (less than 10 micran) - 100 pg/m’ (PM,, pg'm’ 24 hrs. hasis)
b. Particulate Matter (less than 2.5 micron) - 6 pg'm’ (PMyy pgim® 24 s hiasis)
. Sulphur Dioxide [S0:] (24 hs, Basis) - 80 pem’
d. Nitrogen Oides [NO,] (24 s, Basix) - 80 pg/m’

& ) e. Carbon Monaxide [C0) (8 hrs. Basis) - 2000 pg'm’

3. The industry shall ke sdequate measures for control of noise level generited from industrinl sctivities within the
premises less than 75 dB{A) during day time and 70 dB{A) durimg might time.

4. Industry shall provide with eacls stack port bole with sufe platform of 1 meler width with support & spiral ladder/

badder with hand rail up to monitoring platform as per spesifications given in part-111 emission regulation of CPCB. In no
case monkey Indder shall be allowed as sisck manitanng facility,

3. The industry shall moke the necessary armungements for control of the fugitive emission from any wouwrce of
emission sectionactivitics.

6. All other fugitive emissitm sources such as any leakages from vent'duct'vendor shall be ensured o be plugesd or sealed
or made airtight to aveid the public nuisance.

7. The industry shall ensure ull REvessary mmungements for control of odour nuisance from the industrial pctivities or
process within premises

B. ANl the infernal roads shall be made pucca to control the fugitive emissions of particulate matier generated due o

ransportstion amd mternal movements. Good hoasekeeping practices shall be adupled to avoid leakages, seepagpes, spillages
el

-"-"'I. Industry shall take effective steps for extensive iree planantion at least in 03 rows of the local tree specics with minimum

spacing of 454 meter within or around the indistry premises for general improvement of environmental conditions and as
stated in additional eendition

Additional Air condition:- fif any) ;-

I. The indusiry shall install the HCl mist & Chlorine detection censors within the plant premises and the same shall be conneetad 1o the
public display system,

2 The mdusiry shall submit the sources emission MIHLOrng report to the Board regularly on monthly basis to ensure the emission
within narms and effective performance of the scrubheis,
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M. Pollution Control Board
E-5, Arcra Colony

Paryavaran Parisar, Bhopal - 16 MP
Tebe ; BT55-2466191, Fax-0755-2461742

FORM FOR RENEWAL OF AUTHORISATION BY STATE FOLLUTION CONTROL BOARD TO THE
OCCUPIERS OF WASTE GENERATION

1. Mis Grasim Industries Lid , (Coustic Sodn Unit 1) is hereby gronied an puthorization for generation, collection, Morage,
transport and safe disposal of Hazardous waste being generated from the premises situnted at Balagrum, Tal - Nagda, Dist
: Ui, (ML)

. The mithonization granted to operate a facility for gencrution, collection. reception, storage and transport of hazardous

WHSED
' Category of Vuzardons Waste 3 per i Muode of disposal ! Duuntity
e Schedules | of these rules ; (tan/annum)
Llsed o % il Z010T0 be sohl n satbenred Fo-procemon’ Recycler i3
Y o ; i;i.mfwd with SPCH -
Cheucal-cantainng residae ansing fam decontamanation 3405 CTEnF { 065 MT
| Apent Carbon O filter medium (36.2). CTSDF _ 038 MT
Residue or sludgos & filter cas {16:2) CTSDF 3500 MT
Empiy bamels/contaencra/lmen coniaminsted with hazardous Tor et pickd 1o nurthorized Re-processon’ ey ler 50 MT
| chemicals fwastes [33.1] egesterend wiih SPCR. _
(Hl And Circase, Skimming {35.4) To be sald to mehortned Re-procevssn, Recycler o MT
|Chemmical  sludge from  waste  water ireatmem (35,3 = | I MT
Rubber  (K0H) T b sl 10 authonized Re-processors/ Rocyrier Lo MT
i regisiord wiih SPCH |
Asbestos Z1a _ Capuive SLF _ LOMT
Filter Waste 237 === Coptive SLF | 1O MT
Pve & PMastic Waste L A6 T b sald 80 suitherroed Re-provesuny Reoyeler 10000 T
iegeiered with SPCTL
CEsrwsial 213 I Captwe SLF 2,00 MT
 Chemical Waste (Sofid) Z3 _ Captive SLF 1000 M
 Thermuo 250 _ Captve SLF L IO MT
| Contaméenaied Sand &34 Caplive SLF | L0 W
Qily Raps Z4l Captive SLF _ L MT
FRRF Wasse 0T
Used Membrane _ 5.0t MT
Craphite Blocks _ 5.0 MT
™! Discarded PPE 5 T

3. The waste specified under hazardous wasie stream as mentioned shove ¢hall be stored s per MoEF aml CPCH
guidelines issued time 1o time and disposed off s indicated in shove table at SL. No. 3 as Hazandous and other Waste
(Momagement & Truns Boundary Movement) Rules, 2016,

4, The authorization shall be in force for periedd of Five years from LSA0S2009 to 14/05:2024
3. The indusiry shall take all the steps wherever required, for resuction of the waste generated or for recycling or reuse.

6. The industry shall display the information on hazardous waste generated on mtice bonrd of size & % 4° (in Hindi &

English) outside the unit main gate along with quantity and nature of hazardous chemicals being handled in the plant,
including wastewater, air emission and hazandous wastes,

7. The authorization is subject to the terms & conditions as given below and to such conditions as moy be specified in the
rules for the tme being in foree under the Environment (Profection) Act, 1986, Violathon of any of the conditions shall be
Hable for legal action as per provisions under Enviromment ( Protection) Act, 1584,

Terms and Condition OF Authorization

1. The autharization shall comply with the provision of Environment (Protection) Act, 1986 snd the rules made
ihere wnsler,
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m“m M., Pollution Contral Doard

E-5, Arern Colony
Paryavaran Parissr, Bhopal - 16 MP
Tele : U755-2466191, Fax-0755-2463742

—r The authoreation or its rencwal shall be produced during inspection on the request of the inspecting officer
authorized by the State Pollution Cantral Board,

1. The autharized person shall not rept, lend, sale, transfer or otherwise ransport the hazasdous wastes withoue
ohtasiking prior permission of the Staie Pollution Control Board,

4. I the industry comes in such i categary where msurance under Public Liability Insurance Act, is fecessary, the
mdustry shall comply with provision and submit a copy of the palicy 1o the Board

3. Any unauthorized change in production Capacity, process, raw maierialy, personnel, S penenis ke, us
mentiened in the application by the person suthorized shall constitute & breach of this nutharization.

6. The unit should maintuin the records of haeirdous wostes s per the Form-3 of rule 9 { 1) and should anline
submit the anmml retarn in Form No 4 as per the ke 9 (2) 1o this office on or before 31u January every yvear,

7. Detils of nuction/sale of non—ferrous hazardous waste showld be submitted onling in form no, 13 16 this office
annually,

9. 1t is the duty of suthorized person 1o take prior permission of the M_P. Pollution Cortrol Board to clrss down
the facility.

10, The hd‘nmﬁmm;udingqmryurhwﬂﬂm wastes generated and its analysis report should be sent 1o the
Board online quarterly,

11, Hazardous Weste Storage Site & Danger signboard skl be provided with all safery devices at the stornge
Eite.

[2. The authorieed petson should infonm the name and address of the contact person respondeble for hasndous
witsle munALgement.

13, In case of impuorting Hazardous Waste, occupier shall apply to the M.P. Pollution Control Roard, 1E0 days in
ad'rminFm&.prmniuﬁnulninwnuﬂh:muupﬂﬂulﬂ 13{1) of Hazardous and other Waste
{Management and Trans Boundary Movement) Rules 2016 ns amended ap o dabe,

N

AMM.M;‘

() The occupier or operator of the Treatment, Storage and Disposal Facility or recycler shall ensure that the
hazardous waste are packaged and labeled, bused on the composition in a manner suitable for safie handling,
storage and transport as per the guidelines issued by the Centrnl Pollution Control Board vide - Octaber 2004 &
conditions issues from time 1o time.

(i}  The labeling and packaging shall be easily visible and be able 1o withstand physical conditions and climate
fctors.

(1) The transport of the hazardous wistes shall he m accordance with the provision of these rules and the rules made
by the Central Govt. under the Motor Vehicle Act 198K and other guidelines issued from time to time in this
regurd.

{iv) In case of transportation of hazardous wastes through s State other than the State of origin or destination, the
occupier shall intimate the concerned State Pollution Control Board before he hands over the hazardous wastes
Lo the transporier.
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nt O r M.P. Pollution Contral Board
Hp m l':uillj

Paryavarin Parisar, Bhopal - 16 MP

Tele : 07852466191, Fax-1755-2463742

(v} The eccupier shall provide the irmnsporter with six copies of the manifist as per the colour codes as per ule
21(1).

(vi} The occupier shall forward copy | {white) 2o the State Pollution Control Board and in case the hazardous wastes
i likely to be transported through any transit State, the accupier shall prepare an additional copy each for
mtimation to such State and forward the sume 10 the concerned SPCB before he hands over the hazardous wastes
1o the transporier,

(vii) Mo transporier shall aecept hazardous wastes from an occupier for transpont unless copies 3 to 6 of the manifest
accompany it.

{¥iid) The transporter shall submit copies 3 10 6 of the manifest duly signed with date to the operator of the facility along with
the waste consignment

| Tpe of waaty {h.l.lthj- It pessal
'wnuﬂ:n:iiqmmﬂmdmpuywur furkd off o minbomeed Vendos

L. The applicant shall allow the =afi af Madhya Pradesh Pollution Cantro] Board andior their suthorized Tepreseniative,
spen the representation of credentials:
l.Tnhumnwﬂﬂuhlmtmmﬂmngpmqmm.Mmmpm‘-umlh:ﬁmiuunﬂh:

I;. To enter apon ihe applicant’s premises where an efffuent source is locaed or in which any records are required to
be kept under the terms and conditions of this Consent,

€ To have sccess 1t rensonnbie times o any reconds required 1o be kept under the terms and conditions of this
Cionsent,

4. To inspect 0t ressonable times ARy IMOnNOGing couipment o monitoring method required in this Consent: o,

. To sample o reasonable times any discharge or pollutants.

3. This coment'muthorization s wansferable, in case of change of ownership/managemeni and oddresses of mew
~ trectors‘proprietor should immedinsely apply for the same.

+ The issusnce of this Consent does not convey any property rights in cither real o persenal propesty or mny exclusive

privileges, nor does i nuthorise any invagion of pemonnl rights, nor any infringement of Central, State or local laws or
regulations,

7. Balance coment'astharizstion foe, if any shall be recoverable by the Boord cven at 5 later date

&. The applicam shall submit such informaticn, ferms and fiees as required by the hoasd not letter than | KO day priar to the
date of expiration of this consent‘authorization
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M_‘sz MLF. Pollution Combrol Bosrd

E-8, Ariera Colony
Paryavaran Parisar, Rhapal - 16 MP
Tele : DT55-2466191, Fav-0755-2461742

9. The indusiry shall establish g keparate environmental cell, heoded by senior officer of the wnit for reparting the
environmental complances. The induwsiry shall submit environmental statement for the previows year ending 31t March on
whfmuhhhmmﬂn}-mlumnmm.

M. Indusiry shall obauin membership of Emergency Response Center of the Boord i needed,

1. Knowingly making sny false statement for abtaining consent or compliance of consent conditiong shall result in the
impogition of criminal penaliies ax provided under the section 42{g) of the Water Act or section 38 (g) of the Air Act.

1 2. After natice and apporfunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
OF im part dursng its lerm for cause tnluding, but mot limited 10, the following :
(a} Viedation of any terms and conditions of this Consent.

(b) Dbtaming this Consent by misrepresentation of faihure to disebsse fully all relevant facts.
{c) A change in any condition that requires femporary of permanent reduction or elimination of the authorized discharpe.

~

1. The industry shall ensure the transportation of the harardous waste through the MPPCR authorized
trucks/tamkers provided with the GPS wystem, Blue colored with white strip painted as hazardous waste, a5
per CPCH guidelines issued,

1. The Industry shall operate & maintain Outdoar HD Industrial grade 1P{Intemet Protocol) Cameras with pan-Til
Loom(PTZ) feature, minimum loeal length 30X with night vision facility and temper proof mechanism ar suitable
location te display all emission sources and effluent discharge point and conneet the same with Environmend
Susveillance Centre, MP* Paillution control hoged Hhopal for resmote surveillance,

I The industry shall inseall 210 Syslem a3 per ime bound action plan submitted io the Board els¢ the bank guaranige
shall be fiorfei

Renowal of Consentiautharization ss required under the Water (Prevention & Control of Pollation) Act,1974 and The Air
#=, {Prevention & Control af Pollution) Act, 1981 and the Authorization under Hazardous and Other Waste (Manapement &
: Trons Boundary Movement) Rule, 2016 is Eramted 0 your industry subgect to fulillmen: of all the conditions memtioned

above. For rencwal purpose vou shall have to make an application i this Board through XGN at least Six months before

the date of expiry of this consent/suthorization. The applicant without valid consent {for operation) of the Board shall nol
bring in 10 use any sutlet for the descharge of effuent and gaseous emission,

For ond on behalf of
M.F. Pollution Control Bogrd

: g

“;’5"’ e ﬂ[é ma‘.-,-fr}rw :

Lrgtaily g — o Ay

e=Slgned On V852019 18:M:13 ACHYUT ANAND MISHR A
(Organic Aothentication on AADHAR from UHPAL Server) Member Secretary
TPAV ¥ MIBWEKEIWIA
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Consent Order MLP, Pallution Cantral Board
E-5, Arera Colony

Faryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

él VALIDITY (A/W) 31/01/2022 |.F i S Hmtn_1ﬂn|

— —

+

21100 AALTTL L]

LA L ASERL LINED
Birlagram, City : n,
Tal : Nagdu, Dist : UfjainSIDC @ UA Mehstwas MNagds

Subject: Rencwnl of Consent  under section 25 of the Water (Prevention & Control of Pollution) Ace, 1974 and whder scction 21 of
the Air (Prevention & Control of Pollution Aet, 193]

Ref: Your renewal of Consent  Application Receipt No, 735048 De. 29/12°201% and last communication received on
e L 2me

W reference 1o your ahove application for rencwal of consent has been considered under the aforessid Acts and exinting rules
sin. The M. P. Pollution Contral Board has agreed 10 renew consent up e 31012022, subject o the fulfillment of the ferms &
eiditions mentionod i ariginal consent leter snd |, enclosed with this betber and -

SUBJEC i’ :
8. Location: Birlagram, Nagda, Tal - Nagda, Dist - Liipain
b, The capital investment Rs. 263.73 Cr.
[ I"m:lm % Frqdul:ﬂnn Cupaciiy:
 Coustic Soda (Membrane Cell Tochnology Based) 12000 MT (Twelve Thousand Metnc Tomnes)
Hydrochloric acid {1 00%96) | 1500 MT (Theee Thousand Five Hundred Metric Tomnmes)
| Hydrogen _ 100 MT (Three Hundred Metric Tonnes) ,
| Liguid Chlarine . mmﬁﬂiummﬂﬂiullmﬂr#Hm:Tm} _
Sadium Hypo Chlonte - ALEMT {Four Thousand One Hundred Metric Tonnes)
Hydrogen (Compressed) B MT (Eighty Meiric Tomes)

F tes= (1) For any change in above industry shall obtain fresh consent from the board.

(2) This renewal of comsent is being granted withou prejudice to the Criminal proceeding pending against the inchastry in
the Court of Law. This renewal of consent in no waty be tuken as measures of proof that the industry has not violated
any polluticn cantrol lsws ol any time in the past. Hence, whatsoever may be decigion of the Hon'ble Court shall be
hiruling te the industry and this Board

{3) The hydrachloric acid generated from control artangement shall be treated as haenrdous wase and same shall be

hundled and transported as per category 33.1 of the Harardous and Other Wastes (Management & Transboundary
Movement) Rules, 2016,

The Validity of the consent shall be up 1o 31/01/2022 und has 1o be renewed before expiry of consent validity. Online application
through XGN with annual Heense fees in this regard shall be submined to this office 6 months before expiry of the consent. Baoard
reserves the right o amend/cance] / revoke the condition in part or whole as and when roguired.

Enclisures:=

* Conditions wnder Water Al
FEE ngder Adr Al

Em;- "™ fitions ﬂf g

- g

e-Signed On INO2/2010 19:18:53 ACHYUT ANAND MISHRA

{hrganic Authentication on AADHAR from UIDAL Server) Member Secretary
TPAV @ KVEATFi0RX
Cansent No: AW-40580,V alidity: 300172022, Outward NoS81S1, 18022019 Page 86 of 198
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nt T MLP. Pallution Contrel Board
E-5, Arers Colony

Paryavaran Parisar, Bhopal - 16 MP

Trle : 0755-2466191, Fax-0755-2463742

L LY LI TTCHN ! : o LN L 0, d MiALl 1974
|- The daily quantity of irade efflucnt generation shall not exceed 140 KLiday, and the daily quantity of sewnge gencration
Bhall not exceed 28 KLiday,

2. Trade EfMuent Trestment:-

The applicant shall sperate and maksained ETF, RO MEE and Dryer o mnintain zeso discharge from the plant and in case
of necidental discharge industry shall  achieve following standards-

o =y

[pH Beecbwern iZ-an oS M rxoeed 210 mg,
Sunpended Sobid Pt éncund I gl Chiorides et exomd 11D g1
BOD 3 Days 2700 Nt oxcord 10 mgl

COHD ol saceed I50 mgel

| 30l pretane Mol excend 10 gt

For other parameters genernl ssandards of discharge a3 notified undes EP Agi 1986 shall be upplicable.

1. Bewage Treatmeent - The applicant shall provide comprehensive sewage treatment system 8 per the proposal subetted
to the Board and maintain the same properly to achicve fallowing standards-

& T Botwee 13-9p
Suspended Salids Notemcosl {00 gl
BOD 1 Days Tl Kol exeood W gl
o Molewceed 350 mg
0 and gress ol excecd 10 A

4. The efftuent shall be reated up 10 prescribed Stndards and reuse in the process, for cooling and for green beh
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated cfflsent shall
be discharged sutside of industry/unit premiscs,

3. Water meter preferably electromagnetic/ultmsonic type with digital flow recording facilities shall be installed separately
for Industrial cooling! process & domestic purposes and dats shall be submitted online through XGN muwithly
patrak/statements. The industry/unit shal] also mmnitor the trented wastewnier flow and repart the same oniine throwgh
monthly patrek statements

S, “'il'trm\t{milm-ﬁlhlirm WL 2 1235.000 WWEE : TS0 Waler Saurce
Mo, | Dav)
(Y Cuoling Wanes 1 (0 5,000
2 Bemestic Purpase 33,000 250 Local Body
3 | Mnfg Process L0, D1 1 3040040

6. Any change in production capacily, process, raw material usied! ete, and for any enhancement of the ihove prioe
permission of the Board shall be obtained. All muthorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases ur process madifications which result new or increased discharges of
polhutants must be reparted by submission of a fresh comnsent application for prior permission of the Boand

7. All treatment/'cantrol facilities/systens installed or gsed by the applicant shall be regularly maintained in good warking
order and operate effectively/efficiently 1o achieve complinnce of the 1erms and conditions of this eonsent

K. The Consent does not authorise or approve the Construction of any physical stractures or faciities or the undertuking of
amy work in any waler course ar within its high fhood level (HFL) nres

9. The spexific efMuent limtations and pollution conirol sysloms pplicable 1o the discharge permitied herein are set forth as
wbove conditions,
0. Compilation of Monitaring Data-

L. Samples and measurements nken 1o moet the manitiring requisements specified abave shall be represenintive of the
volume and nsture of menitored discharge,

ii. Following promulgation of guidelines edtubliching test procedures for the unalysis of poliutunts, all sampling and
analytical methods used 1o meet the monitoring nequirements specified above shall conform to sach guidelines unless

otheruase specified symphiokeRd SR s it bl s i S ndind <<ifsgion 87 of 108
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MLP. Pollution Contral Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

and where it is net specified the gnidelines as per standard methods for the examination of Water and Waste latest edition of
the Amencan Public Health Association, New York US A shall be used,

bk, The applicant shall take samples and messsrement 1o meet the msiithly requirements specified above and report online
through XGN the same 1o the Hoard,

11, Recording of Monltoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from mondtormg activitles by this
Consent,
. The applicant shall record for ench messurement of samples laken pursuant 10 the requirements of this Consent as
follows:

(£} The date, exact place and time of sampling

{n} The dates on which analysis were performed

{118 Whe performed the analysis?

{ivjThe snalytical techniques or methods used and

by the Board. Such increased frequency shall be indicuted of the Duscharge Monnoring Report Form,

"'"".:-... The applicant shall retain for a minirmuem of 3 yeirs all records of monitoring aciivitses ineluding ofi records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous MWHHEOTINE mAtrumentation,
The period of retention shall be extended during the course of any unresalved litigation regarching the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

12 Reparting of Monitoring Resulrs:-
Monitoring Information required by this Consent shall be susamarized and reparted by submitting s Discharge Monitoring
repart an line to the Board.

13, Limitation of discharge of il Hazardous Substance in harmful fuantitics:-

The applicant shall not discharge oil or ather hazardous substances in suantitics defined as harmiul in relevant regulations
tilo natural waler course. Nothing in this Consent shall be deemed io preclude the institution of sny legal action nor refive
the applicant fram any responsibilities, lisbilities, or penalties 1o which the applicant is or may be subject to clauses.

[4. Limitation of visible Moating slids and foam:
Duiring the period beginning date of issuance the applicamt shall not discharge floating solids or visible foam,

15. Disposal of Collected Sobld Waste / Studge-

All hazardous waste/shudge shall be disposed of as per the Authorization msved under Haed & other waste Rules 2016,

And/other Solids Shudges, din, silt or other pallutant sepurated from or resulting from ireatrent shall be disposed of in such

A Mansner a3 o prevent any pollutant from such materials from entering any such water Any bve fizh, Shall fish or other
#unimal collected or trapped as 8 result of intake waker sCreening or treatment may be returned 1o eaters body habitat,

16 Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant kas installed or provaded for an altermative
electnc power source sufficient to operate sl facilities utilized by the applicant to nuintain compliance with the ierma and
conditions of the Consent.

17, Prohibition of By puss system of treatment facifities-

The diversion or by-pass of amy discharge from facilitics utilized by the apphcant in maintmin compliance with the terms
and conditions of this- Comsent in prohibited except :

i. where unavoidable to prevent loss of life or severe property dasisge, or

H. Where excessive storm dminage or run off would damage any facilities necessary for complinnee with the terms and
conditions of this Conseat, The applicant shall immedintely notify the consent issaung nutharities in writing of cach such
diversion ur by-pass in sccordance with the procedure specified above for reparting non-complinnge

14, Industry management shall subsmit the information online throagh XGN in referonce to complinnce of consent

Additional Water condition:- {{f anyj :-

I, The industry shall maintain 210,

Consent No: AW-40580, Y alidity: 30012022, Outward No:H81S1, 18022019 Paga 88 of 198
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nsent Order MLP. Pollution Control Board
E-5, Arers Colony

Paryavaran Purisar, Bhopal - 16 MP

Tele : 0755-2466191, Fax-0755-2461742

ANVIMTIONS PERTA NNy IO AIR (PR =VENTION & CONTROL O TLIELLT TION] AC ig1 ;-

1. The applicant shall provide comprehensive air pollution control system consisting of contral CpEnents 45 per the
proposal submitted to the Board with reference 1o generution of emission and same shall be operated & muintained
inuously so us o achieve the level of pollutants to the following standards:-

Bl

Name of section Capucity | Stack II Fusl |ﬂmmm-m-hﬁmﬂuj HCT fmgNem " ) |
Coustic Chlorne Plant~ Alkali sorubber | 34 — Soubbwr, 35 mg/Nm’ and other
5 L = parnmeters us per the
Costic Chinrime Plani !thr-:mhhf 14 | Scrubber, | ind ific ;

L Ambient sir quality a1 the boundary of the industry/unit pretnises shall be monitored and reported 1o the Board
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazene notification no. GSH/E2ME), dated:
1641109, Seme of the pursmeters are g5 follows:
a. Particulute Matter (less than 10 micron) - 100 pg/m’ (PMI0 pgrm® 24 hrs. basis)
b. Particulate Marter (less than 2.5 micron) - 60 pgm’ (PM2.5 pgin’ 24 hrs. basis)
. Sulphur Dioxide [S0;] (24 hrs. Basis) - 80 pgm’
d. Nitrogen Chides [NOx] (24 hrs. Basis) - 80 g’
() < Carbios Monoride [CO] (8 hrs. Basis) . 2000 ugim®

3, The industry shall ke adequate measures for contrel of noise level generated from industrial setivities within the
preoises less than 75 dB{A) during day time and 70 B} during might time.

4. IndusiryUndt shall provide with each stack port hole with safe platform of | meter width with support & spiral ladder
Stepped ladder with band mil up to mohitoring platform es per specifications given in part-ITT emission regulation of CPCR,
In ot case monkey ladder shall be allowsd a3 sack monitoring facifity,

5. The industry‘unit shall make the necessary mrangements for control of the lugitive emission from any source of
EmEsso seCthon achvitics.

6. All other fugitive emission sources such as leakages, soepages, spillapges etc shall be ensured o be plugged or sealed or
made airtight g avoid the public nuisonce.

7. The industry, unit shall ensure all necessary arrangements for costrol of odour nuisance from the industrial activities or
process within premises

&, All the internal roads shall be made pacea o control the fughive emissions of particulate matier generated due 1o

rarsportation and iternal movements, Good housekeeping pructices shall be sdopled to avoid leakages, seepages, spillages
gle,

"'H"". Industry shall take effective steps for extensive tree plantation atleasi in 03 rows af the local tree species with minimum

spacing of 4X4 meter within or around the midistry/unit premises for general improvement of environmental comiditions and
as stated in addimional condition

Mmm:ﬂfﬂﬂ_{r

1, The iesliectry ghall imstall the HOI mist & Chluring detectinon consors within the plant premises und M sme shall b conmeced 1o 1he
public display sywbom

2. The indestry shall subamit the soprees emsssion mamrkang Fepor o e Board regularly on mosthly hasis 1o ensure the emission within
norms and effoctive perfonmance of the serubbers.

Consent No:AW-A9580,V alidiey:31/01/2022, Ouiward No:HRISL, N a0 Paga 89 of 198
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MLP. Pallition Control Boord

E-5, Arera Colony

Paryuvaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fux-0755-2463742

I. The non kazardous solid wasie arresting in the imsdustry umit/unit premises sweeping, etc. be disposad off scientifically so ns
mot (o case any miisancelpollution. The applicant shall take necessary permission from civic authorities for disposal to dumping

site. [ required.

Non Hazardows Solid wastes:-

Type of waske Chaainifiy Liis graread

Berap’ Plastic packing matenal wood, o boenl, guimny beps et Sale w0 suthorised party/As Per CRCR. |

MloEF Ginide fines | Others

2. The applscant shall allow the staff of Madhya Pradesh Pallution Control Board and/or their authorized representative,
upan the representation of credentials:

i. To uspect raw material dock, manufacturing processes, reactors, premises elo to perform the functions of the
Board

I;. To enter upon the applicant's premises where an effluent source 1 located or in which any records are required ta
bee kept under the 1erms and conditions of this Consen,
¢. To have access at ronsonabile times to any records required to be kept under the torms and conditions of this

d. To inspect &l reasonable times nny monitoring equipment or monitoring method required in this Consent: or,
¢ To sumple at reasonabile times any discharge or pollutants.

3. This consent/mubortsation is transferable, in case of change of ownership/management and addresses of new
Oner/partser/Threctorsproprietor should immediately apply for the same.

4. The issaance of this Consent does not convey any property rights in either real or personal propenty or any exchisve
privileges, nor does it authorise any imvasion of persanal rights, nor wny infringement of Centrul, State or local laws or
regulations

3. Industry shall inszall separaie eloctric metering arrsngement for running of pollution control devices and this ermangement
shall be made in such fushion that any non functioming of pollution control devices shall immediately stop electric supply 1o
the production and shall remain tripped 1l siach time unless the pollation eontrol device/devices are made finctional The

record of electricity consumption for runing of pollution control equipment shall be mantained ond submitted 1o the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Polhution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rubes 2016 only and does
ot redate 1o any other Department/ Agencies. License requared from other Department/ A gencies have 1o be obtained by the
tmnit separately and have 1o comply separately ns per there Act / Rules,

'{-\'-". Balance consent fee, i any shall be recoverable by tise Board even ut a lnfer date.

¥, The applicant shall submit such information, forms and fees as requared by the board not better than | 8 day prior 1o the
date of expiration of this consent.

9. The industry shall establish 8 separate environmental cell, headed by semor officer of the unit for reporting the
environmental complinnces, The indusiry’ Unit shall submit environmentn! statersent for the previous year ending s
March on or before Mith September every year to the Board

10, Industry shall obtnin membership of Emergency Response Center of the Board if needed,

Il. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result i the
imposition of criminal penaltics as provided under the section 42(g} of the Water At or secticn 18 gy of the Air Act.

1. After notice and opportunity for the hearing, this consent muay be modified, suspended or revoked by the Board in whole
of in pard during its term for couse imcluding, bt not limited 10, the following :

(a} Vialation of any terms and conditions of this Consent.

(b) Ofbtmining this Comsent by misrepresestation of failure to disclose Tully all relevant ficts,

(e} A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharpe.

13. Om violation of any of the above-mentioned conditions the consent gramted will aviomatically be taken as canceled nnd
necessary action will be imtiated against the industry.

Cansent No: AW-49580,V alidity:3101/2022, Ouiward No:s8151,1802/2019 Page 90 of 198
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MLP. Pellution Contral Board

E-8, Arera
Paryavaran Parisar, Bhapal - 16 MP
Tele : 0755-2466191, Fax-0755-2461742

1. The knchastry shall eperatc & maintain Outdoor HE Industria) grude {Imemet Protocol) Camems with pan-TiNZoom(PTZ) featire,
minieimn foeal length WX with night vigion Fagiliny and temper prool meelanism b suitsble location i display all emission sources and
efflinent discharge point snd conneet the same wiil Eavimanment Sarveillance Centre, MP Pollution controd bessd Bhopal fisr semose

arveillence.
Consem as required under the  Water (Prevention & Controd of Pallution) Act,1974 , the Air (Preveation & Control of
Poltution) Act, 1981 is renewed 1o yuur industry subject to fulfillment of all the conditions mentioned above, For further
renewal pirpose you shall have 1 make an application to this Boord through XGN af least Six months bisfisre the date of
expiry of this consent. The spplicant without valid consent {for operstion) of the Board shall nat bring in to use any outbet for
the discharge of efffuent and gascous emission

For und an behall of
M.P. Pollution Control Board

ﬁ. L el

{ Member Seeretary |

N
rE
o == ,Aé?é Mishry
e-Signed On 18022019 19:18:53 ACHYUT ANAND MISHRA
{Dle Authentication on AADHAR from UIDAI Server) Member Secretary
TPAV # KVBATP498X
Consent No: AW-45580,V alidity:3100/2022, Ouiward No:EEIS1 1NN 2009 PEEE 91 of 198
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MLP. Pollution Contral Board

E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 17552466191, Fax-0755- 2463742

l . J l. n;.l.-n-—m] |_-#Ema1m;m '_-I' m“;‘_ |[mT“I“

BIRLAGRAM, NAGDA, SIDC : UA Mchatwas Nagda
TAL : Nagda, DIST : Ujjain, 456331 (M.P,)

Subject: Renewal of Authorization under Hazardous and Other Waste (Management & Transboundary Maovement) Roules,

2016,
E:i:"-. Your Application Receipt No, CCA-Renewal -683723-08/04/2018-H end last commumication reocived on dated
09 1(V201 8

With reference to your above application. the Grant of renewal of Authorization has been considered under the
Hazardous and Other Waste {Management & Transboundary Movement) Rules, 2016, The M. P Pollution Control Board has agreed 1o
renew Authonzation Up w 31/83/2023 | subject to the fulfiliment of the terms & conditions, enclosed with this letter

ChEJEL T 10 THE FOLLOWING CON

8. Lascution: Plot No: Birlagram, Nagda-456331, Tal: Nagda, Dist - Ujjain, 456331 (MLP.)

b. The capital investment Rs. 263.70 Crs
<. Product & Production Capacity:

| Product _ Applied Oty / Month
| Caustic Soda (Membrane Cell Technology Based) 12000 MT __({Twelve Thousand Matric Tonnes)
Hydrochloric acid (100%)* 3500 MT _(Three Thousand Five Hundred Metric Tonnes)
—~ _Hﬂ_l_gpﬂ 300 MT (Three Hundred Metric Tonnes) .
| Liguid Chiorine 9600 MT__ { Nine Thousand Six Hundred Metric Tonnes)
Sodium Hypo Chlorite 00 MT __ (Four Thousand One Hundred Metric Tonnes) |
_Hydrogen (Compressed) 80 MT__(Eighty Metric Tonnes) i

Nate= 1. For any change in product and their produciion capacity, fresh consent shall be regutred,

*2. The hydrochloric acid generated as poltution control asragements (stream 35.1 of schedule-1) shall be transparted as
per the provissons of the Hazardous und Other Wasie (Managemen & Transboundary Movement) Rules 2016 il
disposed to the actual uses omly.

A. Thix renewal of Authorization is being granted without prejudice to the Criminal procecding pending aguinst the

mdustry in the Court of Law. This renewal of Authorization i#t 0 way be taken as measures of proof tat the mnefustry has

not violated any polhstion control laws o amy time in the past. Hence, whatsoever may be decision of the Hon ble Court

shall be binding to the indusiry and this Bowrd,

4. The industry shall dispose of the hurardous waste 1o CTSDF as recommended by RO other than enbegory (5,1},

The Validity of the Authorization shall be up to A0S and has 1o be renewed before expiry of Authorization validity, Online
-wﬂim?uhmugh XGN with anmuml license fee in this regard shall be subrmitted to this office & months before expiry of

fm wriay M Baand reserves the right to amendicaneel / pevoke the condition in part ar Whﬂ]“““m/‘fi%{rf !ﬂrﬁr':?
¥

lhﬂ-hr:-‘_-_-n—d-“

ACHYUT ANAND MISHRA
m UTINAL Server) Member Secretary

Coment No: H-49581, Hazd Vab:31/0172024, Outward No:RE1S2 18022019 P 198
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AMLP. Pallution Control Board

E-3, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-246619]1, Fax-0755-2463743

[See rule 6 (2) |

FORM FOR RENEWAL OF AUTHORISATION BY M

GENERATION
1. Mumber of sithorimtion and daie of [ssue -
1. Reference of application { No. and datg) ;

3. The ODccupier, M's Grasim Industries Limted
authorisation based on the enclosed signed
receplion, storage, transport, reuse, recycli

6331, Tal: Nagda, Dist - Ufjain, (M.P.) ns per fo

. POLLUTION CONTROL BOARD TO THE OCCUPIERS WASTE

COW-GHITES, du: MEAM2018

(Caustic Soda Membrane Cell Unit- 2) (19353) is herehy granted an
inspection report (can be seen in XGN) for generation, collection,
ng, recovery,
isposal or any other use of hazardous or other wastes

pre-processing, co-processing, wiilisation, treatment,
or both on the premises situated at Birlngram, Nagdn-
Hewing:

Details of Authorization

Category of Huzardow Waste as per
e Sebedules 1 ol these rufes

Lised or Spent Oil o
Residae or sludges and [ler cakes

Spent lon Exchange Ream conmining Toxie Metals
Spend Carbor or fifler medism

Chemical Shdge from Waste Water Trenimesi
{ATFD) Sali

Muode of dispesal {Juantity
.
(5.1} Ta be sukl to authorized recyeler authorized
with SPCH. 62 MT
(16.2) Common Tresmenl Stsrage snd [hetpersal
Facility (CTSDF) 2920 MT
(353} Commen Treatment S1ompe and Disposal &S MT
Facility (CTSDF) _
136.2)  Comamon Treatmend Stormge ond Dispeaal d MT
Faciliey (CTSD)
(35.3) Common Treatment Storage and Dysposal 220 MT
Facitity (CTSDF)

(1) The autharization shall be valid for a period of five vear e from : 01042018 te 31/03/2023
(2} The authorszation is subpect 1o the fallowing gereral and gpecific conditions

'

i

1. The autharized person shall comply with the
made there under,

2. The mehorization or its renewal shall be
State Pollution Control Board,

3. The person authorized shall not rent, lend, sell,

except what is permitted through this authortzat

4. Any unsuthorized chonge v personnel, Equiipment or
person suthorized shall constituie a breach of his autho

5. The person authorized shall implermen Emergency R

granted comsidering all site specific
and also carry out mock drill in thas

6. The person mithorized shall comply with the
oit Implensonting Liabilitics for Environmental
Penaliy

Conmgnt MorH-405H11, Hned

possible scenarios such as spillages, leakapes, fire cic, and their possible
regand uf regular interval of time:

tion:

provisions of the Environment (Protection) Act. 1986, and the rules

produced for inspection ot the request of an  officer authorized by e

transfer or otherwise transpont the hazardous snd other wastes

B

working condithns as mentioned in the applicution by the
Fation.

espanse Procedure (ERP} for which this suthonzation is being
impacts

provisions outlined in the Central Pollution Control Board guidelines

Damages due 1o Handling and Disposal of Hazardous Waste and

Wal: 3102024, Oatward No:8%152 18022019

w=Rigmed {Pliysieal Signainee SOT rogiinm)
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MLP. Pallution Comtrol Board

E-5, Arera
Paryuvuran Parisar, Bhopal - 16 MP
Tebe ; 1755-2466191, Far-0755-2461742

Authorization Order

7. It s the duty of the authorized person 1o take prior permission of the Staie Pellution Control Board 1o olnse down
the fzcility.

8. The imported hazardows and oiher wastes shall be fully insured for transit 23 well as for anv sccidental occurrence
sl its clean-up operation

9. The record of consumption and fate of the imported hazardous and oilier wasies shall be muainiained.

I0. The hozardous and other waste which gets gencrated during recycling or reuse ar recovery or Pre-processing or
utifization of imported hamrdows or other wastes shall be trented and disposed ol #s per specific conditions of
nuthorization.

1. The importer or exporier shall bear the cost of ingport or export and matigation of damages if any,
1. An application for the renewal of an authorization shall be fsde s laid down tmaler these Riles.

™ 13, Any other conditions fos compliance as per the Guidelines issued by the Miniztry of Environmeni, Forest and
Climate Change or Central Pallution Contral Board from time to time

14, Anmaal retarn shall be filed by June 30t o the period ensuring 3151 March of the vear.

15. The non hazardous sobd waste arresting in the mdustry premises sweoping, cie. be disposed off scientifically so
a4 not (o cause any nuisunes/pollution. The applicant shall ke necessury permission from civic authorities for
disposal to dwmping site. I requined.

B. Specific conditions:
L Th:mmyﬂ-udilpl-ylh:iﬂmhnmhﬂﬂm“mmgﬂmmﬂmnﬂﬁubﬂrﬂﬂrmﬁ'11'¢'u1

Hindi & English) vutside the unit main gnte abony with quantity and nature of hazasdous chemicals ety handied
in the plant, including wastewater, air emission and hazardous wasles

1. The suthorization or ity renewal shall be produced for mmspection at the request of an officer suthorized by the
Sinde Pollution Control Baaed

Additional Haz condition;-
Packing, Labeling & Transportation of Hazardous wastes

(1} The Industry shall ensure that the hazardous wasie are packaged and labeled, based

on the compaosition in 2 Manner suitable for safe handling, storage and transport as
per the guidelines issued by the Central Pollution Control Board vide - October 2004
& conditions issues from time to time.

(i)  The labeling and packaging shall be easily visible and be able 1o withstand physical
conditions and climate factors

(i} The transport of the hazardous wastes shall be in sceordance with the provision of these
rules and the mules made by the Central Govi. under the Motor Vehicle Act 988 and other
gusdelines issued from time to time in this regard,

(1v)  In cose of transportation of hizardous wastes through o State other than the State of origin
ar destination, the occupier shall intimate the concerned State Pollution Control Board
before he hands over the hazardous wastes 1o the traAnsporter.

(v} The occupier shall provide the transporter with six copies of the manifest as per the colour
codes us per rale 21(1).

(vi} The occupier shall forward copy 1 (white) to the State Pollution Control Board and in case
the hazardous wastes is likely 1o be transported through any transit State, the occupier shall
prepare an additional copy sach for intimation to such State and forward the same to the
concerned SPCB before be hands over the hazardous wastes to the transporier.

(vii) No transporter shall sccept hazardous wastes from an ocoupier for transport unless copies 3

Cament SocH-4%581, Huad Val=3 1002024, Darwad No:AR152, 1RN2 2019 Fl 19&
w-lilgmen] {Physical Signature NOT repuireg Poge: 315 E ] ﬁ




ML, Pollution Control Bonrd

E-5, Arers Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

tion r

to 6 of the manifest accompany it

(viii) The transporter shall submit copics 3 1o 6 of the manifest duly signed with date to the operator
of the facility along with the waste consignment.

GENERAL CONDITIONS:
|. The nun hazardous solid waste generating in the industry premises sweeping, eic. be disposed off scientifically so as

not ke couse any suisance/pollution. The applicant shall take necesxary permission from civie authoritics fist dasgiosal
to dumping site, I reqquired

H_?-n Hmrdmﬁlld wm::T

o . . - =
‘Borapy’ Plants: packmyg materal weesd, cand Beard, punny bega sic Saold ofl 1o authorizsd
vendor
™y

- The spplicant shall sllow the stafY of Madhya Pradesh Pallution Control Board andior their authorized representative,
upsen the represemation of credennal

. To inspect aw material stock, manufacturing processes, reictons, premises et e perform the functions of the

b. To have aceess at reasonable times to any records required 1o be kept under the tlerms and conditions of this
Consent.

3. This uuthorization s tressferable, i case of change of ownership'management and  addresses  of new
Orwner/partier/ Directors/proprietor should mmmedintely apply for the sane.

4. The issuance of this nuthorization does not convey any property rights in either resl or personal property or any exelusive
privileges, nor does it suthorize any invasion of personal rights, nor any infringement of Central, State or local lnws or
regulations,

3. Industry shall install separate electric metering srrangement for running of pollition control devices and this ErTAR eI
shall be made in such fashion that eny non functioning of pollution control devices shall immedistely stop electric supply 1o
the production and shall remain tripped tll sach fime unless the pollution control device/devices are made functional, The
recond of electricity consamption for running of pollution control equipment shall be muintained and submiried o the Board
every manth

f=lhis suthorization is granted in respect of Authorization under the provisions of Haorardous snd Other Waste
i snagement & Transboundury Movement) Rules 2016 only and docs not relate to any other Department/ Agencics.
License required from other Department/Agencies have to be obtained by the unit separately and hove to comply separately
&8 per there Act / Rules,

7. Balance nuthorization fee, if nny shall be recoverable by the Board even o1 a Infer date.

8. The applicant shall submit such mformation, forms and fees as required by the board nol letter thun VED day prioe to the
date of expiration of this consent authorzmion

9. The indusiry shall establish o separate environmental cell, headed by senior officer of the unit for reporting the
eivvironmental compliances. The industry shall submit environmental statement for the previoas year ending 315t March on
or before 30th September every year (o the Board.

10. Industry shall obtnin membership of Emergency Response Center of the Board if needed.

1. Knowingly moking any false statememt for obtaining consent or compliznce of consent conditions shall result in the
impasition of criminal penaltics as provided under the section 42(g) of the Water Act or section 38 {g) of the Air Act,

12. After notice and opportunty for the hearing. this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not lmied o, the following :

() Yiolation of amy terms and comditions of this Consent,

{b) Cotnaning this Consent by misrepresentation of filure to disclose fully oll relevant facts,

e A O AT e RO ™ e o of 198
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MLP, Pollotion Control Board

=1L E-5, Arera Colony
Faryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

Auth tion Order

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as cunceled and
mevessary action will be initiated agans the industry,

Additional condition;.

L. The industry shall muke the arrangement for management of hazardous and other wastes for lis
minimizatlan or elimination with the following  sieps, namely:- (a) prevention; (b minimikeation; (e re-use
(d) recyching; (e) recovery. (M) wtilisation including co-processing; () safe disposal with duly compHance of
the Harardous and Oiher Waste (Management & Transboundary Movement) Rules 2006 and SOPs fssued
by CPCB.

I, The industry shall ensure the transportation of the hazardeus wasic through the MPPCB authorized
trucke/tankers pravided with the GPS system, Blue colored with white sirip painied as hazardous waste, as
per CPCB guldelines issued,

Cirant of Authorization as required under the Hazardous and other Wasie {Management, Transhoundary Movemeni) Rules.
2016 & renewed 1o your industry subject 1o fulfillment of all the conditions mentioned sbsove. For further renewal purpose

s shall have 1o make an application 1w this Board through XGN ot least Six months before the date of enpelicy of ihis
aiitharization.

For and on behalf of
MLE. Pollution Contrel Board

AKpe mihey

{ Member Secretary )

E__,r: it = fﬁfﬁwﬂrf

Ty L 5 bl

e=Signed Om 1RO 20019 19 19:09 ACHYUT ANAND MISHRA
{Organic Authentication on AADHAR from UIDAL Server) Member Scerciary
TPAY § ITREKFINSTI

Consent N H-49581 Haxd Val=31401/2024, Ourward No:¥8152, 18022019 P 188
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MLP. Pollution Control Bonrd

E-5, Arera Colony

Parvavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fus-0755-2463742

| CONBENT NG: = | PCBID: 19432

-

Consent NocAWH-52 108

The Geeupier,

M Grasim Industrles Limited | Chiorinated Parailin Lrmir),
BIRLAGRAM, Tal - Nugda,

Diist -1 jjain M. P) 436331,

Subject:  Orant of renewal of Conserst to Opernte under section 25 of the Witer {Prevention & Contral of Pollmion) Act, 1974 &
unider section 21 of the Air (Prevention & Control of Pollution) Act,198] and Authorization ander Hozardous and other
Wastes (Management & Transboundary Movement) Rules, 2iH 6,

Raf: Your Consent to Operate Application Receipt No. CCA-A.W, H-1014630 Dt 01/08/2020 wnd lust communication received

on [ 34082020,
) reference 1o your above application for cansent 1o operate has been considered under the aforesaid Acts and ¢xisting nules theroin

Tue M, P. Pollution Control Board has agreed o prant renewal of consent up to 307092023 & suthorisation up 1o 30092025, subjpect
T the Tulfillment of the terms & conditions, enclosed with this leiser and-

. Location: BIRLAGRAM, Tal - Nagda, Dist -U jjainM.F}

b. The capital investosen: Ra 1285 Crive
¢ Product & Production Capacity: . . o
| Prodea CCA Quy | year | Applivd Gy [year |
Chiarirstil Paraffis 2700 (0. MT 2 TGN, 0 DT
Tweniy Seven thausand metrig Tonme per annuam ) {Twenty Seven ihossand metric Tonng per wemusm)

Nete:- (i) Far any change in above iidistry shaill oboain Srexh consent froar the bowrad,

Tl Thiv resewal of comsent iv being pramted selthous prefudice s the Criminal procecding pemting gniasd thvir fmviliosdiy ini
the Court af Law, This renewal af consent in no way be fuken @y meavares of proaf thal the dndustry has st violated any
pediistions comirof faws af auy e in the past. Heice, whtaseses vty b dlecivion of the Hon Bl Conrt vhill be hindling f tle
devabiensry il iy Rird,

“Wastexby-proodnem shall mov be comsidered v produces. ind shall be identified av per the puidefines ixswed by CPCH dw
ynfember M09 Heled gy = Fromewoek wn lifeasifivation of Waterlnls & erermied friven Foadieesrid Provesses as Wasres e By-

oty [Mezardomys gnd @ober W aves { Witnagemient wid Trea miberisndary Movement) Rules, 3016 she fevdustey abeall wizbinie
drasibsility report fo decidimg the wistex iy privdiccn gader HOW M Kules, 2016

The Validity of the renewnl of consent is up to 30972023 and has to be renewed before expiry of consent validity. Online
application through XGN with anmual leense fees in this regard shall be submitted 10 this office 6 months before expiry of the
consent/ Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as mnd when requirned,
Enclosures:-

* Conditions under Water Act

* Conditions under Air Act

* Conditions under Hazardous Rules

* General conditions

Pl b s i Sae

e-Shgned On 09092020 17:22:05 ACHYUT ANAND MISHRA
(Organie Authentication on AADHAR from UIDAT Server) Member Seoretary
TPAY # SEKXWI49WL
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MLEP. Pollution Cantrol Board
E-5, Arera Colony

Faryavaran Parisar, Bhopal - 16 MP
Tele : 07552466191, Fan-0755-2463742

=R INIIUNS PERTAINING TO WA &R [PREVE ut Al 7
|. The daily quantity of irsde effluent of the wunie shall not exceed 2.00 KL day, and thi duily quantity of sewage of the unit
shall not exceed |00 KLiday

2. Trade Effluent Treatment:-

pH Baween 55-90 TS Nt exceed 2000 gyl
Suspendod Sofids Not exceed HHN g Chiborides Nait excecs) 1040 ]
BODI Dy 17 % Nol evcesd 30 gl

Con Mol excend 250 mg

Chil amid greas: Mot excesd 10 gy

™ Suspended Solids Med excend 100 g,
BOD3 Days27%  Notexceod 30 mp,
00 Mal enceerd 250 mp.
il amd gresse M rkceed 0 mgit.

d.‘l‘hdﬂmdunhcltm:dup 10 prescribod Standards and fewise m the process. for cooling and for preen beli
devolvement/gardening within premises. Hence zero discharpe condition shal] b practiced. In no case trested effhsent shall
be discharped oulssde of industry/unit premises.

3. Water meter preferably electromagnetic/ulimsonic type wath digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine pray, process & domestic parposes and
data shall be submitied online through XGN monthly patrak/statements, The industry/unit shall also monitor the treated
wastewater llow and repon the same onling through manthly patrak‘statesnents.

_mi.wmmmummnmﬂ J*wmrq.nm1 “ﬁ,},‘”‘l Water Souree
. :

1 r:mlm;w_EnT =i _ 40100 200 Othent Chambal River)
. 1 | Domiestic Purpase _ 2440 _ 1440
L Hnl'll'rwn_u L0 L]

-~ Any change in production tapscily, process, raw mulerinl used ele. and for any enhancement af the above prior
permission of the Board shall be obtained, Al uuthorized discharges shull be consistent with terms and conditions of this
consent. Facility expansions, production increases o process modifications which result new or increased discharges of
pollutans mist be reported by submission of a fresh comsent application for prior permission of the Board

7. All treatment/conire] Facilities/systemy installed or used by the spplicant shall be regularly maintained in good working
order and operate ellectively/efficiently to achieve compliance of the terms and conditions of this cogsent

K. The specific efuent limitations and pollution control systems applicable 1o the discharge permitted herein are set forth as
abawve coniditions.

8. Compilation of Monitoring data-

i. Samples und measarements taken 1o meet the moniarng requirements spetificd above shall be representative of the
valurne snd namre of monitored discharge.

H. Following promulgation of guidelines establishing 1est procedures tor the analysis of pollutants, il sampling and
apalytical methods used to meet (he menltorng requirements specified above shal| confarm to such guidelmes unless
atherwise specified sampling and analytical methods shall conform 1o the e editicn of the Indian Standard specifications
ind where it is not specified the guidelines a3 per standard methods for the examination of Waier and Waste lntest edition of
the American Public Health Association, New York US.A. shall be used,

lii. The applicant shall take samples and measurement i meet the manthly requiremenis specified sbove and repant onfine
through XGN the same to the Board

Congent No: AWH-53 08 F'EEE 98 of 198
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MLP. Pollution Control Board

E-5, Arers Colony

Farvavaran Pacisar, Bhopal - 16 MP
Telbe ; 0755-2466191, Fax-0755-2463742

10, Recording of Monitoring Activities & Resulis-
L. The upplicant shall make snd maintain online records of all fnformation resulting from monitoring sctivitics by this
Consent
1. The applicant shall record for each measurement of sampies taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(i1} The dates on which analysis were performed

{116} Who performed the analysis?

{1v1The analytical techniques or methods used and

(vIThe result of all required analysis
lit. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitorng in the caleulation and reporting of values required in the discharge monitoning reports which may be prescribed
by the Board. Such mercased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for o minimum of 3 years all records of monitoring nctivities including all records of
Calibeation and musstenance of instrumentation and original strip chan reganding continuous monitoring instrumentation,
The period of retention shall be extended during the course of any unresolver huigation regarding the discharge of pollutants
by the apphcant or when requested by Central or State Board or the court.

1, Reporting of Monitoring Results:-

Monitaring lnformation required by this Consent shall be summarized and reported by submitting n Discharge Monitoring
repor on ling to the Board,

2. Limitation aof discharge of oil Hazardous Substence in harmful quantities: -

The applicant shall nat discharge oil or ather hazardous substances in quantities defined s hormful in relevant regulations
imto naturnl water course. Nothing in this Consent shall be deemed 1o preclisde the institntion of any legal action nor relive
the applicant from any responsitulitics, liabilities, or penalties 1o which the applicant is or may be subject to clouses,

13, Limiation of visible foating solids and foam:
During the period beginning date of issuance the spplicant shall not discharge floating solids or visible faam.

14. Disposal of Collected Solid waste/'sludge-

All harardous waste/shudge <hall be disposad of as per the Autharization issued under Hazardous & other waste (MA&TM)
Rules 2016. And/other Solids Sludges, diet, silt or other pallutnnt separated from or resulting from treatment shall be
disposed of in such a manner as fo prevent any pollutant from such materials from emtering any such wiler Any live fish,

Shall fish or sther animad collected or trapped as 4 result of intake water stréening or ireatment may be refurned 1o eaters
body habitat,

15, Provision for Electric Powes Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alemative
FSeetric power source sufficient 16 operate all facilities utilized by the applicant to maintin comphiance with the terms and
onditions of the Consent,

16. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilieed by the applicant 10 maintain compliance with the terms
and conditions of this Consent in prohibited except -

i. where unaveidable 1o prevent boss of life or severe property dameajpe, or

in. Where excessive storm dminage or run off would domage any facilities necessary for complinnee with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing suthorities in writing of each such
diversion or by-pass in accordance with the procedure specified abave for reporting non-compliance.

17. Industry management shall submit the information online through XGN in reference 1o compliance of consent
conditions.

Additional Water condition.-

I The Industry slall mamtain Zero liquid Discharge condition throughout the operation by recycling & reusing the
trededd waler for gordening eie.

Consent No: AWH-S2108 Page 99 of 198
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MLP. Pollution Control Board

E-5, Arera Colony

Paryavaran Parisar, Rhopal - 16 M
Tele : 0755-24661%1, Fax-07T55- 7461742

air pollution control system

consisting of control equ

ipments EeRecTalion
opernted & maintained continuously so as 1o achieve the level of pollutants to the following
stondargs:-
Chlorination alkali scrubhing My | - Soruhber HOCE3 5(mg/™m
Chilrmation Wwiter seralsber n — Serubber Cly =15 {mp/™Nm

2. Ambsient air quality at the boundary of the Industry/uni
on quarterly basii: The Ambient air guality norms are
161109, Some of the pammeters are o follows:
a. Particulate Matter {less than [0 macron) - 100 pg/m® (P
b. Particulate Motter {less than 2.5 micron) - 8 pa/mt (P
€. Sulphur Dioxide [$02] (24 hs. Bosis) - 80 yg'm’
d. Mitropen Oxides [N ] (24 hrs, Basis) - 80 ugim?
e. Cartan Menoxide [CO] (8 hrs. Basix) - 2000 ug'm'

£\, The industry shall take
oremises less than 75 dB(A} during

le mensures for control
day time and TO dB{A) d

3. The industry/umit shall make the
EmESSION section nctivitics,

6. All other fugitive emission sources such ax |
mincle airtight 1o avoid the public nuisance.

7. The industry! unit shall
pricess withiin premdses

Pecessary arrangements for control of
cakages, socpages,

ensure all necessary arrangements for control of odour nuisance

premises shull be mannored and reporied 1o the Board
prescribed in MoEF paretie notification N, GERE26(E), daved:

MI10 pgim® 24 hrs. basis)
M2.5 pg/m’ 24 hrs, hasis)

of noise Jevel generuted from |ndustrisl activilies within the
armg ndght time.

micter widih with support & spiral lndder/
en in part-11l emission regulation of CPCH,
the fugitive emission from aiy source of

spilluges ete shall be ensured 1o be plugged or sealed or

from the industrial setivities or

. Industry shall take effective sleps for extensive e
ter within or sround the industry uni
%iﬁum! condition

Additional Air condition;-

L. The industry shall maintain real time onling i
ic i along with MPPCB En

plantution of the local trec speciey
premises fac peneral improvement of enyi

HCI mdst & Chlorine mHanitanng
vironmental

ersure the cmission within norms and effective per

Consent No: AWH-82 108

with minimsim spacing of 4X4

ronmental conditions and as xtated in

BYSlEm remmnin connecied o the

surveillnce center Bhopal
bmit the sources and ambient moniloring repor 1o the Board
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MLP. Pollution Cantral Board

E-5, Arera Colony

Paryavaran Parisar, Rhopal - 16 MP
Tele : 0755-2466191, Fx-0i755-2463742

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION CONTROL BOARD TO
THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER AND OFERATORS OF DISPOSAL
FACILITIES

| Mumiber of anthorization and date of jssue -

e

2, Reference of application (No. and dote}) - COW-1014630, di: B1AOK 2020

on the enclosed signed mspection repart for peneration, collection, recephion, siorage, transpor, reuse, sale to nuthorized
i . both on the premises situated at

- Details of Authorisation

L T —— ' = e
o Huzardous Waste as per  Quantity uthorised mode of disposal
mnnmm-ﬂmm (lon/nnnum} -PII
Spent Carbon or Glter medium (36.3) 100 MT Disposal-CTSDF
Used or Spent (4 (5.1) 1,80 MT

Reuse, Sale to avtborised recycler

{11 The authorisation shall be valid for 1 peniod of five year from 017102020 to 30092025,

(2) The industry shall display the information on hazardous wakle generated on notice board of size 6' x 4° (in Hindi &
English) outside the unis main gate along with guantity and nature of hazardous chemicals being handled in the plan,
imcluding wastewster, nir emission and hazardous wastes,

(3} The authorisation or its renewal shall be produced for inspection ot the request of un officer amhorized by the State
Pollution Control Board.

nedi tion:

1. The autharised person shall comply with the provisions of the Environment (Protection) Act. 1986, and the miles made

there undet,

Z, The suthorisation or ity renewal shall

be produced for inspection at the request of . officer authorised by the Stane
Pollution Control Board,

3. The person authorised shall not rent, lend, sell, tranafer or otherwise tramsport the hazardous snd other wastes exgept
== what is permitted through this suthorisation

4. Any unauthorised change in persomnel, equipment ar working conditions as mentioned in the application by the person
sithorised shall constitute a breach of his authorsation,

5. The person authorised shall tmplement Emergency Response Procedure (ERF') for which this suthorisation |s being
granicd considering all site specific possible scenarios such us spillages, leakages, fire ete_ and their possible impacts and
also carry out mock drill m this regard ot regular interval of time:

6. The person authorized shall cosmply with the provisions autlined in the Central Pollution Control Board guidelines on
Implementing Liabilities for Environmental Damages due to Hendling and Disposal of Hazardous Waste el Penalty

7. It s the dutv of the authaorised

persam to ke pricr permission of the Stute Pollution Control Boand 1o chise down the
facility

8. The tmpored hazandous and other wastes shall be tully insured fisr transit as well as for any accidental occurmence and
% clean-up operation.

9, The recond of consumption and fae of the impaned hazardous and other wastes shall be muintafned

10, The horandous and other waste which eis gencrated during recycling of reise or recavery or pre-processing or
slabisution of imporied huzardous or other wistes shall be treajed and digparsed of as per specific conditions of

authorisstion, Consent Sa; AWH-52 108 F'E-QE 101 of 198
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ML Pellution Control Beard
E—E.ﬁﬂl‘l cﬂlﬂ!

Paryavaram Parisar, Bhopal - 16 MP
Tebe ; 0755-2466191, Fax-0755-2461742

11, The mporter or exporter shall bear fhe cost of import or export and mitigation of damages il any.
12. An application for the rencwal of an authorisation shall be made as laid down under these Rules.

13, Any other conditins for complisnce as per the Guidelines lssued by the Mimstry of Environment, Foress and Climaie
Change or Central Pollution Control Board from time to time,

I4. Annual retumn shall be filed by June 30th for the period ensuring 3151 March of the year,

13, The non hazardous solid waste arresting in the industry/unitunit premises sweeping, etc. be disposed off scientifically
0 8% nol 10 coase wny nuisance pollution, The applicant shall take necessary permission from civie authorities fior disposal
1o dumping site. I required.

Additional Haz condition:-

I, The industry shall obiain insurance under Public Liability Insurance Act, if applicable and shall submit a copy to the
baoard

£y L Any unauthorized change in production capacity, process, raw materials, personnel, euipments etc. as mentioned in
the applicatson by the person suthorized shull constitute o breach of this suthorisation,

3. The util shall maintain the records of hazardus waste as per the Form-3 of rule (%) and shall online submit the

annual return in Form-4 & per rule 6(5) 20(2) to this office on or before 30tk june every year and preferably befire
3iieh April.

4. The information regarding quantity of hazardous wastes penrated and its analysis report should be sent to the Board
onling at beast anmaaly.

3. Huzardous Waste Storsge Site & Danger signboard shall be provided with all safety devices af the storage site.

6. The authorized person shall inform the nome and address of the contact person / occupire responsible for harasdous
Washe monngene.

7. Inense of importing Hazardous Waste, occupier shall apply to the M.P, Pollution Control Board, | KD diays i
advance in Form-6, for permission to import of the waste as per Rule 13(1) of Hazardous and other Wastc i Managemnent
and Transhoundary Movement) Rule 201 6 as amended up o date,

8. In the event of amy aceident due 1o handling of hazerdous wasies, the suthorized person must inform immediastely to

g  the Regional Office & Head office of the board on fax/telephone/email-it_mppcbirediifmail com about the incident
and detnil report should be sent in Form No.$ as per Rule-10 of Hazardous and other Waste (Munagement and
Transboundary Movement) Rule 2016 as amended upto dute.

Pucking, Labeling & Transportation of Hazardows wastes:-
(i) The Indhistry shall ensure that the hazardous waste are packaged and labeled, bused on the composition ina Manner

sustable for safe handling. storage and transport as per the guidelines issued by the Central Pollution Control Board vide -
Chetober 2004 & conditions issses fram Hine (o tme.

(i1} The labeling and packaging shall be easily visible and be able 1o withsiand physical conditions and climate factors,

{iit) The transport of the hazardous wastes shall be in accordance with the provision of these rules and the rules made by the
Central Govt. under the Mator Vehicke Act 1988 and other guidelines issued from time to time in this regard.

(v} In case of transpartation of hazardous wasics through a State other than the State of origin or destination, the QOO ar
shall intimate the concerned State Pollution Control Hosrd before he hands aver the haxardous wastes to the transporier.

{1 The vccupier shall provide the ransporier with six copies of the manifest as per the colour codes o e rule 2110,

{vi) The occupicr shall forward copy | (white) to the Staie Pollution Control Board and in case the hazardous wastes is likely
to e transporied through any transic State, the occupier shall prepare an additional copy each for intimation to such $tate and
forward the swme 10 the concerned SPCH belps i oy Wi g byzardous wastes to the ransporier F'EI-QE 102 of 198

Thir Corrifloany v from spe mis vid b arr iaiial saod dors oo regues pirs s sgesann. e cornfusnr s be b sabie S N i g “TPAT Namber Papr 6/ &




MLF, Pollution Cantral Board

E-5, Arers Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466 171, Fax-0755-2463742

{vH]t'html_mnnn' shall accept hizardous wastes from an eocupier for transport unless copies 3 10 6 of the manifest
accompany i1,

{iv) The trangponter shall submit copies 3 to 6 of the mamnifes duly signed with date 1o the operator of the facility slong with
the waste consagnment,

ng in the industry premises swecping. etc. be disposed off scientifically so as pot 1o cause
any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping site. [f
required,

Non Hazardous Solid wastes:-
Tocotwate

o Nar s il

Sernp/ Plastic packimg material wood, Shall inventories tse
swoeping, card board, punny b-:!u.:l.u quantity

#70. The applicant shall allow the staff of Madhya Pradesh Pollution Control Boand andior their uthorized representative,
upon the representation of credentiala:
o T mspect raw material stock, manufacturing processes, reaciors, prenuses obe o petform the funciions of the
Hoard,
b. To enter wpan the applicant’s premises where an effluent source is loonted oe in which mny records are required to
b kipt under the terms and conditions of this Consens,
€. To have access at reasomable times 10 any recerds required to be kept umder the terms and conditions of this
Consent.
d. To mspect st reasonable times any IRMULOTANG equipment of monitoring methed required in this Consent: ar,
e. To sample at reassnable times any discharge or pollutants,

3. This consent  suthocisation is sransferable in nature, in cuse of any chanpe in ownership | management, the new owner |
partnes / directors | proprietor shall immediately apply for the consent with new requisite information.

¢.Thuiinmn!‘ﬂu‘utmumnﬁmmlmymymnynﬂﬂuhuhhnmdmpmmmymmymhmr
privileges, nor does it nuthorise any invasion of perscmal nights, nor any infringement of Ceniral, State or local laws or
regulations,

3. Industry shall install separste electric metering artangement for rumming of pollutien contral devices and this armengement
shall be made in such fushion that any nen funcboning of pollution control devices shall immedintely stop electric supply 1o

the production and shall remain ripped till such time unless the pollution control device'devices are made functional The

Mecord of electricity consumption for nunning of pollution contral equipment shall be maintained and submiticd 1o the Board
every manth

6. This consent is granted in respect of Water pollution cantral Act 1974 or Air Pollution Control act, |981 or Authorization
unider the provisioms of Hazardows ond other Wasies {(Managememt & Transhoundary Movement) Rules 2016 only and docs
not relate b any other Department/ Agencics. License required from other Department/ Agencies have 1o be abiained by the
unil separately and have to comply separately as per there Act / Riles

7. Balance consent/authorisation fee, if any shull be recoverable by the Board even at o laber daie,

& The applicant shall submit such information, forms and fiees &s required by the board not Tetter than 1RO day prior to the
date of expirntion of this consent/'autharisation

9. The industry/unit shall establish a separste environmental cell, headed by senior officer of the unit for reporting the
environmental complionees. The industry’ Unit shall submit enviroamental statement for the previous year ending 31t
March on or before 30th September every year to the Buoard

10, Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or sectbon 18 {eh of the Air Act.

F1. After notice and epportunity for the hearing, this consent may be modified, suspetided or revoked by the Board o whale
or in pust during i3 term for cause including, bat not limited to, the following :
{a} Violation of any tems and conditions of this Consent.,

{h) HHMMEMMIMWEEﬂHWWIHmHMM PE‘EE 103 of 198
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M.F. Pollution Control Board
E-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : B755-2466191, Fax-0755-2463742

(€} A change in any condition that requires temporary or permanent reduiction or elimination of the suthorized discharge.

12. Om violation of any of the above-mentioned conditions the consent grunted will automatically be taken as canceli and
Recessary action will be initiated against the industry

Additional cendition:-

L. The industry shall operate and maintain the “Outdoor HD Industrial prade [P (Istemet Protocol) cameras with Pan-
Til-Zoom (PTZ) fenture, minirmum focal length 30X with night vision facility and tamiper proof mechanism™ af leost
three suitable locations te display all emission sources and efMuent dischnrge points for remote surveillance with
Environment Surveillance Centre, MLP. Pollution Contrel Board Bhopal on or before application 1 CTO,

2. The industry shall ensure the transportation of the hizandous wasic through the MPPCH suthorized trucks tankers
prividied with the GPS system, Blue coloured with white rip peinted as hazardous waste, tenth passed driver elo as
per CPCH guidelines tssued in year 200506,

i T’" induistry shall ensure submission of Annual return form-4 ending vear on or before 30 Junc preferably before
0™ Agpril,

4. The Industry shall not store Hazardous wastes more than Three month and firm arrangements shall be made with the
end users,

~ & The hydrochloric acid generated during scrubbing shall be disposed in sccordance with the CPCB guidelines used for

identification of waste of by products in September, 2019 and necessary permission for the same shall be ebiatned

Consent/authorization as required under the  Water (Prevention & Control of Pollution) Act.1974 & The Air {Prevention &
Control of Pollution) Act,1981 and the Authorizstion under Hazardous and Other Wasies (Management & Transboundary
Movement) Rubes, 2016 s granted to your indusiry subgect (o fulfillment of all the conditions menticned shove, Faor renewal
purpose you shall have to make an spplication 1o this Board through XGN ot least Six months before the date of expiry of this
consent/authonsation. The applicant withowm valid conseni {for operation) of the Board shall not bring 1w 10 wse any oullet for
the discharge of effluent and gaseous emission.

For nnd on behalf of
MP, Pollution Control Board

Fa- F1J ' 'ﬂ'"'"l'
(g ™= "%"‘ 7
Pty b o S

e=Signed On 090972020 17:22:05 ATHYUT ANAND MISHRA
{l'.hxnlr Authentication on AADHAR from LiDAL Server) Member Secretary
TPAY # SEKXWI49WL,
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MLP. Pallution Control Board

E-5, Arera Colouy

Paryavaran Parisar, Bhopal - 16 MP
Tele : (F755-2466191, Fax-755-2463742

i || ﬂﬁ_‘. = T TR =

tlumWIlhlﬂlﬂ Consent Mot AW-52 166

PCB ID: 19354

T,

LiE LASLIRI L] AL
Rirtngram, City : Nogds,
Tal : Nagda, Dist : Ujjain, SIDC : VA Mehotwes Nagda, (ML)

Subject: Renewal of Copsent wnder section 25 of the Water {Prevention & Contrel of Pollution) Act, 1974 amd wnder section
21 of the Air {Prevention & Control of Pollotlon) Act, 1981

Hef: Y our CC A-Renewal -1018541-3 10920210,

With reference 1o your above applicatton for renewnl of consent hns been considered under the aforesmd Acts and existing
theretn. The M. P. Pallution Comtrol Board has agreed 1o renew consent ap to 3001 172031, subjoct 1o the fulfiliment of ithe terms

andithena, enclosed with thas letter and-

SUBJECT TO THE FOLLOWING CONDITIONS
5 Location: Hirlagram, City ¢ Nagda, Tal : Negda, Dist 1 Ujjain, (M.P.}

b, The capital investment : Ra 1266 Crs
e. Produact & I"md_lt'l:hun C_l.pi.ﬂl?':
| Product Applied Qty | Year
CHLOROSULPHONIC ACID 23,400 MT

{ Twenty Three Thousand Four Hundred Metric Tonnes)

[ For any change in sbove mdusiry shall obton fresh consent from the board,
N 2 This renewal of consent is being grunted without prejudice to the Crivnal proceeding pending against the industry inthe
Court of Law, This renewal of consent in na way be takin es measwres of proof that the industry has not violated any
pollution control laws ot any time in the past. Henee, whatsoever may be decision of the Hon"ble Cort shall be bnding to

the industry and this Board.

The Validity of the corsent shall be up to 301172021 and has 1o be renewed before expiry of consent validity. Online application
through XGN with annual leense fees in this regard shall be submitted to this affice § months before expiry of the consent. Board
reserves the right 1o amendicancel / revoke the condition in part or whole os and when reguired

Enclosures:-
* Conditiops unsdler Waker Act
* Comditions under Air Act
* Cieneral conditiong

’
g "o __,,;ﬂ Ll
ﬂ...-? Lo = . Hr'j 7

[ Te—— l:- = Remillivisi
e-Signed On 2ZETWIOI0 17:11:3) ACHYUT ANAND MISHRA
b Authenthcathon on AADHAR from UIDAL Server) Memlier Secretary

TPAV # 9PTAEEIYL2
Fﬂﬂﬁ_lﬂﬁﬂ,'lgﬁ
e-Signed (Physcal Signature SOT reguiresy Page: 1 /6 [ 0




T ML Pollution Contral Board
E-5, Arern Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0T55-2466191, Fax-0755-2463742

Tk A I e vk i g & jfl.ﬁ'a!“l i * 4 i
e effluent generation shall Nil and the dadly quantity of sewnge generation shall not excoed 1.60

KL/duy

L. Sewage Treatment :- The upplicant vhall provide adequate sewnge treatment system and maintain the same properly o
achieve following standands.

pd SR— $4-0
Suusprsiled Sodids Mob eaceod LR
B0 ; Dy 37 R T A mgd

T Mk mgeen] P T
] e growse Kot encoal 10 gl

3. The efffluent'Sewage shall be treated up W prescribed Standards and use in the process, for cooling and for green belt
#evolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effhwernt shall
¢ tischarged outside of industry premises,

4. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed sepamtely
for Industrial cooling' process & domestic purpiies ond dotn sholl be submitted opjine through XGN  monthly
patrak/stntements. The industry shall also monitor the meated wastewater flow and report the same onfine through monthly
patrakistatements,

5. Any change in production CHpucity, process, raw material used eic. and for any enhancement of the abave prior
permission of the Board shall be obimined. All authorized discharges shall be consistent with terms and conditions of this
cansent. Facility expansions, prodiction increases ar process madificitions which result new or incressed discharges af
polhtants maust be reported by submission of a fresh consent application for prior permission of the Board

Sr.Na. | Water Code (Qty in kipd - W A2 00 WWG Water Seurce
Kilo Lir per Day ) 1600
| hinfy Process 30,000 [FITE
F Damestic 2000 [.600 Local Body

6. All treatment/vontral facilities/systemns imstalled or used by the applicant shall be regularly maintained in good working
and operale effectively/etficiently to achieve complunce of the terms and conditions of this consent

7. The specific effluent limitations and pollution conrol systems applicabile to the discharge permitied herein are set forth as
ahove conditions.

8 Campilation of Monitoring dats-

. Snmples and measurements taken to meet the monitaring requirements specified abuve shall be represemative of the
volume snd nature of momitored discharge

ii. Following promulgstion of guidelines establishing test procedures for the analysis of pollusants, all sampling and
analytical methods used 1o meet the monitoring requirements specified above shall conform to such guidelines unless
atherwise specified sampling and snalytical methods shall conform o the lates edition of the Indian Standard specifications
und where it s not specified the guidelines ax per stundand methods for the exumination of Water und Waste latest edition of
the American Public Heabih Association, New York U.S A, shall be sed,

i1i. The applicant shall take samples and mensurement 1o meet the monthly requirements specificd above snd repon onking
through XGN the sume to the Board,

9. Recording of Moniioring setivities and resulis-
I The applicant shall make and nuintain online rocords of all mformation resulting from monitloTing activities by this
Consent.

. The applicant shall record for ench messurement of samples taken pursuant 1o the requirements of this Consent s
follows:

(1) The date, exact place and time of smmpling
(1) The dates on which analysis were performed

Consent Moz AW-52364 P 198
eSigned (Fhysical Signaturs KOT requires) Pape: 216 1




M.P. Pallution Control Baard

E-8, Arera Colony

Paryavaram Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

(11}Wha performed the analysis?

() The annlytical techniques or methods used and

{¥IThe result of all required onalysis
ul IT the applicant monitors any Pollutant more frequently ns is by this Cansent be shell include the results of such
manstormg in the caleulation and reporting of values required in the discharge monitoring reports which may be preseribed
by the Board. Such incressed frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for o minimum of 3 vears all records of monftaring activities including all records of
Calibration and muinicnance of instrumentation and original strip churt regarding continuous moniloring instnementation.
The period of retention shall be extended during the course ol any wmeselved litigation regarding the dischorge of pollants
by the spplicant ar when requested by Central or Stare Board or the coust.

1. Reporting of Monltoring Resulis:-
Monitoring Information required by this Consent shall be summarized and reparted by submitting & Discharge Monitoring
report on line o the Board,

1. Limitation of discharge of oil Huzardous Substance in harmiul guantitles:-

The applicant shall not discharge oil or other hazardous subatances in quantities defined as harmful in relevant regulations

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of sy kegal action nor relive
#he applicant from any responsibifities, labilities, or penalties to which the applicant is or may be subjeet to clamses.

12 Limitation of visible Mloating sofids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam

13. Disposal of Collected Solid winste/sludge-
All hazardous waste/shudge shall be disposed of in safe manner

14. Provision for Electric Power Fallure-

The opplicant shall nssure 10 the consent essuing suthority that the applicant has installed or provided for an alternative
electrie power source sufficient 1o opcrate all facilities utilized by the applicant to maintain compliance with the terms snd
icondititng of the Consent

15, Prohibition of By pass system of trentment facilities-

The diversion ar by-pass of any discharge from facilities utilized by the applicant to makniain complianee with the terms
and oonditions of this Consent in probibited €XCEpL ;

. whese unavoidable 1o prevent loss of life OF severe property domage, or

i, Where excessive storm dminsge or run off would damage uny facilities necessary for complinnce with the terms amd
conditions of this Congent. The applicant shall iminediately notify the consent issuing suthorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

‘..E. Industry management shall submit the information online through XGN in reference to complionce of consent
nditbons.

Additional Water condition:.

L. The industry shall treat its trade effisent (il any} in the ETP, R0}, MEE and dryer commonly instulled by the group to remain ZLD &
Sewage shall be sent (o the ST,
2. In 1o case ireared / unirented waste shall be allow o discharge outside the premises,

Comsent No: A W-52 156 P 1 98
eSigned (Mhyviesl Sigastire NOT regquinmg PFape: 37 6 I



MLP. Pollution Control Board

E-8, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP
Tele : 0755-2466191, Fax-0755-2463742

ANVIN TIONES PERTAINING TG 2 [ EREVENTION & CONTROL OF PO ITION] ACT 195

|. The applicant shall provide adequate air pollution control £ysiem consisting of control equipments Board with reference

bo gencration of emission and same shall be opernted & madntained continuously 0 @5 10 achicve the level of pollutunts 1o
I'J'!:_:_"ulhwlng slandards:-

el R
Srnilsber

Ouline realtme monitoring.

.L'Huru&ﬂph‘mhn. HaS0); scrubber ki . . - 50, of Acid mist !
Umline realiime monitoring

Chioro-Sulphonution  water serubber vent 300 Scrabber o, 3s, of Acid wiat

2. Ambient oir quality at the boundary of the midustry premises shall be monitored and reparted 1o the Board regulurly on
quarterly basis: The Ambient nir quality norms are prescribed in MoEF gazette notification no, GSR/E26(E), dated:
161 109, Some of the parimeters ace as follows:
o Particulute Matter {less than 10 micron) = 1060 pgim’ (M, pgim’ 24 hrs, basis)
b, Particulate Matter (Jess than 2.5 micron) - 60 ugin’ (PMy, pgim’ 24 hrs. basis)
o < Sulphur Dinxide [SO;] (24 firs, Basis) - 80 jug/m’
d. Nitrogen Owides [NO,] (24 hrs, Basis) - 80 jsg/m’
e. Carbon Monoxide [CO] (8 brs, Basis) - 2000 agim’

. The mdustry shall ke sdequate messures for control of poise level genermied from indusirinl sctivities within the
premises less than 758 dB{A) duning day time and 70 dB{A) during night time

4. Industry shall provide with cach stack port hole with safe platfiorm of | meter width with support & spiral ladder’

Stepped
ladder with hand rail up o moatioring platfiorm as per specifications given in part-I11 emission regulation of CPCR. In no
case monkey ladder shall be allowed as stack monitoring facifiny.

5, The industry shall make the negessary amangements for eonirol

of the fugitive emmssion from any source of
emissis section/activities

6. Al other fugitive emission sources such ux beakages ete shall be ensured to be plugged or sesled or made wirtight to aviid
the public nuisance.

7. The industry shall ensure all fieceasary amangements. for eontrol of odowr nutsance from the industrial nctivitics or
process within premises

K. All the internal roads shall be made puces 1o control the fugitive emissions of particulste matter gencrated due 1o
iransporiadion and ntermal movements, Gond housekeeping practices shall be ndopted 1o avoid leakages

& Industry shall take cffective steps for extensive tree p
spacing of 443 meter within or around the industry/ unit
us stated in additional condition

larstwtion af least in 03 rows of the local tree spocics with minimom
preises for general improvement of environmental conditions i

Additional Alr condition:-

I, Industry shall install Contingous Emission Monitoring System (CSEMS) stations to manitos emissions from the different

scrubbers and shall provide connectivity of CSEMS with Environment Surveillance Center at the HQ) of M.P. Pollution
Control Board,

1. The industry shall monitor the sources of emission regularly and submit report to the Board on monthiy basis.

Conseni Mot AW.S1 1654 F' 198
i-Signed {Physbes] Sigmature NOT require) Page: 4 /6 |



nt der MLP. Pollution Control Board
E-5, Arern Colony

Paryavaran Parisar, Bhopal - 16 MP

Tele : 0755- 2466191, Fax-0755-2463742

1. The nen hazardous solid waste generating i the industry premises sweeping, etc. be disposed off scientifically so as not to

Cilese: amy nubsance/poliution. The applicant shall ke necessary permassion fram civic authorities for disposal to dumping site.
IF requined.

Non Haznrdvas Solid wasie:-
Tope of waste Cussdity Divgwral
Serp' Masic paciing mterisl wood, cand bosrd, gunny bags el Sale to suthorieed party/As Per

'E_.T'E‘E-. MnEJ- Ciuide lines | Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board md/or their nuthorized ropresentative,
upon the representation of credentinls:
. T ingpect mw miterial siock, AN {RCISTINE processes, fenclors, premises efc io perform the functons of the

b. To enter upon the applicant’s premises where an effiuent source b located or in which any records are roquired 1o
b kept under the terms and conditions of this Consent.
~ € To have access af rensonobbe times o sy revords required o be kept ander the terms and conditions of this
DTEet.
d. To inspect at reasonable times any moBiloring equspment of monitoring method required in this Consent: or,
e To sample at reasonable times any discharge or pollutants.

3. This consent s transfersble, in case of change of ownesshipmanagement and  sddresses of pew
Owner/partner/Direcionsproprictor should inmediately apply for the same.

& The issusnce of this Consent does not CUnVEY any property rights in edher real of personal property or any exclusive
privileges, nor does it mithorise uny trvasion of personal rights. nor unry imfringement of Central, State or local laws ar
regulations.

5. Indusiey shall install separate electric miectering arrangement for runaing of pollution control devices and this arrangement
shall be made in such fushion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped Gl such time unless the pollution contrel device/devices are made functional, The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted 1o the Board
every monih

f, This consent |s granted iy respect of Water pollution contrel Act 1974 o Air Pollstion Control uct, 1981 only and does
nol relate 1o any other Department/ Agencies. License required from other Department’Agencies have 1o he obtained by the
umit separately and have 1o comply separtely as per there Act / Rubes,

#8, Balance consent fee, if any shall be recoverable by the Board even ot o later dste,

K. The applicant shall subamit such information, forms and fees as required by the board not letter than |50 day prior o the
date of expiration of this consent.

¥ The industry shall establish a separate environmental cell, headed by senior officer of the unit for réporting the
enwvironmental complinnces. The maustry shall submit envirormental statement for the previaus vear ending 315t March on
or before 30th September every year to the Board,

10 Industry shall obeain membership of Emergency Response Center of the Boand if needed,

I, Knowingly making any false stntement for abtaining consent or compliance of consent conditions shall result in the
rmposition of criminal penaltics as provided under the section 42(g) of the Water Act or section 18 () ol the Air Act.

IZ. Afer notice and opportunity for the hearing, this consent may be modi fied, suspended or revoked by the Board in whole
A8 1 part durng it term for case including, but not limited to, the fidlowing :

(2) Violation of any terms and conditions of this Consent,

b} Obtaining this Consent by misrepresentution of failure to disclose fully all relevant facts.

() A change in any condition that requires lemparary o permanent reduction or elimination of the authorized discharge

13. On violation of nny of the shove-mentioned conditions the consent granted will nutomabically be taken a5 conceled and
necessary action will be initiated against the itibtintry,

Consent No: AW-52166 P 198
e-Sigied (Plysies] Sigmatare NOT require) Page: 516 1




At Consent Order ML, Pollution Contral Baard

E-5, Arern Cobony
Paryavaran Partsar, Bhopal - 16 MP
Tele : B755-2466191, Fax-0755-2463742

I, The industry shall ensure proper mamdenance smd operatien of the “Outdoor HD Industrial grade IP {Internet
Protocol) cameras with PanTili-Zoom (PTZ) feature, minimuim focal length 3X with night vision facility and tamper
provf mechanism”™ mstalled at indusiry to display all emission sources and efflucni discharge poin and conneet the
same with Environment Surveillance Centre, M.P, Pollution Contrel Boord Bhapal for remsie surveillonce.

2. The indusiry shall obtain the public linhility insurance under Public Liability Act 1991 and shall maintain valid copy
af the same (if Applicable),

3. The industry shall submit a copy of the Onsite Emergency Plan’ Disaster Management Plan duly approved by
Department of Industrial Health & Sitfetylif Applicable).

4. The industry shall obtain membership of Emergency Response Center, MPPCB, Bhopal{if Applicable),

Renewal of Consent us required under the Water (Prevention & Control of Pallution) Act,1974 and The Air (Prevention &

Control of Pollution) Act, 19816 granted 1o your industry subjeet 1o fulfiltment of all the conditions mentioned above, Far

further renewal purpose you shall have to make an applacation to this Board through XGN at least Six months before the date

of expiry of this consent. The applicant without valid consent (for operntion) of the Bosrd shall not bring in to use any outles
# N for the discharge of efluent and gaseous emission.

For and on bekalf of
M.P. Pollution Comired Board

/ﬁé?.,é ;Mff

{ Member Secretary )

™
.ﬂ,-—irfﬂ.“'-l'-_'-:“ '-W -"\Hb{r?

- CEBil T i

T ap——
e=Signed O 28/ 1002020 17:11:30 ACHYUT ANAND MISHRA
(Organic Authentication on AADHAR from UIDAT Server) Member Secretary
TPAY # 9PT4EEAYL2

Cunsent No:AW-52366 P 198
w-Signed (Physbes) Sigmature NOT requires) Pagge: 6/ & i
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Annexure_X =
2" april 2018
The Member Secretary
Madhya Pradesh Poliution Control Board
Bhopal
Dear Sir,

~ Sub: implementation of zers liquid discharge schame at Grasim - Chemical
Division, Nagda

tam happy to inform that wa have compisted the Zara Liquid Discharge project at

Grasim — Chemical Division, Nagea.

The project was mechanically complete gn 30® March 2018 and trials were started
from 31® March 13, We have started Eetling dry salt from MEE & ATED section of
the project. The Project would be stabiiized in next fow days for cperating the plane
continuously and meet g 2e70 liquid discharge statys.

We thank you for YOUr support in implementatian of Zeto Liguld Dlscharpe project
2t Grasim — Chemical Division, Nagda,

Regarus |
7 ek 4l ,

Suresh Sodani : '

President & Unit Head R~

Grasim - Chemical Division “ﬁ" e
-l 1

Copy to The Regional Office-
Ma‘lﬂhlﬁ Pradesh Pallution Conten Ao
17, Eh_aul P, Ujjain
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ADITYA BIRLA

Annexure-X|
GRASIM
GRCDJE Hsf 13 30th Sept 2020
L+
The Member Secretary

Madhya Pradesh Pollution Control Board
Patyivaran Parisar, -5 Arera Colony,
Hhoayl — 363 010

Disar Sir,

Reference: MOM of last VC dt. 09.09.2020 and Your letter no. 1664/PNB/Taknikif2020 dt.
16.09.2020 regarding New Piczrometer Installation

Subject: New Piezometer installation

This is in cantinuation to our last virtual meeting dated 9 Sept 2020 and board letter no.
L664/PNB/Takniki/2020 di. 16.09.2020, with reference to Point no. 7 and advise of Chairman
Sir, we wish to informed that we have installed the three nos New Picrometer as BT yOUF
GPS locations near the area in presence of staff of Sub Regional office, Nagda of MP Poliution
Control Board. Photographs and Videography enclosed for your reference. We will send the
analysis result after testing from third party MOEF and NABL accredited lab

Hope i isin order

egards

Prpm Thwar
Prosgont
Grasim - Chemical Division

Copy to: [1] The Regonal Officer
Madhya Pradesh Pollution Control Board
17, Bharat Puri, Ujjain

Coraraarth IriSrsliies Lirmiited
Chermic s Divigaon
Phiriagriarm - 458 V31 Mlagela TWLE | MCUR Tele <01 Tlad MaTS0 -4
Eomil qpaameherndiadity atwrld com Wetnie  wew grasmmuoom O LITIZ4MPTR IPLCD0040

Fiaga, Offke | P.0, Belagrar, Magita - 454 1N MP india Page 112 of 198



Total depth : 60 Feet

| Dia: 140 mm

- | Water Level : 50 Feet
| Casing : 10 Feet
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Piezometer installation at Takarawda Road on 30.09.20

Total depth : 60 Feet
Dia : 140 mm

Water Level : 50 Feet

Casing : 10 Feet

In Presence of MPPCB officer
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Total depth : 65 Feet

Dia : 140 mm

Water Level : 55 Feet

Casing : 10 Feet

In presence of MPPCB officer
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Total depth : 55 Feet
Dia: 140 mm

Water Level : 35 Feet
Casing : 10 Feet

Page 116 of 198



LD L

ADITYA BIRLA Annexure-X|I|

\

T T————

GRED/PURC/20-21 /007 Dater 22-09-2020

M /5 CSIR-NATIONAL ENVIRONMENTAL
ENGINEERING RESEARCH INSTITUTE [NEERT)
HYDERABAD ZONAL CENTIE (HZ()

UPPAL ROAD, HYDERABAR - 500007
TELANGANA STATLL INDIA

Kind Attn: Mr, Shaik Basha (=91 B97R98643 1}
Diear Siv,

Subject: Refer to your Email offer No, HZC/Grasim f 2020/ 258 dt. 30042020 and qur sttheeguent discussian had
with you an 19.00.2020 regurding "Environmenta! Assessment for evaluating the strength of abandoned
secured landfill site of M /5, Grasim Industries Lid., Nagda, Madhya Pradesh®,

ith reference to yeur aforesaid offer, we herehy confirm yon aur Setvice arder for the same i per details given

L
| Sr. ~ Service Liu:.':ﬁpﬂun -| Ly ]'LJL}I'-‘.' Unit Price | Total Amount
| No. | (ISR (NI}

L | Environmental Assessmnt for wvaluating ths stpengil of
abandoned secored landfl gite of M /s Grasim tdusitics
1 Ltd, Nagea, Madhya Pradosh as per attached Annesre, | ! | S S Tial |
Grand Total 35,00,000.00

e == Tl [ Wirrls Thlﬂ}rﬂl;lllm ll:lll-l:‘ﬂ'

1 NO | 350000000 | 350000000

TERMS & CONDITION -

1. Paymant Terms s Faymont will release in thres instalmms
1} 1% instalment - 30 of Project Cost « GST s advance slong with work prder.
1) 2™ instalment- 50% ol Project Cost o« GST alley sulitibssion of Draft Final Report,
W} 3 instalment- 209 of Project Cost + GST aiter submission of Final Report,

& Taes tGST extra @0 18% Applicable,

3, Invoterms : FOR-Nagda [at our site)

4. Project duration 'Y months from the date sf riceipt of advance along with wiirk arder.
£ Tax Details * [ GETIN No. 2IAAACCHEAH 14

PAN No. ANACGA4648 =
Service Tax No. AAMMCGHIGABSTOIZ
GIN No, 1,171 LAMI 1947 PLEO004 10

Formal PO copy will fullow shortly, you are requested ro senii ].r-::u.J_;'.r.unrlr'm ution a5 a token for lts aterptance

Thankdng you,

Yewrs faithfully, @E_,.

For Grasim Industrics L,
L

ALt ]

rﬂi-{l-'ﬂ-t.'j

Cacrulety iRl L rd Page 1 nf 1
L Pt Hwne oy

Wrlagmares . A 54 18, Seagima (AL IRDW T (i PHEE TARMRD-AE Tha: I TIAS SN JABTAT
ke g inChor Sty s s Wl | wibets Sty oL bustiviras rnm G LT A PR TP Do

Ul OObice. G, Tirlacaanm, Pl - 506 10 (M2
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d GRASIM INDUSTRIES L1, (CHEMICAL DIVISION)
. BIRLAGRAM, NAGDA [MP]

Annexure

The objectives and scope of work for Environmental Assessment for evaluating the strenpth of

abandoned secured land(ill site of M/s. Grasim Industries Ld,, Nagda, Madhya Pradesh are as
follows:

1.0 Objectives
* Toassess the strength of land Gl site of GIL by undertuking the leg ching experiments v,
To assess the soll quality around the landfill site of i1,
* To assess the proundwster quality arouni the lasdfill site of G, ta understand the
leaching capability of the Hy in land il site

*  Remedial measures for the Eroendwater andd soll contamination If an ¥ around the Landfill
site.

2.0 Scope of Work and Methodology
The salient features of the study are as follows:

*  Delineation of the study ares on the Survey of India Toposheet (1:50,000 scale)

& demariating the secured landfin [51.F] site

¢ Establishment of the well network for proumdwater lovel measurement smd groundwiater
Qualily assessment around the SLF site

* Coliection of the sludge from the lamadfill satercaf (511,

*  Anew bore well be will drilled near the SLF site atid both groundwater and soil sam ples
will be analysed for physica chemical parnmeters 45 per standard protocals,

*  Assossment of the leaching characteristics of sludge of landfill site by TCLP [Toxicity
Characteristic |eaching Procedure] and S11p [Symthetic Precipitation Leaching
Procedure) procedures to assess the havardous matiire of the slpdpe,

; *  Leaching experiments will be g up at the iboratory lovel to understand the leaching

characteristics of sludpe (n terms of hieawy inistiis

| *  Baged on the leaching chatacteristivs, the strongth of the landfill site will be assesspd

! * Collectivn and analysts of Rroundwater samples in and around the lundfill site far

| proundwater quolity parameters (1Ehysieo-chimivals and Heavy metals) as per standard

ﬂ protocols (APHA protocol) for major catinng, sniang [pH, BCCTOS Total alkalinity, Ca, Mg,
Na, K, €L, 504, PO, NO3]J, ol and groase and vy motals (Al I3 Gy Co, Cr, Fe, Mn, Ni, i,
Zn, M sind As),

= The soll samples in the study area will be collectod Fom the identilied locations, Soil
samples shall be analyzed for umber i pll, Conductivity, Soil permeability, Texturs,
Particle Density, Bulk density, Purosity, Water hulding capacity, Soluble Catiang ang
aninns, orgamc carbon, Exchangeable Sodicm nercentape, Exchangeahle cations, L
available N, P, K and heavy metals speciically mevcury to understand the sofl guakity,

* A detwmled assessmont of Soii quality and Gropmdwater level and quality status will be
carriedd out and reported for the stuly areu to ussess 1 waching characteristics of
Land il site

*  The remedial measures for ground Al Aol comte ation shall kg rECOmmend oy,
ifany “‘%--

| AL Wﬂy —
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.40 Period of monitoring:
The duration of the study will ke over a period of 9 pygiiihs

4.0 Reporting
Draft Report: 03 months aller this completion of surnpling worle
Final Report: (11 manth from the date of receipt of the comunents on deaft report from Sponsar

5.0 Deliverahles

Assessment of strangth of londfill site

Assessment of Groundwater Level and Quatity Hepont

Recommendations for groundwater management |1 any,

Solt copy of Draft repart after completion of megniburtg s analysis for eomments
05 copics alony with soft eopy on €1 - 2 Nos

6.0 GRCD Scape
Following fnformatian and assistunce s required (rom G,
o Assistunce for undertalting site inspection, finld dsits callectio ot site,
o Mapsshowlng location of industey in digitieed form/AntoCAD
ﬁ . *  Relevant techpienl daza, previnus repoets and posheet having the stody area !
* Collection ot sludge samplos from SLI sie g thrilbiog of borewssl near the site ts in the '
Ecoype of Gl
*  Technical persons to be deputed for assistl i ESTR-WEERT teams during monitoring and
wite wisits |
* Freeboording/lodging ond local transportation Gellitios for CSI-NEER] staffs during
samipling work fmeetings,
« Anyother information ovailable witk Grasim Dndisiries Lamited to the propased
feanibility study report.

3

Hipe d nf 3

e e e e —_ B —— = — —— —— -]
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; ; EaR Gresim Industries Lid Chmicel Division | SERVICE ORDER ORIGINAL
rd PO Number : 6400001884
- riim in .
L T 456331 el PD Cate - 10.10.2020
R e

s E';'an:;n: PO Ditfagram, Magdu Dist-Ugaanine| 80 Doe ba. : PUR-F-01

E-M li. 1] -ih;: e ey hiarly o
Vondor Code | 3100002064 lutmrod] Rnd. M LO-ORCOMPUACIODT dt.
WS CSIR NATIONAL ENVIRONMENTAL ENGG RESEARCH INETITUTE Pals 33 03,2020,
E‘EHHJHJ\HG
NAGPUR . 840070
Maharashira, India
'g?hm:ﬂ . 1;.;:11=l':l Peemutan .ll;?firi-r}d;&;#ﬂﬁ]
i No. - C712.2244875 | 8978316431 il 1 Riamaeh oivaiediiysbiria com
BTN : ZTARATE SV eRazE "

Dhimaar S,

W are plessed o place our orde? Tor tha Inllioea ¥ i vt 1o e 1 Lisrdilisns ani

pore and ovwfons b eans dochea ot o schtesidoicn et oy o '8 s b i i) G

ri s mice ermica .00 Hiivia - A5GAI, M, , Mg Pr

obir fiom eode & Punchose Orday wilh agalicabie HEME.M:- ul:..ln o -,u:.- |?|:r:|'.-2;_ il el o

EMo Service Code HSN [ SAC Code  Quiant Rate Disc Total
g;dmﬂ unm"-'" ount Total Tax  Net Value
h BYUCY OF LERDETECTION AT SLF i i IRNGGCH OO (T TEO000E 06
| AEFE A i ipaii S0
TI025RY - BYTLETY OF LEARIDETES TN A f e T
BLE AN M “ald
Sty o Lnoe detoctun at 5L F sua
Service Schedula 10400 A3 30T
Basic Frip (Gosw| ey S
Total Value Excluding Taxos 350000000

Armauni in Waords: Flupu_ﬂ Thirly Five Lakh Only,
Purchase Order Terms and Conditions

INCO Terms FOR = AT QUR SITE Dispaich From
guunm Gl gerviar Dispalch Mode
Payment Torms Paymes] Terme g6 mendiciad & fosl

Dispotoh Through

Consignee Details

! 'fn‘a‘-‘f"'l CrMAACEANGIR R FAMME  AAAGGIasRE
Aolsle o aitpabirls com CMNQ T MPAMTPLODOMID
Ramarky -

Faymant will release in lour instatmants.
(I} 151 Instzlmant - 30% of Project Cost + GST as advance alang with
work onder.

() 2nd Instalment- 50% of Project Caost + GST alter submissian of
Draft Final Report.

(i) 3rd instaiment- 20% of Project Cost + GET alter submission of

Final Repor.

Byl s pass |
W T Lk TN T L HER
hlenl 31l WU THEE

dvjEaig| Trg P T “mgn 1 af 3
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GRASIM CHEMICAL 0ViSON
: Barta gram, Mapis (W7
Grasim Chemigal Dnasion is a Chior alkall manufaciiiog und of Adidya Bids Group. We manutaciure snd
marke! Coustic Soda & Chioring, - Other value added oot an, Hytirochione Acd, Pely Aluminum
Chioredes, Stably Hilmhm Pﬂ:ﬁ. Chior Sulphunc Anid, Comprossisd | lydragengas. Chlorinated Paraffin,

Caleiur Chioride and Xid.
Quir Vidion-
To become Word Class Chior Akl plant with sphic fouus o value crsslion for sharcholdons, custames,

omphoyees and socioty
OUR VALUE- INTEGRITY, COMMITEMENT PALS DN, SUAMI ESENESS R SPEED

Grasim Chemical follows requiraments and guidelings of infematonal staatdan for OMS, EMS, DHSAS, and
EnMS & Social Acoountability and aceroditid by MG BS 1ofa with 1S0O9001 15000, OHSAS1B0DY nnd
EnMS 0001 &Socil Accountabinity 8001
Baing a responsible manutacluring orgarnisation wi molvil! encourigo and seek commitmsnt oo oul
suppliers ond service providors & parlners o follow Pese olorational fuithasings
IE09001 & EnMS 1S0-50001 -
* Goods and survices confinm (0 spocilied qualily requrs el
* Abco all legal and other compliances
H Follow standard process for evaluation, solaction amd so-evalua tian of BUBElers
rdf‘;ﬂﬂmslwﬂﬂmlbnl wilh traceabilily of manudactuing, shell e sidg compalibility sre appondad walh
4] i

* Promole allemate scurce of enorgy
® In view lo save luel and control ermission we recom e trinpvporl ar be fallew shortes! reule anc got thesr

vehicle mﬂdm;-mnud
* Use energy ofiicient praduct and oiso axpect lrdom aur Mippliuts o shata & suggest cost eflectve enemgy
£aving inngvations

* Encou enardy SuVing moasures thiough kawon mod loesoed improvomen

EMS-ISOT4001 & OHSAS-1RO0-

® Adduss environmental reguirgment in e design and desskogsmgnl

® Abice with all and other compliances reinted 1o onvisammen & OFS

® ldentily signilicant environmental impacts, salely hay ands & associated ek and all procosses
and pnsum control measues,
o Provide Matena! Sofaly Data shos® with all consigrmsl dnd ome roency gonlaci
o Encoursge wiee of unvironmantal riencdly tio degratabls packing

o Encourage ceurone mone of commuancahon

SABO0-
Foliowing Social Accountability norms are fobowed by us sl glse CNCTUTANG Ol 840D ers and ssrace
providers 10 follow ihese practicos,
ﬁ Maintain positivie legal compliance bo which und subscr oos
© Vlderlity, assessing and managing potental fisk and ds mpac
. m"?rﬂng uxisling policios, processes and aclivities witt &5 commiliman] to respect hurman righis.
* Vaiuing diversity and equal opportunity.
» Prohibition of all forms of harmiul ehild iabour, forced labourfraflicaing fabour discrimination and
harpssrien

L

Maintain clean. hygienic, healihy and safe placo.
aooess 10 remoedy by e grievances i maly and cutlurally appropriabe mannar

Freedom of association (of wistkers and barganing. _
Mo inlererence in fundamentol nghts of employoors o el sl with diggrily,
No discipliniry action |e use of corporate pumshiment, mentil or phiyaphysitnl enarsion or verbal apJse of
personal
® No harsh or inhuman reatmont = o lowed
Wo sppreciate Mis Graiim Chemibcs) Dadsdan commifmant ©awesis sl and comentt owr safl bo ioliow
stated paclicesiequiramants of mtermationasl boodores

&
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From:; Ramya Sanam <s_ramysdbnm res.ne
Sent: 2% October 2020 13716
To: Vijay Aimara
Ce: Basha Shaik TV 8PS Rama Krishna Harramakume: Samudrala
Subject: e Freld visit and sampling of CSIR-MEERI team dunng November 3-10, 2020
Attachments: travel docx

CAUTION: This email originated from outside of the organization. Do not chick links or gpen attachments unless you
recognize the sender and know the content is safe

Dear 5ir,
Please find attached the details of the arrival and departure of NEERI staff
Kindly arrange the vehicles are mentioned in the trailing mall.
Rards,
Ramya
== {riginal Message -
From: "vijay ajmera” <vijay.ajmera@adityabirla.come
To: "Ramya Sanam” <s_ramya@neeri.res.in>
Cc: "Basha Shalk" <5_basha@neeriresins
Sent: Wednesday, October 28, 2020 9:10:26 AM

Subject: FW: Fleld visit and sampling of CSIR-NEERI team during November 3-10, 2020

Dear Mam,
Please mention details as par belaw mall

With Regards

F?w Ajmars
Grasim Chemical Division Nagda
M- 9977424007

wecnsONiginal MPsSARE-cas

From: Rajeev Dubey

Sent: 28 October 2020 09:08 s

To: Vijay Ajmera <vijay ajmers@adityabiria.coms>

Ce: Ashizh K Singh <ashish k. s@adltyabirla.com>; Arun Pandey <arun, pandey@adityabirla.com:
Subject! RE: Fleld visit and sempling of C5IR-MEERI team during November 3-10, 2020

Dear Vijay,

Please specify number of rooms required and checking date » time along with check out date + time
Regards '
Rajeey A
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~—Original Messags——

Fram: Viay Aimera

aent: 37 October 2020 18:10

To: Ashigh K Singh <ashish. 5@ pdityabicie, coms, Ra
<babita at@adityabirla.coms

Lo Ripeev Dubey <rajeev.dubey @adityabirla com, safar Khadda «<sagar khaddagdaditvabiria.coms; Vinod Mishra
<vinod kmichra@aditvabiria.com>; Arin Pandey carun pandey@@adityabicti coms

subject RE: Field visit and sampling of CSINEERI tpam dusing November 110 2020

lesh Achiera <sgjesh.achera@aditvabirla com>; Babita Jat

Dixar Sir,
NEERI team shall be performed manitaring activity during 3re-10th Nov. 2020 ol entire complex and surrounding
ares and villages, plesse arrange Loading and Boarding as per trailing mall and confirm

With Regards

WVijay Ajmirn
Grasim Chemical Division Nagda
- 577324007

hﬂﬁ.j’nil Message -——

From: Ramya Sanam [mailto:s_ramya@nestires. in)

Sent: 27 October 2020 15:22

To: Vijay Ajmera cvijoy. ajmera@adityabisla coms

Ce: Vinod Mishra <vinod. kmishra@aditvabidla. coms) Basha Shois <s_pesha@@ngorl resin>; TV B.P S Rama Krishna
<tr_krishna@neerl.res.in>; HariramaKumar Samudrala <br samugrala@aser.ros ins

Subject: Fleld visit and sampling of CSIR-NEER] team duting November 3-10, 2020

CAUTION: This email originated from outside of the organization. Do not glick links o upen attachments urless you
recognize the sender and know the content it safe.

Dear Sir,

The following staff of CSIR-NEERY will be visiting Grasim, Nagoa for the two projects [strongthening of SLF and
enviranmental audit)

ﬁl,ihlilt Basha, Seniar Principai Scientist (Nov 3-New 7} - 1 singie foam 3 Dr. TV, PS5, Rama Krishna, Principal
Sclentist {Nav 3-Nov 5] - 1 single room 3, Ms, Ramya Sanam, Sonlar Seentist {Now 3-Nov 73+ 1 single room

4. Mr. Harirama Samudrala, Technical Officer (Mov 3-Nov 10} - 1 single room S, Mr. Shaik Farees and Mr. P, Ramuly
(Mev 3-Nov 10) - 1 double bed room & Ms, Akanksha (Nov 3-Nov 10] - 1 single room

Kindly arrange the accommodation and vehicles {2 innova and 1 vedan) lor pick up from Indare airport, We are
arriving by Indigo lignt at 02.35 pm (afternoon) on November 3, 2020.

Kindly confiem by return mall

The It of chemicals is attached herewith, Kindly arrange air samplers (PMI0 -« 2 nos, PM2.5 - 2 nos) and nofse meter
for the environmental audit sampling.

We will also be rollecting sludge from the capped lanafill “’l-(ﬁ\
p e

Regards,
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sent from my IPhone

<pa</p>

The information cantalned in this electronic communication is mlendod solely for the itivicualis) or entity 13 wivich
" s addressed. It may contain proprietary, confidential and/or egaity priviligued information Ay review,
retransmission, dissemination, PENtinG, copying or ather yse ol. ot taking any action in relisnte on the conte 1ts af
this nformation by persan(s) or entities ather than the intended fecipient i strictly prohibited and may be untiwfil.
I vou have received this communication in errar, please notity us by responding to this email or telephone and
immediately and permanently delete al coples of this message and any attachments from yoor system|s), The
contants of this message da not necessarily represent the views o policies of Aditya Birla Group.

Computer viruses can be transmitted via email. Aditya Birla Group Companies AEMPLE 1o Swirep 8-malls and
attachments for vicuses, it does not BUarantes that either are virus free. The reclpfent shnuld clieck this email ang

any zttachments for the presence of viruses. Aditya Hirla Grovp does rot accept any labihity for any garmage
H‘.qlnnd 2% 2 result of virfuses.

<pea/ps

@
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GRO| 2up DN
Ll Date: 10.07.2018

The Member Secretary

Centenl Pollution Control Board
Parivesh Bhavnn, East Arjun Nagnr
Delhi - | 106032

Denr Sir.
Sub: Implementution of Zero Liguld Dischage Scheme o Grasim Clemionl Division, Mgk

This i with nitmy_:-_: to omir letter on darad 359 Anril 2008 shiow 211 syaterm, The 2110 dvstem
hig hﬂf‘l‘l l:'dmmll!lmllﬂ-t from J1%¥ Maavh 2008 snd & meming. siiccessfully. Theselore wu Wy
ehyerving Zisro diwchirge (N oatiot Bows from s plan asd 5s o resaly, constant resdding showing
In online TS5 and pH analyvers,

We heve completed e comers o fov motiar wictallgiion andd conmmseciiy o o G0 server s
por the mllowing dirals.

URL: hmpofiwwiw enpvsaingdincomvepchdndi st phin
Upername: grasimnagde
Pesswiord: grasimnagdaia) 25

Plemue [ind witeehed the seovenvhois ol e e Sor vomer remly roferensos B egpmestmme o L jrani
Fllﬂ'l‘l'ﬁ‘lﬂrhh Lih reeminsie F‘H & TRS I"ﬂ.l.f.rlh!lli {ERLLL] By iy p'|'|.;||_'|_||.||‘|,||_]: £y wleti

Thanking Yo,

Yours Faithlully
For Grasim Industries Limvitod
Chemical Divigion

Asrasd dhdlocis

Suresh Sodund
Presidont & Unit Hesid

CC ot Mr, Aditvs Shamma, Envinsnmeent Fagimea. CPCTL Dalhi
Lonal Oiffice, CPUB, Bhopal
The Member Secrétary, M. P, Pollition £ peiia! Bownd Hiheapal

Enclosures
Annex. | [ntimation letter of Zero Liguid Diselinrge on 2300018 10 CPCR
Amnex,2: Screen shot of Camern Sereen

W, g E5E B AYE IR 2 ¥ ' [ (R i Ry LA [Tl ]|
o e U rREs o yal s ek il Ae ek i & A P e e A ¥ e
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Annexure-xXV

Projfect Proposal

m_—-__._

Preparation of the action plan for improvement of groundwater in
the villages surrounding Grasim Chemical Division, Grasim Staple
Fibre Division and Lanxess India Private Limited

- = = —m — =z

Sponsor

Grasim Chemical Division, Nagda

N

!lEEEI

- uTrmns

CSIR-Natlenal Enviranmental Engineering Research Institute (NEER])
Hyderr bad Zonal Centre (HZC)
Uppal Road, Hyderabad — 500007

December 2020

= g -
ey

=

T
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Preparation of the action plan for improvement of groundwater in

the villages surrounding Grasim Chemical Division, Grasim Staple

Fibre Division and Lanxess India Private Limited
e —_— —_—

Part A: Technical Component

1.0 Preambla
Nagda, Maghya Pradesh has ihree major industries. Grasim Chemical Division,
Grasim Staple Fibre Division and Lanxess India Private Limited. All the three
ndusiries utilize Chambal river water for their indusirial purposes. Dua fo
increase in the urbanization and rapid industrialization around the Mapdo area,
the groundwater resources have stared depigling

As per the diractives received fram MPPCE. the inres Indusiries ag mentioned
above have been asked 10 prepare a detailed groundwater improvement plan in
the foliowing nearby vilages of the three industries

* Durgapura

«  Mehtwas

+ Bhivpura

+ Bhagatpur

* Juna Nagda

« Parmarkhed O%’
!

CSIR-NEERI, Hyderabad Zonal Centre has already carried oul the study en
assezsmenl of groundwaler quality in and arcund Lansess and Grasim
Chermical Division.

In regard fo the above, on behalf of all three indusiries, Grasim Chemical
Division has approached CSIR-MEERI Hyderabad Zonal Cenfre to underiake
the study for carrying out the field studies for prepasning a detaied action plan for
improving the groundwater Quakty In the vilages as mentioned In the MPPC
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letter. Accordingly, the objectives and scope of work of the study are proposed
as follows, !

1.1 Objectives

« To assess the status of groundwater lovel and quality In the six villages
around (he three industries

* Analyse the groundwater quaiity data being carried out by NEERI since last
WD years

* To assess the soil qualily in the six villages

* Freparstion of the detailled action plan for the mprovemant in groundwaler
quafty in the six villages of Nagda areg

* Assessment of the groundwater quality In the six vilages ater two

hydralogical t:].rnial-.-ﬂnm the implementation of the rain water harvesting
siructures &

1.2 Scope of Work and Methodology

The study will be cerred out In two phases: The first phase will consist of the
analysis of the groundwaler samples and Lhe second phase will consist of the
delineation of the I_I'.f:lhi‘lilﬁhn for improving the groundwater quality. The scope of
work of tha two phases is as follows:

Phase - I: Assessment of the groundwater quality status in the six villages

CSIR-NEERI has been carrying aut the groundwaler survey since the last two years
around Grasim Chemical Division wathin 5 i-:m radius, One groundwater sample from
each villags mentioned above is being collected and analyzed (Figure 1),

The scope of work phasa — | is as follows:
* Aszsessment of the groundwalar and agriculiural a:hwlmsv‘tiir,lgﬁ,ph-;n in the

six villages ‘% i
=  Carrying oul the sanitary survey in the six villages around the thred indu itries
» FEstablishment of the oetailled well network for groundwater level

measurement and groundwater quailly in the six willages. All groundwaler
locations in the above villages will be assessed.
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* Measuremon! of the groundwater level in the |dentifed locations of
groundwater in the six villages

* Collection and analysis of groundwater samples for groundwalar quality
paramalers (Physico-chemicals and Meavy matals) as pe- standard protocols
(APHA protocol) for major cations, anions (pH. EC TDS, Total alkakinily, Ca,
Mg, Na, K, Cl S04 PO NO,), oil and grease and heavy metals (Al B, Cd,
Co, Cr, Fe, Mn, Mi, Ph, Zn, Hg and As}.

*» The soil samples In the study ares will be collected from the Identified
locations. Soil samples shall be snalyzed for pH, conductivity, soll
permeability, Texiure, Particle Densily, Bulk censily, Porosity, Waler holding
capacity, Soluble Cations and antons, arganic carbon, Exchangeable Sodium
percentage, Exchangeable cations, CEC, avalable N, P, K and heavy melais
to understand the sall quality

* A detaled assessment of Soll quality and Groundwaler level and guality
slatus will be cermried out and reported for the study area lo mssess lhe
groundwaler guality status

Phasc — II: Delineation of the action plan for improvement of groundwater
quality in the villages

The phase - || of the study will constsl of the following scope

* Delailed study of the CSR aclivities being caried cul by three indusiries will
ke done

» Status of ihe groundwaler activities in the vilages and by tha industries will bg
studiad in detaill fo undersiand the groundwalar usage in the ares

« The time series groundwater quality dals of the samples will be carried out fo
understand the groundwator quality trord (old study of NEERI and present
data of NEERI)

= The Pipar plot, Gibbe plot elc wil be done 1o urderstano thae nature of the
chamical constiluenis including rock walér [nloractions, elc.

# The groundwater quality index will be eaiculated 1o unoerstand the guality and
usagea of the presant waler

* Detailed groundwater budgeting will be dona o assess the groundwater zone
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whethar critical or semi critical or safe

Delineation of the action plan for -ﬂ'ia improvemen! of groundwaler guality in
Ihe-six villagas

The Improvement plan wil Include vorious remediation strategies like
construction of ralmwater harvesting struclures, check dams, construction of
artificial ponds elc

Identification of the locations sultable Tor construciion of rain watar hervasting
structures

The groundwater quality will be assessed before the conslrsction of rain water
harvesting structures

Asgsassmont of groundwater qualty after two hydrological cycles from the
instaliation of rain water harvasting struclures

interventions/measures, if any, ﬁﬂ_ﬂ the implementation of the action plan

1.2 Reporting

Draft Report: 08 months ufler the completion of sampling work
Final Report: 01 month from the date of recsipl of the comments on draft
report ﬁ'nm.i!;l_mmr

Eﬂimrﬁhlﬂ r

* Raport nuntaming lhu @ction plan for improvement in groundwater quﬂﬁr in
naarby \dﬂm of Grasim Chemical Division, Grasim Etuph Fiore Division
and Lanxess Indla Privale Limited

1.5 Inputs by the sponsor

Following information and assistance is requited from sponsars:

» Detalled Plot Plan and area maps depicting the villsges and the three

§ !rl:lultrlﬂ .
Mliqunna In procurement of drawing/datafinformation relevant to the
 villages, industries et
¥ Technical Information Is io be provided by sponsors for the report as
and when required by NEERI

o



# The information regarding current use of groundwater, river waler, CER
acivities should be provided by the sponsor

» Lodging. boarding and transportation lo be borme by sponsers for
NEERI scientists visting the project sites.

# Any other information available with tha indusiries usaful for the study

Fig.1 Groundwater quality locations moritored by CSIR-NEERI HZC and
grouncdwater quality with respect to TDS
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Preparation of the action plan for improvement of groundwater in ik kel
the villages surrounding Grasim Chemical Division, Grasim Staple o
Fibre Division and Lanxess India Private Limited =t
Part B: Financial Com panent
1. Project Cost © T 54.40 lakhs
(Rupses Fifty Four Lakhs Fourty Thousand
only)
2. Projectduration : 09 menths fram the date of receipt of advance along
with work arder
3. Taxes v In accordange wth Gowvt of Indim reguistions, the
Goods and Servicss Tax (GST) shall be charged
exira as apphcable al the time of paymant
4. Terms of Payment; (Four instaliments)
1 instaliment  80% of Project Cost + GST as advance along with
Work order
2 instalimant " 20% of Project Cost + GST atter completion of field
Wwork
3" instaliment - «0% of Project Cost + GST after submiission of Draft
- Final Repont
4" instaliment’ : 0% of Project Cost + GST after submission of
Final Report
8. Deliverables ;
i) Draft Report - Soft copy of Draft report alter completion of monitaring
and analysis for commeants.
i) Final report : 05 copies along with soff copy on C0 - 2 Nos.
6. Validity Offer : B0 days from the dale of submission
! e
11
e
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OFFER- GROUNDWATER IMPROVEMENT
PLAN FOR 6 IDENTIFIED VILLAGES

Client: Grasim Chemical Division, Nagda, District Ujjain (MP)

Submitted By:

5.5. EXPLORATION ENTERPRISES
80, ANURAG NAGAR NEAR SHALIMAR TOWNSHIP,
AB. ROAD, INDORE (M.P.) 452010,
Email: 2 » Wb v iyl vees ploce, com

Tel #91-731-4034634, +919425065997

Groundwater Professional lnstitution Accredited by RGNGWTRI,
CGWE, Ministry of Jalshakti, Govt of Indis
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OFFER- GROUNIWATER IMPIOVEM TN T PLAK FOIR 6 ITENTHIED VILLAGES | 2031

OFFER FOR PREPARATION OF
GROUNDWATER QUALITY

IMPROVEMENT PLAN

L. BACKGROUND

— L ——g

The villages around the Nagda industrial town (n District Upjain of Indtan state of
Madhya Pradesh have been facing varioos wpes af enviranmental problems in the
past. The major lusues nbserved 1o be CTopping up In the prea can be listed as
follows:

Air quality deterieration
Soll contamination

Surfage water pollution
Groundwater pallution

L I

The MP Pollution Contro] Board has been directi ng the industries in the region to

adapt such appropriate measures that would result in prevention/minimization of
pollution and betterment of environment.

Carrying forward this approach, MEPCH tas directed M /s Grasim Staple Fibre
Division, Nagda, M /s Grasim Chemical Divislon, Magda, M /s Lanxess India Private
Limited Nagds to prepare a Groundwater Quality improverment plan in the villages
apparently affected by groundwater qual'ty issues

Eul:usm:|1.u=‘nr.I;.1 Girasim Chemical Division, N; il s approached us, Le 55

Exploration Enterprizses, reguesting preparation of Groundwater Quality
improvement Plan with the follawing activitics

«  Survey of each villages
* Type of possible rain wate harvesting system

* Actian plan for ground water quality improvement with time bound and
finanicial propasal

*  Repert on impact of ground water quality belore and after rain water
Iarvesting system implemantation

S5
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i3 metting with the concerned officers of

M/s Grasim Staple Fibre Division, Nagtha, M/s Grasim Chemical Division, Nagda, M/s.
Lanxess India Private Limited Nagda ot their office at Nagda and made a
reconnaissance visit to the indicated villages also. The locations visited are shown in i
the map 1 below, . ' e

2. OUR TEAM 123
——— — — - e E———wa il ) :!1 al
5.5 Exploration Esterprises is 4 leading groundwinter consultant erganization in the »
cauntry, We have the distinclion of being a Groundwater Professional nstimute nceredited
by Central Groundwater Roar, Ministry of lakshakil, Gove of lndia

THE TEAM LEADER- We are jod by a dymamic Groundwater professional wha has i
his marks in various aspects of water management and studies, Mr Sudhindra Mohan
Sharma. He has been the Natiohal Nodal officer [or Niinal Drinking wator Security Pilot
Frojects of Govt of India. He has over 13 yoars of experivnce In working fur Groundwister
and related fssues. His profile Is placed at Adnexure 1 A

GROUNDWATER EXPERT- Weare ably suppecieg and gukded by o veteran and well
known Groundwater gefentisg Dr Siraj Khan who will be weorking with us in the cpacity of
an expert and an advisor for this project. His profile is placed af Ainneore | #

POLLUTION CONTROLL AND ERVIRONMENTAL STUDIES EXPERT- We are also
having a well known environmental scientist Dr Manish Chandekar with us who will be
Buiding the environmental studies paart of the Geromdwaner improvement plan g
rsavitoring. He has his Doctorate procisely based on lis studies in the area Le. Nagila for
which this proposal is betng presented. His proiie iy Placed ar Annsgure 1 C

FIELD STAFF COMPRISING OF YOUNG ENGI NEENS AND GEOLOGISTS- We have in aur
team young and enterprising feld sl camprising of 2 Hydropenlogists | 2 Enpinesrs and 1
Chemist working for fleld studies effichently and encrpetically.

OFFICE STAFF AND GIS EXPERTS- We have o 13 expert and office staff for data
tompllation and map preparations.




CFFER: GROUNDWATIS IMPROVEMERT PLAN F01 6 IDENTIFIED VILLAGES | 2oz
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Map 1 Locwtiode viited Do rechn iaissance

4. DBSERVATIONS
R ——— -— e = - —

T T e

The follewing obsorvations wore mode duris 4 Lhe reconngissance vigit ;

*  Toprepare the Graundwater Quality improvesnont plan , we dhul) il (o establish the

deteriaration {the mtent ol it] in the grawidwater quarlity, and Uve roeto of ingress of
ontamination,

*  Thelocutions ol the i=dicoted villages Tollow a pattern as i evidan when nlottod on thé

map.

+  Inlormation gathered during the recannalssance viut showand ue thit there e
Rroundwater and surface witer gualily deterioratiuns that need of be addresmed,

*  The dumm-uuug guality of irrigation wapor s batrprastiog e apeicultur fnthe rogion

ani

some henlth issue are dlso reportod in the Fegom the conace i of which wo groundwater

quality should be examined. {
= e Geology of e area tells us B the mep s dade i by Wasalis ang
Geemurphalogically there i lurpe vurldlqﬁ; L sl panfibe in che regian

*  Thecommection of Camopmaarplyslony 1 prutvloator i s opmyend gver predradwater guakity

delerioration aveds 1o be extablishol

* Aregional analysis shall be required welth miiers bewe! ctudios i ovder in psgertain the
reglonal and local impact

*  The Plan should be such, that addreysey the shetrriorsing qualily ot & rejionel scale rather

than just poing level

&

Paae 139 of 198




OFFER- nmmammwur PLAN FOR 6 IDENTIFIED VILLAGES I w31
|

5. METHODOLOGY
m ———

The list of villages for which the intended activities are to be carried out wasg
provided as follows:

Durgapura
Mehatwas
Shivpura
Bhagatpuri
Juna Nagda
Parmarkhedi|

Ll o Sl

As informed, the villages have been Indicated by the industries in compliance of the
directions given by MPPCB and by the analysis of existing documentation and

research. Yet the villages follow a5 observed, a distine: NNE- SSW pattern along the
Chambal River,

Though it is very early to infer, yetthis is an important indicator to frame our
methodology. This indicates a certain geological, hydrogeological, structural and
geomorphaological control over groundwazer quality. Which one of these, ora
combination of more than one of these controls is having o predominant impact on

Broundwater movement, groundwater quality, and the extent of im pact needs to be
found out.

We propose that the preparation of Ground water Quality Improvement plan should
be followed by implementation and monitoring of implementation along with
assessment of the impact of the actions talen based on the plan.

The entire exercise therefore can be takes up tn 4 phases with distinet activities and
outputs as follows:
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[Phase  Thctviter —Toumpan————— TFiire
regqulred

Phase 1 | Field Studies and Tield sy report with 00 Days
preparation of plans recormendatinng nf pily
with Groundwater Structures pnd activities
modeling incluling | for Eroundwialer cpualiry
Fecommendationy R provemieny
about desigus of
SEuCtures factivitipey
lar groundwatoer
quality improvemen:

Phase-2 implemt;‘ﬁnn af Structurrey ang activities MW Days | & —
the far improvemens, Months
recommendations |n

= the report P T rrrrra—— N (R (S

Phase-3 Monitoring lor one Monitaring Une Year | 1@
year cancurrent impact Months

= Aspusmeny 0 S =

Phase-4 Documentatipn Final report an Impan A0 Days | 19

Assessinent and Months
recomimendations for
Cerou bl weat g Wuality

| Limprovement "~ |

Phase-1 The main fotus of our siy dy therelore s be delined as study the
groundwater hahavir Vis~-vix these contruly, aned Ay other Lictar that controls
Eroundwater, jig behavior, and varinus parametors of the aquilers in the area,

The tools reguired to conduct such astudy af groundwiter are various and depend
an the stage and extont of the study required, The study sequence and the tools
adapted can e demonstrated gy Per the provess Now chare placed helow

"9/ .
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* Remote sensing , Satellite imagery interpretation for A
Geemorphology mapping

* Reglonal analysis of water Quality mapping with
respect to regional Hydrogeomorphic features

* Groundwater Madelling

* Landuse Analysis to develop rainfall-run-off -
infiltration models for various soil types and land

usages

iovement and

Hydrology

* Well inventory, Water sample collections and lnr_h-s_l';"ﬁ
* Water Table fluctuations

* Water table variations

B * ol 5ample collections and analysis

Locallevelstiidy to * Goophysical Studies to ascertain the sub-surface

T strata

* Hydrogeological studies to determine the aguifer
parameters J

* Geophysical Studies 1o ascertain the locations

* Water Quality mapping at point source lovel
Microlevelstudy to

pinpaint the activity

locations _/J
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5.2 THE QUTPITS AND TIMELINES

The outputs of the studies shall b

Sall and tand-use map for the ires under stidy,

Geomorphological map for the uren

Structural map with lineamenis

A reginnal map of Groundwater duilisy

Water Tabie contour map for the ures stoiliee

Groundwater model for the area studicd

Geologicnl Cross-sections based an the mterpretazion of Geophysical data, snd
ebiservatinns of drilling logs for bare-welly i the de

Aquifer dispasitions; squifer thickness i aguifer puramelers

N bW e

A 5.1 FIRST OUTPUT- GROUNDWATER QUALITY IMPROVEMENT PLAN |

The data and the analyses so obtained shall e prucessed and complled to prepare
the "Groundwater Quality Improvement Plan® which wil| nave the follpwing
cumponents. Benchmarking of groundwater quality

The quantitative extent of deterlorution of Rraundwater quality
Geographical extent of deterioration of groundwater quality
The couse(s} of deterioration of pronmibwater guatity

Suitable technigues far progndiwute quality improvement
Target sites / locations for structures regjulred

Designs of the structures required

Timeline for execution af the i

Implementation schedule and

The budget for implementation of the nlan

CE T B RO e

The expected time required to complewe these studiog is 120 Dayu

h -

5.2.2 SECOND OUTPLL P LEMENTATION

The structures/activities recommended in the Groundwater quality improvement
plar-shall be Implemented in all the six willipee.

5.2.3 THIRD OUTPUT-MONFTORING AND (M1 | ASSESSMINT REPD KT AFTER ONE
VEAW DT 1 R e AT N

A repurt will be prepared detsiting tho emiies il the lmplemantation of the
pan, and the activities taken up during the ano year period, This motttoring report
atong with an impact assessmi .t 1 epart shitl! bi sho Thirt Output which will be
available after 18 Months from the date of the wasrk ard i

\‘9“ 9
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5.2.4 FOURTH OUTPUT-FINAL REPORT ON IMPACT ASSESSMENT OF THE STRUCTURES)
ACTIVITIES AND RECOMMENDAITONS FOR GROUNDWATER QUALITY IMPROVEMENT

A report will be prepared detalling the monitering of the implementation of the
plan, and the activities taken up during the year. This monitoring report along with
an impact assessment report shall be the Faurth Cutput which will be available after
Nineteen Months from the date of the work arder

6. COST OF PREPARATION OF GROUNDWATER QUALITY IMPROVEMENT
PLAN AND RELATED ACTIVITIES

The cost shall be in four phases :

Phase 1 | Preparationofthe | 55.00 | - 25 % nf the amount +G8T along with the
Groundwater Quality | Lacs letter of intent / work order
Improvement plan 50 % of the amount +GST on 45 dayx from

the dobe ol work order
£25% of the smount +GST at the time of
submission of report,

Phase 2 | Implementation of the | 5400 | - 50 % of the amount +GST at 75 days from the

recommended Lacs dinte of wurk arder
activities and = 50 % ol the amount +GET at the tHme of
structures in 6 villages completion of activitios

Phase 3 | Monitoring of the 500 |- 500% ofthe amouent +GST at 180 days from
impact of Lthe actlvitics | Lacs Ehe date ol work ordor
and structores - 0% ol the amount «G5T a4t 10 months fram

the date of work ordoer.

Phase 4 | Documentation of the | 2,00

final report and Lacs 100 % of the amount +GST immediately after
recommaendations for subhmission of the report.
Groundwater Quality

| improvement =

~ REQUIRED FORM THE CLIENT.

The client shall provide local support for visiting the sites , field work, field studies, and
during the interaction with local authorities and the community.

PR 55, EXPLORATION ENTERPRISES

[Sudhindra Mahan Sharms)

MLSe [Geol.) M.5c Tech. MiiLEx.

Proprictur - 5.5 Exploration Enterprises

Accredited Groundwater Professional Institotion

Accredited by RGN GWTRL CLWHE, Minilstry of lalshalt] Govtol Inilia

4
| “";" 10
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Strlhindra Muhan Sharma
Asttienn Waler lbnsiaipen Hanigrme i o Bakiisel Naslal
i MRl Turmbiang) ey Arwuraty Filwl Prijeets,
Mlbintry o UNri g WL IS E bl Ll

B Arviniap Migi, near Mhallmar Tiwwnadidg, A0 1Ewad,
b (ML) AREOA0 Deadia . Carkl; +90 SISO )
TGI8, Kawailt Inpstrwonplareityabinme, jn

Name: Sudhindra Mohan Sharma
Natianality: Indion
Address: Suncthinden Molian Shaem, 00 Ay 1) Mg
Mo Shalimar Townstig, AL Wnael rsilisee (WY
India 452010
E-mail: h}"l:fﬂ:lI:'ijlll.l'l‘i‘ﬁﬂ_'p'nlhutr.u'-_ul
Tel: L +91-23 14034634, Mabils | 54 FAA TR AL
Date of Birth; De1.0040. 1 G4
Qualifications: double Post-Graduaie in Loategy, snil Applicd feonlajy specializing in
Ground-Water, and Minee) Exploration, wih  ewcelion acndemie
background | Seeuring secony podition in the wniversity In both e
post graduste coyiaes
A note about mysell: l
I have been working as a Eronndwater professinna! sigee 1947, with a career span of 32 I
years, | have beer involved as § lead poersom in doveluping the Natlongl Prinking water

security Pilots as the National Modal aflicer rom Ministry of Meinking Water &
sanitation, Govt ol Indig g pragram which atmed i development of comrrunity managoed |

drinking witer socarity plans with pafticipatory proundwater Fbagenest in the seloer
pilut blocks across the country,

I was responsible foc inltializing this program. ol from the inception sage. (0 all the
pilat locks, developing the methodalogies fur i ML comverpenes aetivities, dovelaplng
the menituring mechanisms, Euidding the state povt olfievrs ieross tndia. aod the partner
organizations, and bulling their Chpacities. | wis also looking aller the fveral|
coordination of the program for the Ministry of Drinking Witer & Sanltatinn Giowt of India
with the State Goves, and WSp

Also guided the states and 1ITs across the Cusinitry e Sumpinability of Drinking Water
Supply schemes and looked after the implementation of the stslainability component. |
have also developed 3 “Manual on austanability® for she Ministry of Difnking Water &
Sanitation which is referred across the Fitey for wite sulections anid development of
sustatmability structurps.

Key Strengths: My experience in policy refuted isswes, ond my skitls in frainingg,
writing, cammunications, and coordindgtion, i well coupled  with vast ficlid exposwre nf

Giraseacwialer mig

nagement and design of Grauadwianer rechinge praferts for various

inidustrial wod infroxiernetyre Grgaen tlony.

i1
'y
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Alsa | have o thorough understanding of the ground realities of the groundwater
conditions in the rural and agravian sectors of Indio, because of iy keen interest for
working in the rural areas for the benefit of rural drinking water supply sehemies, and
the groundwater needs of the farmers,

Professional Experience:

mwnﬂmﬂmmfmtlﬂu_jnﬂnl Inglia (Feb 2011 to Feb 2013)

Worked as National Nodal Officer- National Drinking Water securily Pilot Projects,
and,

Consultant- Hydrology and Water Resource Management, at National Resource
Lentre, Ministry of Drinking Water angd Sanitation, Govt of India,

# Co-ordinated and guided the Natlonal Drinking Water security Pilor Projecte at the
National level The Pilot Projects aim at achieving drinking water security through
participatory approach of all the stake-halders, and fnvalving cemmunity at planning,
decision making and implementation lovel to achleve rinking water soctirity at
habitation, panchayat, and Block level.

* Oversesing the progress of National Drinking Warer Securit ¥ Pilot Projects for the 15
Filot Blocks in the tauntry as National Nodal Officer for tye project.

* Co-ordinated the activities in the wiates on the initialization of the project, monitoring
and reviewing the progress of the states, |y

* Developed the projeet Mondioring Template,

# Visited Pilot Blocks and attending workshops, and corp Eroup mestings,
* Promoted development of 15 activitios for the Pilor Mok

3

Have coordinated Knowledge sharing workshops on GIS for Pilor Pretject blocks ar

MOWS, Delhi with world bank exports, and state (1% coardinators and Pilot Block

ufficers

Have co-ordinated National Review Workshops on Natienal Urinking water

Security Pilol Project

# Have co-ordinated organizing the 8.0, upport Deganisations) tralning
programs

* Also looked after the following activities for all States and UTs in the country,

working at the Ministry of Drinking Water angd Sinitation, Govt of Idia,

. Snur::ﬂusta[nnhiiity for Rural Orinking Wiiter Supply

* Drinking water security

*  Guiding states on groundwater retated 14sues

* Monitoring Sustainability activities of the states

* Hémote sensing: Groundwater Prospen Maps, |r}-dzugrnmu:rph:rlnpimr Mg,

-

12
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Asindependent consulim {1987 1o Feb 2011 and Feb 2013 10 date)

Have Worked previously in various parts of the cou ntry on

*  Design and mplemantation ol Groand Wotsr Recharpe Selypmes,
* Hydro-Geologieal Studies, Groum! Water lxpboration, Assvssment ol Gropnd
Water potential, and Grewnd Water Mg el
* Industrial Water supply schemes
* Community education for Ground Water usagres, recharpe, conservation, and
Sanitation
Worked In varlous parts of Madhya Prodesh, Mitharashicen, Bajasthan, Uttar Pradesh, and
south India in various Geological Settings.

Have extensively worked for varfous lhies matioral erganisationg, Govt, Seinl Gove, Public
aector, Private Sector organizations; Industries, “armiers, Builders anmid Instinitions, a9 &
consultant lor

*  Ground Water Exploratior,

*  Ground Water management,

*  Hydro-Geologieal Studies,

*  Assessment of Ground Water potential,

Tube well construction designg in various goologicst formations

Hural Water supply schemes,

Industrial Water supply schemes,

e Community education far Ground Water usagn, recharpy, conservation and
Sanitation,

*  Designing and implementing Ground-Water Rech arging Schemes

- &

Have undertaken and successfully completed various horticulture asstgnments for

* Development of Commercial Mlantations.

* Development and maintenance of Treo Plantatiomg in Industrial areas fur
Pellution contrel,

Development and maintenance of Tree Mavications and Gardens for CAmpus
beautification of various publicand private sector orpanizationy

* Development of medicinal plantatipn

* Agro forestry projocts

Clients and Projects

My clients include Internetional arganisations, and mony corporote houses, Industries, and
Municipal Corporations, who hove constantly beaefited by my expertive I Groundwaler

13
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Policy lssves, Groundwater Management, Artificiul Recharge, Rain-water Harvestlig, and |
Groundwater Explorativn, My major areay of interventions are ax Jollowes:

* Impact Assessmaent, evaluation, and Policy rusearch studies on (ireundwater

*  Designing of more than 400 big Reinwater Harvesting profects, finvelving
land arcas from 25 ucres to 4500 ueres)

* Conducting number of Hydro-gealogics! studios far our corporate industrial and
Infrastructure ellents for submission and Approval Io variouws Govt  authorities

= Carrying out succossfully, a number of proundwater explaration projects.

* Conducting and eoordinating varieus Ground Water Studios in MLP.,

= CGufarat, Rajasthan, WP Dethi, Uttaranchal, Maharashtra, Karnataka, Andhra
Pradesh. Nagaland, Tamilnadu, Punjah, and Haryana states in India

& *  Preparation of "Framewoel for Drinking Wates Sucuriv lar Madhya Pradesh®,
for Gevt of Madhya Pradesh - State level Slely

* Freparation al a Perspoctive Plan for Hural Drinking waler Supply lor entire
Stale of Madhya Pradesh, India wsing Renvote Sedsing and GIS technigae - State

Lovel study
*  Hydro-geplogical studies and Groundwator cxploration and minagement plan
preparation ot NATRAX . site of MATRID, Gawt of Inedia al Pitliaess e, [Hetriet

Dlvar-for an wrea of 4000 Arros
*  Impact Evalumion of Canjvnetive Wates management Regional Studies Projeet
for Indora Lity under ACERN.{Asian Cities Climate Clonge Resiliones Network)
*  Areporton crirical evaluation of Traditional Wates SRR S e | approx 700
Community apen wells) in Indore Mupic {pal Corporation Area Indore {M.P.) and
study of feasibility for their revival urd rechu e

Personal Profile

Interviews, talks, seminars, and speeches

* Interviews and talk shows on Radio (AR, Gyaanvani 1GNOU. ang Radlin
Philippines), and T.V, (M1}, Star Nows, Zeo Nows, Kews Nathon, News State, India
TV, and CNBC) on water conservation, waler pollution studies,

* Have leatured on family talk shows on Vividh Bharati, Al India Radio,

*  Have addressed “Bharatiya Vigvan Sammelan, 2012 as 4 key note speaker.

*  Have conducted variouy Matiomal and State level seientific and technical seminars
and workshops, Cliaired numerous sessiaus, ond have spoken as Chief Guest ang
Key Note speaker in various schouls, collepes, universities industries, corparate
house meetings, and professional and socia associations.

N
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Awards
*  Awarded by "Best Blodiversity Concentration award” by Govt of Madhya Pradesh
for the work on conservation and development of Bi odiversity,
*  Awarded as “Best Rotarian” of the Rotary 13istrict 3040 (201617,
*  Awarded with “Rotary Ratna Samman® (2017-18)

= Awarded with “Awaz-c- Indore” award by the Awaz group wirking for communal
harmony and social causes

*  Awarded as "Dutstanding Assistant Governor” of the Rils ry District 3040 {2016-
17)

*  Awarded by Rotary International for ithe services in the field of water
conservation, Serviee Projects, ind ax Pest Editor for club bulletin,

fa Positions leld in professional, and social nrganiziliong

*  HNeld the post of President, Genlogical Assuciation, Holkar Scienee
Collage, Indore. (1984-85)

*  Wasappointed Member, Board of Studhes, Geology, Devi Ahilya Vishwavidyalaya,
INDORE.{1984-85)

*  Held the post of President, Hhoojal Salahkar Sangh{Ground Water Consultants
Association} Madhya Pradesh, {1991-91)

= Held the past of Secretn rys Audichya Samad, Tndore G religrons and spiritual
organization] [ 1996-90)

*  Member. Rotary Club of Indore Upterwen, Indi e [Since 19997

* Coordinator, Project AWANRE (Aetion for Waler Recha glogr] of Hetary Club of Indors-
Uptows, (Since 2000)

*  Secrotary- Rntary club of Indore-Uptown{ 2003 2004)

*  Editor-Club Magzine. Rotary tlub of Indore-Upown Unmesh [ 2004-05)

~ *  Choirman-Safe Drinking Water Aroup. 1 Distrier 3040 [2005-06)
j *  Chairman-Water Respurces group, R1. 1Nstrict 3040 [2006-07)

*  Chairman-Water Hesources group, RE Diszrier 3040 (2007-00)

* CGraduate of Rotary Leadership Institote {2000}

*  District Co-ordinater- Water Resources groups B.1 Fresidents thrust area {2009-10)

*  LCharter Pregident- Rotary Club of lndore Sank dp KL Districy 3040

* Uistricz Chalr- Water Conservation- 0IT 3040 LAOTD-TT,2011-12)

* Faculty of Rotary Leadership Institure {2015 anwards)

*  Rotary Leadership Institute District Loordimatar, Rotary District 3040 {2015 onwaris)

*  Assistant Governor. Rotary International Dist b 4040 [2016-17)

*  Chair- District level recognition Committer- Wins Rotary [Mstrict 3040 (2016-19)

*  District Char- Water and Sanitation Cammities itin iy Bistrict 3040 (2017-18)

15
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? raculty- Rotary Leadership Institute Souti Asia
*  Faculty Trajner- Rotary Leadorsh Ip Institute South Agig

" .'ien:mrnna- Western and North Indig Divisian, Rotary Leadership Institute Sourh
Asla, July 2019 tnwirds,

Hemher:hlp of National and Stage level Committees

*  Member- Nationat Level Recognition Commities. Rotary india wasy i Schools
Program,

*  Member- Working firoup- Natignal Instituie of Hydratogy, Roorkes.

* President- “pai Biradari*a commeunity bpseg wrgunisation mentored by Magsaysuy
Awerd winner waterman Eﬂfmdm-sm,gth fi

*  Trustee J_I{Iﬂ’:rtﬂ-md-'l.ﬂhrfﬂmrnnﬂ.nn Committee Trust, indore

. ;.!!Emher-lsﬂrpundmr arnd Ium'msawm!m camimittes, Indore headed by the H o
Commissioner, Indore Division, indore
¥
Social Service projects

* Coordinated the activities of AWARE (Action for Water Recharping) a Rotary project
which s earrying out the tollowing activitles:
* Mass Fampaigning on Ground Wiger ogeneral and Ground Water Recharge in
particular
* Technical guldance to varipug sections of the society, such as farmers, urban and
tural residents, Industries, builders, am govt.deptts rEgarding various artificial
recharge technigues
¥ Arranging seminars, field demonstrations, workshops, to educate the people about
the im}lmrmnce of water, importance of Proper utilization of Ground Water, and
artficial recharge of Ground Water
" Have addressed 5 numhi.:r:- of Retary  Club- and other socfa) SETVICE - oryanisations
meetings an the topic of water fonservation, service projects. ang Blodiversity,
*  Have gulded number of Community Water conservation projeces
. Hm-iﬁllres.s:d Rntarj Di:trin._.i.ﬂpmhly in2006.07, Rotary District Lonference {Z006.
07).
* Have addressed Multidigtrier Intercity mect of Rotry clubs of Mad hya - Pradesh
Rajesthan and tjarat as key note Speaker
* Have been a trajner in Rotary presidents’ and Secretaripg’ training in 2007-08, and !
2009-1p T
* Creating awareness abour the el.vironment through variogs projects of Rotary clak: i SNy

encouraging and Executing plantation Projects in assoclation with vartous civic bodies,
resident associations and soctal orpanizy foiry
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Publications

* Have published three booklets on Groundwater recharging, from 2002 to 2006

¢+ Published an evaluation of groundwater resources of indore city (M.P.} in 2009

* Published paper Sudhindra Mohan Sharma and Hakesh Sigh, {2010) - “Concept Strategy
for revival and rechorge of large digmeter apen wells and enhancing the usefulness of
storage structures for groundwater recharge in textile milly uf Indore” Proceedings of
National Workshop on Dugwell Recharge: officiency and Efffcacy organised by Central
Graundwater Board Narthh Central Region, Mimistry of Water Resources, Govt of India

* Published paper Sudhindra Mohan Sharma [2010) Socio-ecanomic tmportance of the
ald water structures as a source of water supply, nnd their teehnical feazthility, in Decenn
Trap oreas of western MP" - Progeedings of Workshop an Kepalr Restoration and
Rennovation of water bodies with domestic support nrgamised by Central Groundwater
Board Northh Central Hegion, Ministry of Water Resources, Govt of India

¢ FPublished paper Sudhindra Mohan Sharma {201 I} - Villagpe Water Security Plan -
Training Course on Hydrology for Drinking Water Sector Professionals arganised by
National Institute of Hydrology, Roorkee

* Published abstract- Sudhindra Mohan Sharma (2011) « Polivies and ixsues in woter
resource development and utilization: Retter manegement of groumdwater resources for
enhancement in agriculture productivity in Western Modhya Pradiech” - Proceedings of
the National Seminar on improving Water Productivity, Rajamata Vijayaraie Scindia
Krishi Viswavidyaluya.

* "Significance of geophysical studies in identification nf target sitey for artifieial recharge
in Basaltic terrain” Sudhindra Mohan Sharma, and Dr Premendra Dev,  (Under
Publication)

*  "Muodifications in Recharge Technigues for arsoes with thin sofl prafile in bosaltic terrain™
- Sudhindra Mohan Sharma and Dr Premendra Doy (Uader Publication)

* Have written "Manunl of Sustainubility” for Ministry of Drinking Water and
Senltation- Govt of India

* Have published numerous Articles in Newspopers ond  magazines on
Envirenmental, Agro economics, Rural Development, Palitical, and  water
maniagement issues, ol

L4

&
Special interests in Student su pport, uud.‘i"nintlu activities :
* Have addressed more than 250 schools and colleges totalling around 20000
students so far, to creale awareness on water conservation.

17
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ANNEXURE 1 B F‘RCI_F[I.E OF DR A f-.':i_l! l:'._l-!ﬂl‘-l”E_H:.-'H-!

DR. MANISH CHANDEKAR, Ph.L,

bl
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Asltance done for BMEL, Pawer Oed Corp. Mrmhianaltanan Fat Ayaia arg,
Dobs Talecowm Companias,

Tralteg O “Guigance en Soeial Redgansiblity oy per 150 28003 30507

Trariet rarly 2000 Wndian and YRR pesmmly on Soutanabidly, ARl
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patazabens and 5 BCVMABPT Rppreed ELA consulting fem,
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OBJECTIVE OF ASSIGN MENT

* ldentification of interventions and activities leading to improvement of
ground water quality in siy tdentified village by Grasim,

* Preparation of time bound action plan around the interventions. for
Improving water quality ir targeted six villa ges identified by Grasim,

DELIVERABLES
“

* 06 Micro Plans of 06 identified village based an (nitial survey

* The villages identified are Durgapura, Meharwas, Shivpura, Bhagatpuri,

JunaNagda, Parmarkhedi

* List of interventions/activities suitable for Improving quality and
availabiiity of water in and around U6 identified villages. Type of possible
rain water harvesting systems)

* Detailed time bound actign plan with clearly outlining activities, impact
and investment required. 06 action phans for 06 villages.
Pre and post impact report (based on action plan)

* Expectations. suggestions aof commurity members around Improving
water quaiity in the area,

APPROACH & METHODOLOGY
h =

e e ———

T — T e ———

APFROACH

Mix ap gmile: While quantitative data gives us a 'generalized understanding of the
situation, a hollstic understanding s not possible unless an attempt s made to

explare the stories behind the requirement and intervention. We propose a mix
approach involving quantitative daty collection [on water quality Indicators) and
qualitative data collection for farm ulation of action plan,

The grimary Study tools 10 be used in the field work will be structured guestionnaire

for quantitative data collection and Focused Group Discussions (FGD) covering
qualitative data collection,

n n ustness of review: One of the key approaches
would be to use data to cross validate findings, which can lead 1o better inferences
and more robust ﬂndln.g_s- Triangulation with quantitative data, qualitative findings
mmﬁ validation from multiple mu_r;e;'wi:q._trd stréngthen the findings and action

points. i
: T 1 ot O
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ﬁ

2. INTERVENTION IDENTIFICATION

issues & Challenges Faced by Community

. detenoration in the area,

3. PERFORMANCE INDICATORS |

—————k B Design bassline standards performance indicators), |

. Ty

3
e e S fhecat Lot ke,

4] key challenges faced by community refated 1o ground
water quaiity

bl Key challenges faced By community on availability of
drmking water and agricuiture,

oh Prévious  interventions,  if any made by
govt/panchayat, NGOs or by community to improve
the quality of water in the area.

d) Currenl practices  in agriculture
deterioration of ground water quality.

€l Specific practices/activities resulling in ground water

leading  to

il. Presenpp  pf calsting  infrastrocture E s
dpprapTiatencss (waler harvestingl & need for
strenginening the samp  for improving quaiity of
Rround wiater.

B Requirement ol new wates narvesting strooture in tha
ared dimed at imaroving zround water gquality.

& Crilcatly examine 1he intervention/activities defined,

A Developing impact indicatars for Eround water quality,

* U3 FGD in one villape covering around 20-60 com mumnity membery
Personal Interviews/discussion with Panchayat and Sarganch
* Discussion with local agriculture department

METHODOLOGY

We propose to undertake the assignment in following lour phises,

Inception
Phase

liception
Bleeting wirls
Ehirasling

Skl alclor
Ajiilnis

Fliunligation of
research

cleslgn,
dadupaling

Preparatopy

Phase

Preparation sl
reEsedivlrooks

Selection of
Sanjale aiicl
stialiedinlrieey
Tl
collectio
Pro-testing

s
t‘r.n_:.i]'ﬂﬂﬂu wf

sty toals
L

- Data Conclusion
Collection O

Phase Phase
RV TR T ' g
Ouiantitative o ‘.:E‘Jf.a.': ;

_ [hata o ammmiting

Gali=stivng el

Wislupduint Collitedl,
Duesiionrire, Rt Arvadvg
& FRbaand P [

o Dhivesgr U
Dbseryuitiang. bf_

tia
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RESOURCES FOR ASSSIGNMENT
H h

HUMAN RESOURCES I

Technical team of two uperiencutﬂjmﬁmfnm]s on need identification, water
harvesting structure would spend thd-three dags an the gite,

Field team of p4 people with ul‘.ﬂnl;tvn mn':Em in community Interactions,
data collection & lecal level stakeholder management {Panchayat, Sarpanch,

FINANCIAL RESOURCES

Budget ltems | Unit Cnst Linit _| Total
Field team cost 2500 6*12272 man days 180,000 \
— 112 man days per Village) |

Travel, Ledging & 2000 16 32.000
 Boarding T

Professional Team Cost sgo ) 10 50,000
| Report Preparation 50000 ) 1 50,000
Lontingency =] S —_Boog

Gross Fee R = | 320,000

Add 18% GST on lee = i LE 57,600
Total fee | 399508

RS THREE LACS SEVENTY SEVEN THOUS ND SIX HUNDRED ONLY

TIMELINE

Client Consultation and finnlization of

S SN R L

Development of Tools
Sample finalisation
Testing of study tools s
T of field teams

Phase I Data Collection
| Quantitative datn collpctinn =
Conduct of FGDs & Kils [

Contral (data & clean;

Juantitative data anal i
Development of draft Report and Sharing
with Client

Development of Final Renort . | !

.
Lag

- —
=
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[Advance fax copy]
LXS/2012/661 Diate ; 21.10,2012

The Chairperson

Central Pollution Contrc! Board
Parivesh Bhawan

East Arjun Nagar

DELHI - 110032

LANX

ESS

Annexure-XW1

Subject : Completion of all Conditions of the Directions Under Section 5 of

the Environment (Protection) Act 1986

(Letter No. B-29016/04/06/PCI-1/7599, Dated 15.02.1 1)

Reference ! Your Letter No. B-29016/04/07/PCI-1/10454 dated
February 10, 2012 {Copy encipsed)

Dear Madam

This is in continuation to our letter No. LX5/2012/404 dated August
16, 2012 wherein we had informed yvou that we had complied with all
the conditions specified in the Directions ssund by vour office except
the Reverse Osmosis and CEvaporation Systems which wers in
agvenced stages of complation at that time.

We arge now pleased to inform vou that we haye completed the
instziation and commissioning of the Reverse Osmosis and
Evaporation Systems as pur the above Directions. We are enclosing

herewith photographs showing the Reverse Osmaosis and Evaporation
wyshinme

LANKESS Imdia Privaie Lirmijes

Ragistered Office
XEER Houss
Fiat Moo, & 182154

Foad No. I7, MIDC

Wagle Cylate

Thairss (W) - 400 B04

Makarashtra, indig

Tml, « 5122 2587 1000

WY BN A,
Wiy

Oaiagram, Magda -

ABF 334

Madbhya Pracesh, Ingls

Fel. = 90 7308 245104, J4ATHE. 348521
Fax + §1 7368 2ep7EN

in view of this, we request you to kindly return pur Bank Guarantee of Rs 10,00.000,
{Rupees Ten Lakhs Only) [Bank Guarantes Mo, 784BGG1100415, dated March 17,

2011].
Thanking you
Yours faithfully

For LANXESS India Private limited

Wi M

B. Bandyopadhyay
Vice President — Manufacturing

Enclosuras ¢ As abowo

P
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tANKESS

Coples to

1. Mr. Paritosh Kumar
{(I-C PCI = 1)
Central Pollution Control Board
Parivesh Bhaean
East Arjun Nagar
DELH!I - 11D 032

2 The CGhairman
M P Pollution Control Board
Faryavaran Fansar
E - 5 Arera Colony
BHOPAL — 462 016

The Member Secralary,

M P Pollution Control Board
~ Paryavaran Parisar

E — 5 Arera Colony
BHOPAL — 4632 016

4 The Zonal Officer,
Central Poliution Control Board
3™ Floor, Sahkar Bhawan
MNorth TT Nagar
BHOPAL - 462 003

5 The Regional Officer
M P Poliution Control Board
7. Bhagatpuri
Ljjain

- ||-|
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i @i wv Frasm gre

W CENTRAL POLLUTION CONTROL BOARD
. (Ul gR &9 v, wre BT
w VAT U ERVIMCAMENT L) DRERTS RO re s

SPEED POST/V FAR
(L5 LI AT Tl u|.:.p+5‘ti,_ February i, 3013

Shrer 0 Bandyopanyay,

Ve President-Head of Manyfacluring
Langeis India Pwp Lia

Oirlagram, Magds-4%4110

it U pmean, Madhya Pragdesh

Sub.. Dvectiony under Section 5 of the Envlronmen) (Proweceons Act, 1RES rag

Hel.: Your lotter no, LIPLAZOY17] 167800 dated Becomber 14, 2011

fhis Las relerence e the dirwctioy sl wis % a1 Envirnnmental
irrelection) Acl, 1984 on Apdil 28,2011 10 ihe akove 1aid indugtry it was diieciun
e it e romerly with gl the directions by Decerher 30,2011, The unil has
inlormed Vide above lotter Lhat (0 wili 2F complied with all the directions by
Oecember 31, 1041 except installation Bl RO B MEE which would be ¢ompiind hy
Outober 31 1012, inirder 4o varily the eompliinge ol directions. a polos Amrgpaeien
Yan o tendueicd witn MPPCH ga 1B 01 0 vl chysrved thad the ge by Larl
tismplipd with firectiang CALepL iraklation of WO g WEE Considering the aziiey
Lakma by The unil, Yhe competant Butharity albuwed the Lime Hmil up to Y0, 10 2640
| FRsbAllatecE ol BEY [ w57

Yeu are iherolme iegquesiod lo camplare ine instaliation of BO K MIF ans
Alss siablifscd the sviton by Octtober 30, TO1L vau are nise dirgetEd In Ensiis
comistent campliance o the ather action pamnty alrEady complied

Thin 'y xsuea with the approval of the Crair man Central Bound,
Youre faitafulg

Vot Kt

tParilesh Kumar

1= B
Capy g,
e MEmner SEcreimy .
wE RTate Patbitton Cential Boar i
Paryavaran Pafivar
L5 wiera Colany, Rhopsl 452 016
Lot 2anal G e
benteal Batiption Caniral Paarg
REA ety SahEgr Bligean .
Stk LU iNagar CBhiopai - 8T G583 -
Parite® « umsi

-

S o 4ol wags aMe btesin rdoag

Parovonls Brawan', Eawl ki Nagui. Deimg - 110033
ATEF o e epavaduimg LET PR S L L L e L T i a b Ll B 3 TR T R e —

g
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T wgan Frame grd
CENTRAL POLLUTION CONTROL BOARD
(vfren od w9 wwmw, s ey

BY REGISTERED AD
E-lFU‘IMEif{JEIPEHJ
Tao

| M/ Lanuess Indla Pyt Lig

|I Birlagram

Magda-456331
Gist Ujfain, Madhya Pradesh

Euhr 1I:'!‘!"rm:l*hm under Sectlon 5 of the Environment (Frotection) Act,
. 86 -reg

February 12, 2013

WHEREAS a5 team of efficers from the Lonal effice, Central Pollution

¥ Lanxess India Pvt. Ltd (Lhe unit)
ction report was forwarded to
. on the observation

of Ihspecting team the MPPCB Issued the notice under

section J3-A of the
:vauf (Prevention & control of pallution) Act, 1974 and under section 31-A of the Al

H’:mm.‘m & control of poilution) AZL 1981 1o the unit an February 10,2010 with thue
foll wing canditions;

1. Industry shail expiore the passibility of
wasle waler, so that discharge of
dissolved sollds and chlorides Is sta

; segregate the high dissolved solid

| through reverse esmosls or muitl
The treated efflusnt shall be yti]
plantation ete,

| . The menitoring of HC, Chiorides, S02 and HC| through handy

in place of once a day
8 night hours. Record
shall be maintained and reported to the Board on

recycling of entire treated
effluent containing high
pped. The Industry shall
stream and such stream treated
ple effect evaporation iystem.
fzed In the factory premises for

tar the same
monthly basis,

3. Ingustry has enough open land which should be converted into
Rreen bell by plantirg sullable specles of plants under the mxpert
i guicance of lacal forest department, thus Industry shall be able g

utilize entire quantity of treated effluent within the plant
premises.

4. The industry shail comply ali norms and suggestions/precaution

given |n on-site emergency plan and record shall be maintained
| accardingly.

5. The Industry shail comply the recommendations made by the

Central Pollution Contral Board officiats after visiting the plant on
13-14th __m:tuht.-r 2009 ; and

WHEREAS & team of afficers from Lhe Lonal offic
Contral Board (CPCB), Bhopal and MPPCE visited th
16-17,2010 for 1nvt.-:l.lqar.tun ol Leakage of chemic
and fire on 07.06.2010 due to mishandling of

e, Central Pollution
e unit during Movember
als on October 04,2010
baggase husk by the unit far

ran-4d

pewer generation: and

ithn v qfl anf e, fReedl-110032
‘Parivesh Bhawan', East Arjun Nagar, Delhi - 110032
T/ Tal. - 43102030, oW/ Fax | 22305783, 22307078, 22307079, 22301932, 2008ugdeol 4
b4 g-mai | epch @ nic. in TWETRE Wabshe - www cpab.ric.in

-l"_’:_J W
i

3
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WHEREAS a stow cause nolice to the Unit wol issued

“EH0VO/04/06/PLY 1/ TSS9 dated February 15, 2011

;;.1---—.-:5]-::unm. an thie basis of findings of the feam during
&= i A

b The unit shatl Install additional chigrine wensors Lo cover &) sutceptible area in the
Blant and maintain at least theee serseds in ssch sect an,

The writ €900 tnstall one adaitionat He) Aanie in North diepetion

The chioring sentars shall e EQUIppED with data recording faci ily.

The mdustry sHall xeap 80 days inveniory af
Area shall be deciased ay "Restricted arma®

T unit shiall imstadl Opucity meter at the captive power olant [Ce-grneralion
phantt stack far measuring the particulate matler.

wide |&ller e
with Lthe Tollowing
the abdve vivg

= i
"

Dlomass at Ule and Sigomaw sturage

LI

[F o

The slorage ares for Ny asn and bottam mhanal by sarmarked and ash aiiposed
EroneTiy

~

The it shall develop green beil arausd the plamt boundary o prevent sxposure of
villagers residing noarby,

E. The siored hazardous waste shall be disposed at Pitkampur TSDF until imtailation
ﬂ of new ing nerator

9, Theunit shall install flow meters at Iniel ang outlet of ETP,
10 The Leit svall sxmore the teasibi ity of recyzling the onti*e Lreated elfiuenl: and

WHEREAS vide lette) no, LESF20054 1508, dated marcn 25, Zont, tne
Y hase sabmitred foliowing detalls regarding vartous soliulion Lingral
Tealutes being taken miong wilh bank gusrantee of Rt 10 taes valsd up w0
Jecenbar 11,2012 in Fesponie v above dicectjom:

Triree chiorine sensors wil be intaliod by Juno M1, 00T, inoEch st sestsen
wWHETE Chlor e ghs % ade.

M Ore additional ML sensar will bo imtaliee ¥ the north eieciian by June 35,
2011

L The sdditionn, sensom wil e procursd will Kave dala crcanding Faciily witn
them and will be completed by June 10, 7011

. Theinly iy being prachiced e than 50 days invenlory of Bisitass pad thiy area
vl be declared a3 “Restricied Area™ by March 31, 3074

V. The online cpacity meler al the caplve powet plant slack for measuring
partcuiate matier will be instalieg by Devenbes 31, 2001 &4 these are to be
f'\- imperied due L net avallatiily of good opacily meser in the damestic mashel

Vi, - The area lgr storage of fly ath and battom aih shali be embarked by Maren 31,

Tk £ 4
PRl

W Iy 2010, 1000 snptings have been planted fuither 000 trees wili be slanted

duriig newt monsoon Le. by August 31, 2041 along the periphery ol 1ne
Imduitry,

“I 0% PAZArGOUS watte 1w being ciipoted off AL Ramiy Ervitg (Numbar Waste
Managemenl) Talula, Manarashies, 33 Pibamgpor TSOF 5 not by 4 pasition 10
ALCEIL this wagle, Pogsenlly the n's has stock ol 170 MT Hazardous witstielas
far 3, (132U |

A FPlawmeters will oe mstalled at ETP by August 31 2001

Pige ¥ av'd

, -
"
wil
i = J—'
L !
L]

e TECTIEE = T

LR ] i [l
L ik R I
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w K. The unit have been sutcesstully carried out pilet trials Tur reverse oarmoshy and
- aiso for evaporation p Hudy Tor suitable technology has been conducted. The
@{m tatal waste water treatment project of RO and evaporation I expected o be
completed by end of December 2017 due 1o long term delivery of corrosion

resistant equipment for the evaparation unli.

i, The unit has submitted Bank Guarantee of T 10 lacs valid upto December 11
012 and

WHEREAS the lollowing directions was lssusd o the Unit vide letter ng, B-
1906/ 0ds 08 PCI-1/ 796 dated April 28, 2011

. The unit shali instal chiorine sensors to cover all usceptible area in the piant
by June 30, 2011,

z. 11‘;;: unit shail install one additional HCL sentor 1 Morth direction by June 30,
1,

1. ;;' unit shall provide data recording facllity for ehlarine sensors by June 30,
11,

4. The unit shait not store more Lhan megmmnfhh-m-mum bio-
Mats storage area shall be declared as stricled area” immediately,

3. The unit shall instali Opacity meter at the caplive power plant (co-generation

plant) stack for measuring the porticulate matter by December 31, 2011 and
ubmit PERT chart of thig activity,

& The unit shaill develop adequite green bell around the plant baundary by
August 2011,

B. The unit shail install flow meters at inlet and oullet of ETP by August 11,2001,

9. The unit shail install RO and MEE for treatment of effluent and stabilized the
Wystem by December 31,2011 ard submit PERT chart of this activity ; and

WHEREAS vide letter no. LIPL/Z011/1809, dated December 14, 2011, the Unit

miormed that all the warks have been compleled except for instailation of RO & MEE far
wirich f‘Hp..IEiblﬂ' time upto October 31,2012: and

WHEREAS a jaint inspection was conducted with MPPCB on 18,01.2012 and
that the unit has compiied with all the directions except Installation of RO B MEE: aud

WHEREAS CPCB vide letter date 29016/04/06/PCI-1/ 10434 dated February 10,2012
asllownd the time limit Uipto 30.10.2012 for installation of RO & MEE ta the unit: and

I

WHEREAS the Unit vide letter LEL/2012/661 dated 31.10.2012 fnformed that RO and

Bvaporation system has been Instalied and commissigned and reguested Lo return bank
gl.l-h-mrntﬂ af s 10 lakhs: ang

'i'-‘HE'ﬁ:EﬁS a leam of officers from the Tonal office, Eintrnl Pallution
Control Boarg (CPCB), Hhopal and MPPCH visited the unit on December
W22 to verify the compliance of directions and observed Lthat RO and

evaporation system has been nslalled and commissionsd and effluent swample s
meeling the narms: angd

| . )
Cilfiel #l h'".l z‘l -\..\\.. :‘F Py

I 0k 28
il PELLORRT- 1R b7:mT—Fi g Tolih
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notified Linder the Eaviras

the Emvironment
examination and re

WHEREAS the Minsstry of
Wications No’ 5. O,

kx ]
-

Cnvirgnmen| & Forest,
157 (E) of 27.02.19% and 5, O

Government of India, wide
T30 (E) dated 10.07.2002 has

#il the pawers vested under Section § of the Environment (Protection| Act, 1985

1984} to the Chatrman, Central Pollution Control

any local body or

ment (Protection) Rutes,

to issue directions to any

Bry olher authorily for viglations of the standards and rules
1986 and amended thereo!: and

OW, THEREFORE. in exercise of powers vested under Section 5 aof

(Frotection) Agt,

1. The directions issued under Section 5 of

198G,
view, the following directi

and on Lhe basis of

ons are belng Issued:

abave

the Envirgnment (Protection)

ACl, 1986 to the unit vide lelter dated April 28, 2011 fs herby revoked,
L The bank guarantes of Rs 10 iacs bs herby returned,

L The unit will submit half
| condensate to MPPCH &gl :

Rallure to comply with the above
accordance with the provision of the

LI s T

yearly monitering reports of RO permeate and MEE

directions will attract action in
Environment (Protection) Act, 1986,

eyl
(Alay Tyagi)
Chairmen

Prge 4 ol
FRUIOEZE Lin de Wy ofbe =4 g1
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LIPUNGD/MSE/2020/280

To

Sh. Dinbandhu Gouda (Sclentist 'E")
(Divisional Head - IPC - Dirvision)
Central Paliution Control Board,
‘Parivesh Bhavan', East Arjun Nagar
Daihi - 110022

Subject : Defining our Hydrochloric acid as product, by-product or
hazardous waste.

Dear Sir,

is fully complying al Legal requirements related lo Envirenment, Health &
Salety, with various world class praclices being adopled and the cite is 180
8001, 150 14001 centiiod The manutachuring processes at Nagda sije are
designed m a mariner tha they bear responsibibity for the ensiranmant,
safety and healih of the Employees and tha genera| Population around We
are a “zero liquid gischarge” facility since 2012

We are happy to inform you that our site has been awarded “Ex
Environment” for jhe yedr 2019 by Indian Chemical Counci (ICC)

With referenca 10 above subjact, we have bedn advissd by MPPC
opinion for defining Hydmlchlnrin a0l 8% product, by-produc ar

Date 28 09 2020

Annexure-X\VII

LANKESS

LAMNKESS indin Prvgls Limbsg
Ragmiared Offics -
LANEESS Moums
Plot lng A;ﬁ'::'ld-l
Road Mo 77, MIDC
Wigle Estaip
Thane W) - 400 8¢
ingin

Ta = §1 27 2587 1000
Fas » BY 32 258% 1287
i oo
WP A s

M L 10k 3 00ARTC 158377

Winmg

Al . 458 331
u-hmmm | mai

TEl + 0% TG 345104 45730, FdSddT
Fan+ 01 TI86 246083

cellence In Managemant of

B Bhopal 1o seek Your expen
hazardous wasie as per the

Harardous and Other wasts (Management and Transboundary Movament) Rides 2015,

W would like 1o inform you that HCL is

Prooucts which is {hen soncentraled and pusified 1o make || saley
are pulling here some information related fo s -

1. 31% HCL has besn 2 Produet it aur consent sice 1885
2. Wa are selli

usage.
3. We track all the HCL iranspan vehicles through GPS system
4. W have g dedicatag agenc

movemant of vehicles,

& Qualdy of Hydtochleric amid ¥We concentrate and purif

Hyerochiaric acid is Meeting the 1S5 265 (1893) spocifizntinn,

Produced during Manidaciring process of OUr soive
ole product in the markal we

ng the 31% HCL 19 the Cuslomers, traders. end users al‘tufemum;rgaml'ne

¥ (M3 Hubert - Ebner) to manitor the HCL ransporigtion

¥ the Hydrochlarie acid and make

I saleabie product far ysin g in vanous industries for (heir application. The quality of




LANXESS

Crageeg Sramarg

» Copy of LANXESS Certficata of analysis - Attached as annexure - 1
= Copy of IS specification for Hydrochloric acid. - Altached as annexure = 2

great disadvantage as compared 1o other similar industries wherg HCL is calegorized as
product 7 byproduet and will adversely affect our operstions. We are altaching herewith further
information related on the subject matter. We would ba happy to provide you any other
Infermation, if required

Thanking you
Yours faithtully
For LANXESS india Private limited

fy

o

- -
—

Sanjay Singh—™
Vice President - Manufacturing
Email - sanjayk.singhfanxess com

CC:

1. The Chairman M.P Pollution Conirol Board, E-5, Arera Calony,
Prayavaran Parisar, Bhopal - 462 018

2. The Member Secratory, M. P Pollution Control Board, E-5,
Arera Colony, Prayavaran Parigar, Bhopal - 462 018

3. Regional Director, Centrai Pallulian Conirol Board {Central),
Parivesh Bhavan, E-5, Arerp Colony, Prayavaran Parisar,
Bhopal - 462 018

4. Superintending Engineer, M. P. Pollufion Centrol Board, E.5,
Arera Coleny, Prayavaran Parisar, Bhopa! - 462 018
5. The Regional Cifice, MP Pallution Control Board, 17 Bharatpuri, Uljain (M.P)

6. The Director- Zana) office, CPCB, Bhopal

A
o MR
."'-r;..J' #
el I,t g
¥ o
3 5?; G
1 " Ip-r
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W
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LANXESS

LANXESSThdia Private Limited
lANXEss B L AGR AN MALGIEA = 4584 3kl Mp Jf”'-'JJIM
LSRR A ]

S RN 0T S i T g 24ATTE Knlen - Jas43
- Wiy Ddei: = 3350005 LT

= FAN W Etpg Ydp TR
_-—'l'—_.——l.——-m = e —

“Test Roport of Hydrachlorie Acld®

Date:
Customer's Hwne H
Quantity i K
Mode of packing i Rl Tanieer
Tipker g
Totul Mo, of Packages 5 One Road Tanker
Top S=al No |
Hattam Szal Ny !
Bamplirig Podns 1 From Hydrochlorie Asid Filled Tonker 1o TPy,
/™ Analysiy repon
B.N. Parnmoiesy Bpreification Chwarvation
] LAERETA biuty Ihe makersd shall be o tlenr, volowrious Cimples
ar Hght yedow lisid fies from akie i
) e = : el o = — ITHET Wisitde impuejiios - e
i3 TPestn Aeresdiny [As HCL|, Pereanmiage Oy Mpwa, [Min | T kLTS
T | T Oy, w95 [TE= WEY B | LAy
0 | Resstur [Tl Ty = i . TR =
(11 wiipiate (A 11250 WPereanil by minsy (s i 1 e __.L-,E:,aﬁ
1 |."i:l I-'lrlj;'l:'n T'Eiﬁ:'I':TI! -l.n;' I:|;|_r..-. .'-I'-!_.-.q. = = Reaamr _-..' OOs0aL S _EI-EIT[H‘ET_
07 | Free Chilorine & Bromisdis O Peremnt by~ - Ohojo% S
e N M | ; M -
US| dufpbute JAs sQ2) Prr e by i Mo, | O.0EA WL
] Frimsy MhevaliAs PR rrem TAnE, N g e
g Whemie (. AR, Petivmn by, mues, (i | = .
ﬁ 1 _-'l.mﬁ::l-Ihln;.f.'ﬂrﬂ-|"'rll||r'!--.1 NS, Povren: By - I
S— TN = ! . .
4 I Meteury [AxTigs, Peireon b teanin | Al dppmr 0 | N P
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LANXESS

15 265 : 199 Annexure-2 .

Table 1 Reguirements for Hydrochloric Acly
( Clowrez 4.7, 5.1.2, B-4.3.3, B-3.2.4, B.7.22, B-g.4, B-10,3, C4.2, C-5.0 and o533 ]

#1 M, Charagiarintic tulrement, Coade Mleithod i Ty,
e e e o it i i - o Ml O,
B Tach cr AR In Annea T
iny (§1] (3F [+ £ ] i
0 Toud esldiey ¢ mx HC1 Y, b ] b1 zn 120 i3
priceni by masy, Min
i Mevkdor  on  igadiion, g o] b1 oo 0 006 4 n-3
parcent by mani, Alex | & pgn §
B Sulplsies | as Hysn, 3, o | a1 ong i 1 B
pesetnl by mas, Moz i 3 ppm §
W] lren {88 Fe ), perceng g e B | & 04 il
by mess, Ay {30 ppr | { 28 ppim § { 1ppwm i {09 pam )
vl Frep chioting and beo. g 5 0 o3 ] o003y LI
.,I'm.- :ﬁ:. parcem {3 ppm ) [ 18ppm | | P pepms 3 £ ppm )
by e, Mas
W) Swiphlies (ax S0y L gy =171 g ] Tl
pereent by man, Mea { i ppm )
i [ ]] metgly | an Py ), LRLTE = Grimn & gl E-i
o :r:':nl h; muEy, Mep (T { & poni )
wilid Arsenbe | an Ax Paf= Groon § - 0000 3 rfdi B -5
cenk by mase, May {5 nom } {3 ppm ) I 0702 o
Fy I AmssnBlime o pesndy — = = HEL e ] B-iy
(a1 Wiy b, percein by t ¥ ppm )
makh. Was
K} Mleveuny {85 Hg ), ppm, 1 d L] - b=
LT
ANNEX A
{ Fereword )

CORRELATION TABLE FOR RELATIVE DENSITY
AND PERCENT BY MASS OF HYDROCHLORIC Acip

Relative Deniliy ar 2 Fercent by Mag Helative Deayity ar 39oe Peregirr by Man

{1 {2 195 1959

1005 =& 1-10% 21-8

R iL] 4 =110 24

1013 L Byis 135

1030 44 1120 b0

1023 7 R D 357

1030 -0 1pa 267

™ |38 T4 ' 11134 177
1040 B8 iv14a 257

1045 99 (g1 Af.y

1430 L2 1150 W1

1+045 g 1143 317

1'0&0 li-9 1160 33

(R FET (1] g

170 145 I-itG Mg

BT 159 LTS 350

(3] 164 {189 &9

1085 i -] 11184 W0

1050 159 I|&8 W7

| [ fee Mope )
HNOTE — Thit ki ke aatiursiien wilue ai TE
i
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List of our products

LANXESS

L eaitiineg Chagrvea iy

Annexurs -3

LANXESS India Private Limited Nagda sie Toiuene, Chistine and Suiphur are used as raw
materiai for the production of its Benz siream prodicts Lo Beneyl Chisride, Banza! Chictide
which are futher maximum consumed mtesrially for producing Benzyl Aleohol, Benzyl Acetate,
Benzyl Berzosle, Thiomd Chionde, Bemzaidehyde, Cinnamaldehyde LANXESS India Private
Limited, Nagda site has all reguired beanses, approvals for the use and storage of thesa raw

malerials chemicals

A% per our existing Alr and Waler consent the figt of producis along with the quantity are as

bielow
Products being produced

Sr. | Name Of Produsl Production Capacity
Mo [ As per Consent (M1/Yaar)
1 | Banzyl Chioride 54750
2 ! BenzslChionde - T A3sD 1
3 Henzyl Alcohal 35000
4 Benzyl Acetate T200 E
5  Benzaldehyde = i 18000
8 Hydrochionic Acid = & 312400
7 | Suiphur Di Chiorde ” 12400
B | Sodium Benzoate i 2500 3
8 | Thionyl Chiarids . 50000 7
10| Diflenzyl Bfher T — 3600
11 [ Cinmamaidehyde ! 3000
12 | Benzyl Benzoars . = 000 _

f'_lf‘[‘f’i
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LANXESS

f ARshag I..'-I‘I-Ilm-'

AnNnexure - 4

List of product producing Hydrochlaric dcid

Hydroenlane acid is generated from tha following manulacluring processes in differant
tonceniration which is concentrated and purified in HCL conceniration plant

1. Benzyl Chicride and Benzal Chieride
2. Benzyl Alcoho!
4. Benzaldehyde

Process description and Process Now diagram of each product is as below

Benzyl Chicnide and Benza' Chionds

By oh # s be Mg Ll Domiogyen s

Banzyl Alcoho

H I.'n.-l.r.-.q.u...r'..!'l:;-._:

e e e —
o m o ey
ThE. r"!""lf o |
Ty Vi —ad

R L
i
i

i b B qhb—q_rqﬂ

"0'.‘_ el ey o
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LANXESS
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LANXESS

[ ] Cham i

Annexurg - 5
Hydrochloric acid sales and Tra nspertation data submission system

As par the direction from MPPCE Bho

pal we are submilting following detmls at every manth to
RQ Ufjain and MPPCB Bhapat

+ Gales dale

* Customer Name

» Transporier Namae

* End user receipt copy
« Tanker No., Quantity

Contact Name | address and contact number of end yser
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O T T Baari

el Arera Colony

Faryavarsn Parisar, Whaopal - 14 AP
Tele 1 FRS. 2466101, Fan-0755. 2464743

Authorization Order

rhrnmlu'ﬂlll'ﬂ COA-Ha hpply I LAl 2 L T R PON TiD: 18344

T,
The Chevipier,
[T} i il
Plot No. 256 1o 261, Vill, Mebitwiis,
Birlagram, Nagila ,
Dist Ujjnin PIN- 456331 (M.

Subiject: Grant of Authorization under Hazarduus and other W

nute (Manapgement & Tramboundary Muvement) Rube, 20046
Your Application Reveips Ma. RIE703 1y ISORS01 Y el

hast covmmanicalivm receivied on DL 04/) T LR

Wik neference 1o your slwive subject, the appilicatimn fon boen usnsldered aisder the afires

atbdd Aty and eniding rules theren, The M,
P, Polletion Conted Dasged s aghecd Lo praml. Astborsaiian ienker Flaemmlinm amd ialser Wk Olmugcniens & Tmm.mﬂm-
Movement)  Hule, 2016 L b JLOMR02A, sibioct 1 the fulfilmen: ul the provtsies of he mile & CINR Frddeliney ssug i thiy
repard alongw b lerms & conditions, enchosed with (his Festeaty
2 UHRLT TO THE FOLLOWING CONDITIO 1

2. Location: 256 b 261, Mehiway, Ridigram, Pageta | Dt Ujlaim (MR}
b. The capital lnvestment in bakhs; R 630 Ce
Encloamres:-

* Lonatialutioons urides | bvrardods Rules
* Giengral enncmbims
Mt -

(1) This sotharsitian s being gronted without prejuilioe 1o ife ikl proceeding pending wpanng the

imdusdry in the Court of Law. This nuthorization im pn way be taken a5 taeasures af proof that the industey

Buas i whibanesl any polfutlom contrel baws af any Vi fn (e past, lienee, whatsoever may b devisiam ol [he
Hun'ble Court shall be binding te the Evilastry i s Bosrd,

(1) The Wydvochlicle acid pemerated from contral armmngement shall be treated ax hnzsiivfonis wisie and  samc
whall be hundbed and trunsporied as per eitegory 351 of dhe Haorardows snd Other Waskes (Moragement &
Tramshaundary Movement Buales, 2006

(M The indbistry shall handle and manage fhe HC) (Hyidre Chlorke Acid) geaeralod from the proces. anil
serulidlng - Alr Paluiion contiol Srrangements a8 harrdeos waste as per CPCR Etdelbies aiil regurd i

this regard shall be malotained o per  Hogsrdous amid ather Woste (Manopement X Transbsundory
Muvement) Rule, 2016

(i o i B W

¥’
e-Sigmed On 2000 12000 14: 125 W, Wi
(Organic Authentication on AADIAR fram U104 ) Server)

WIRVMOK 19w Member Setriary
TPAY ¥ \WIR 4 1]

= R ]
iy
reSbgmest (Physival Sigwrary SO roquies| |'th:_ﬁl|'.;:-? W
| "
\ % eof
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ALP, Pallution Copbrel Haurd

E-5, Arern Calomy

Paryavaran Parisar, Ihajal - 16 MP
Tele : DT85-240619 ), Fun-0755.2463741

FORM-2
[Bee rule 6 (2) |

FORM FOR GRANT OR RENEWAL O A UTHIMNSATION 1Y 81
DOCUPIERS, RECYCLERS, REPROCESSORS, Hi ISERE, USER

I, Mumber of suthorimtion und date of fssu .

2. Relermace of appficuiion (Mo gnd daic)
A The Clccupior, of M Lansess ladia Privoe I amned

slgred inpection report for penration, golloction, FeCEpEion, sl
Co-processing. idifistion, meatment, dispoewt o ans pler

COR-SS8T0S, o 16082010

I8 hemehy pramied an nuihorisation ased o
waApe. RSN, s,

e il haorareliong or oithwr wasdes o oy o

ATE POLLITTIS COMT RO EHIARED TO THE
AND OPERATORS OF DISFOSAL FACILITIES

ihe erclosed

rey g, revirery, P -prsceasing.

the . prenabses

Sitbel @ 290 w 260, Vil Mchiveis, Bitlagranm, 1ol PMargrha |, el U igjoam . 1T AR AL
~ f ri n
i of Hazardous Waste as per Authorised mode of disposal or Qunntity
Sehedules 1, 1 und 111 of these rules recyeling [onfanauin)
o for utilsation or co-processing, ele, e
I Used or Spent O {1-5.1) i ez wald b mtharipcil H:E—;m&mn" A.O000-8AT
e R e : Reeywler sithorizd with SPCH _ 3= !
 Dily rapew/DXG-filers o (5.2} M.P Waste Mamagement Priess, Pitharpur, | 0,600 M.T.
| Sist, D (ML} or pre processing or O |
T S Woudming .
L. Chemical-containing residues {13413 . Waste Mansgement Project, Mishwmr, S000-M.T |
_{Arising from decontamination XA, 2w [MLP.) o e proceimnivg, | '
. |Sludge From Treatment OF Waste  (1343)  MP, Waie Menagement Project, Pibampor, | 5.000MT |
Water Arising Oul Of Cleaning / M. Crhar (MU, ) or pre processing, '
| Pisposal Of Barrels ¢ Containers : . = = .
5. | Empty barrelveontainers'liners fl=33.1) U Copiive  Iicincraror or WL Wiste 10.000-M.T
comtaminated with lwzardous nagemid Project, Fithampur, D8, Dy
chemiculs Awasies MEDY or To bo sld 1 suthartzed i1
a0 gt e - e meccksin’ Recpeler aatharzed with SPCH R
Ash from incinerator and flue gas {1-37.0) MLP. Wasie Manogemer Prufect, Mithampur, | §,500-M. T
Choaning residue [, Dtr (ML) o o prcensing
Chemical siadge from waste (1353) WP Wasa Minagommene Frojed, Pabampr, | 3000 6000 F |
water ireatment N s, [ (P ur pre rocessing .
Spent ion exchange resin cortiining (1-35,2) ¥, Wanle Management Project, Pithemgur, RODO-M.T
towic metals [Pl Dhar INLP) or e processing
k. | stilliation Rosidues 1-203) Wi Captive Incinerator o MLI» Wastg 1 S0, 000N |
tanagement Prisioct, Plithampise, Dist. Dhar
S el B e FMUIL) o pro processing = I
(0, [Chemical slidge from waste (1353) ML Vs Masugonerd Projoct. Fithampur, | 1 $00,000.M.
watar trestinent Wgt, Db (M1} o pre processing with due
walon from the diaposnl destinagio
PR,
1. | Any process or distillation residve (196.1) K180 reroceaiing | 380000MT
12. | Any process or distillatken resio i {1-36.1) aptive InginernlorC TR Pre-processng 230000 MT
3. |Any process ot distillation residue  (1-36.1)  ETSDF/Pre-processung 3200.00 MT
4. |Spend Carbon or filter medium {1-36.2} P, Wime Manageimn| Prject, Mihamgiur, 500, 0-ML T
H e = - Mal. Ditar (M.I. ) on e provessing . ! T
Exhawst Air or Gas cleaning residue (I-3%5.1) A, Waste Managenerd Project, Fithampiar, | GOOD.O00-5.T
Senchopil LD - S . Dhar (M. jorpreprosensing, |
Qil And Girease, Skimming {1-35.4) P, Waste Manageswent Project, Mithampur, 5.000-M.T
I - (Ml )orprepreesging. |
e-Shgreesd {Pligsicnt Nignature NOT raubros Page: 276 . - ")
0 |
=5
T
5 g{_/(/ |

Pt
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ML Palkition Comtdul Henrsl

E-5, Arern ' olany

Puryavarun Pyrivar, Hhmpai = 1 M0
Tede = OF8&-2qda 18], Fan 0705 paaiT42

Authorization Or '

-

ﬂ

1] Thet sobrmidimn shul] e valid fiaf o percind of §EAM 0183 1082024

020 T auttiorissiom is subijocr io ihe [oflovving weiwsl
forbe i aver gnld shova general condBions If unj |

Imeineration of Horardous Wasies

wpoui lae coil e | hawe spotily ety ottt that e |

(1) The incineratar should meet the normi and monitaring schedule decided by the CPCB, New Delhi as |
per "Culdelines for common Hamsdoss Waste Incinerntion” [Series HAZWAMS 30/ 2005-00),

(i) Emissions from incinerator shisuld confirm the emission limits prescribed by MoEF in, Environment
( Protection) Secoud Amendinent Robes 2000 published in Gusette of Indtin dated 04,03 09

(iki) Doring incinenstion of hazsrdois wastes the opesation condition such o Iempetatineg,

wir leed rabe, retention tme oie. must be oot oul 1o achieve camplete destruction of wastes and 1o

wvdld generation of toxic emission,

{iv] Incinerator shall be attached with efMiclent scrubbing systewn of pirticulate trap devies 1o nulblify the
effects al pollinanis penermbel daring fouehmrntbon,

() Submi the monitoring report of polltnts arising due 1o incinemtion process. 11 the
emiasions are nol within threshold limit then « serubber or a paniculate tap device may be wtinched
with the incinerntar to nullify the effects or toxie emlssions Fresn loigttveestior,

(i) Genemped incineraled peh should be analyveed after each shifi of penenling I gnsure

Lhart-nesly b5 nod 1o in neture, Non tosic incinersted axh shall be stored ad diposed o7 i weeursd
disposal facility

(vil) The oceupier o operator of 4 faciiity shall alig cornply with the tesma® conditinns

laid down in the permtission issued For establishment of captive an-site incinermtion facility.

(viii) The authorized person shall follow the guidelines of Mr. R, K. Clarg Commiitiee ttle as “Stomge of
incinerable haxandous wistes by the aperutors of Commwn Hagardouws Wastes Treatment, Stornge il
Disposal Facilities and captive H.W. incinerators”, Published by CPCH - Hamardous Waste Mumagemend
Series : HAZWAMS/ 20052006,

|, The sutherisel person ahall comply with te provisions of e Emdronment { Protection) Acl, VORI, amd e nsles
made ihase umder

2, The authensminn or by nenewal sball be-prodoced Gor impection @ the reguest o 20, ofikeer sl isad In thie Sanle
1l Lo vwieron] Daigeed

f ". k.- The persn mahweised shalt notreny, bend, sefl, tromder e oherwise rranspon the Faenrdis and ather wislea

excepl wwhal is pernsithed thrsgh 1his oatharsmlon,

4. Any unouhorsed change in persunoel, equipment o working conditions @ mentinned in the apphication by the
persin puibiersed shll consiiving o beeuch o bin pi b s

3. The person mathorised shsll implement Frusgincy Respting Praceduss (BT G sddie® Uiis otk i kcing
nrmsed considering ofl sbie specifie posadndd aenarion el gn apillugus, ol fire ens, ang Pl sl lnpmc
vl absty gy il sk alilbl i than negend al regodar smersal of v

B, Tha person duthoeised shall comply with e proviskons neilined in sise Contral Paliuinn Control Boond gukdelines
oi Imprlementing Lishilites for Fiviranmenial Damages doe in Hindling and Dispasal of Hazardow Wante amd
Fenally

T, i the duty ol the onthoriet parson 1o take prioe permission of e St 5 bation Ciniml Thsard s elosa deas
i Faeiily

N, Thwt iepworiext hceandions and other wamds shall bie Ty instivedd R s 2 el ws b iy secdeninl seorehee
@il s cleamup apeiilion.
S [T o T TTH B Ll S ]

rSigned | Physienl Sigmatees NOT rryuiee) Magre 31k E[&i 1
& gh—
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MLP. Pollution Cantrol Board

F-8, Arera Colony

Parynvaran Parisar, Bbojial - 16 MP
Tele : DTSE-2466191, Fau-0755 2463742

11, The importer or exporter shall hegs the cost of impon or expar and miligation of damuges i lomy,
1. An application for the ronewal af an mathorisation shat! be made o lnid down under ihese Mules,

13, Anry other condiilons for complionce ns per the Cinidelines izsued by the Miniatry of Enviranmen, Faresi and
Climate Change or Central Palluinn Control Boand from time io tine,

14. Anmual return shall be filed by June 301 for the perind ensuring 3 1m March of the Veur
13, The non harsrdos solid wase mrresting in the industeyAmsitunil remises swerping, eic, be disposed off

& mientifically 30 as not 1o gy anty eeisancepollutien. The applicant shall ke RaOCkSnTY permitsion fram givie
aathorfties For disposal o dimping site. |1 reguinsd,

8. _Specific conditions;

. The imdtry shall display the information qn hazirdus woste generted an native hosd of size 6 x 4* {in Tl &
English) owside the unit main Enle plong with sy and natere of haranious chemicaly beang hundied in the plant,
ine ludling wastewnter, air eetmianlonm al heveardious waskes

2. The suitwwrisation ar By rencwal shall be produced For inspeectbon Al the meiquest of & officer wutharised by the Slate
Pollution Control Board.

3. The indusiry shail camply with the provisisny of gubdelines lssued by CPCB for Identifying the wastes ani by
produdts,

4. The indusiry shill eomply with the provisians of rensparaticn and manifest sysiem for herardiim wiites In
secordance with CPCH transpertation Buidaiines

s
LComsent Mo M-80734 V- Wk !

+-SIgnest {Physiesd Signuters NOT requirm) r-,.i:qer'G E’E ' | 3

W A
l.';f., -'IF I

-ﬂ-) M{t _'il
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ML Poltution Cantesl [Riigaml

E-5, Arern Cutomy

Mavwasiimn Marisig, Mgl « 16 AT
Tele : U738 24ii g, Fak-0745 2465542

GENERAL CONDITIONS - ' =~

Man Vnzardows Solid wastes:.
Tl rivis hazardons wolid wisie srresting in tie snclnery fansEunil

et mvdeping, e e ditsposed T eIty 5o an i 1o
uluina ony msbsnce/pollition. Thi upplicant shal! ks TeeeAmary pormmasion from civic aulboritlen for Casad o slustigiing: sine 1)
required '

“Tyjie af waste

LTETINES IHspman|
Sernpy’ Phistic packing wmaterial s, e s, gony bsogs ote

Sahe 1 maithorized puriyids
Par CICHL MAEF Canidy

fings
2. Thse apyMlizan shall alioiv i siiT of Bty u Pradest Pollaiion Comml Hioard andio theit iz represyminlive,
upin the repmsertation of credentisls
ﬁ & To bespeed rusy napiarial sinck. manufacluring prooute, nescioe, s, Sl i Pt inem W Suncriomai phe
Brand.
b, Te entes tpun Uhe appllcant s peemises whene de ef ot source i3 ocutod o I Wivleh amy evinds are sequired
be kept under the tzrms and conditiens of this R
¢. To have beoes i risonatle fines Eny records guined 10 be kept urder the lenns and coarmlitiimis il bt
Cisnagnl,

ol T pect at epanabic fies AUt Cyud P

W manEBriag dusihod regured in e Consent: i,
¢ Tu sample al reasonable (imen a0y discharge or poillalante

1. This eoiieimtaunlvicrsition s Iransleraive, in cme ol chungy o nnerslegmrsgemen wend wdibnsees o mew
Cramer prmer |l Rrociom propricine vl imediungly apphy fiar e s

4. The tevsence of this Consnl does mai EEHVEY Gy peuperty rghls
privileges, mie doss M authorise any invasion of persinal tights, wor
Fgggulngisn,

inveither real or perwna) propevy or by ol usi g
uny Iefrimgement 0! Cenizal. State or Wcal luws ar

5. This comeni T grumted b respes of Waier perllbion contid Act 1974 i Air Pullution ¢ oatrol b,
under e provisions of Maeardsios and oiber Wadle {Monngemen & Franchomirliry mavaimemni) B
ot rlabe B0 @y other Department/ Agencies. 1loerss retspirired From pher |
il segiingely and have in comply senarsicly s et bheve At £ Bules.

KT ow Aatharization
let 2016 naly pixl does
hepartment/ Agenies have to be ibingg by the

u. Halamoe comtenifautharisation fie, 1T uny shali be recoverahie by fie Puisnd svem ot a btz e

7. The wppiticony shall siswnbi sl ke, WS i

= roajingd by ches slind moe (et Higin VR by pelior b (he
dlabg o cxpinarinm ol this Comsenliuting i aion

R Knowingly making uny false sobesient b ahdaining corment of complinmee wf consom conditiss @il ekl ir e
Iempessition wf erimiral penalties ax provided eder the segtion H24g) o e Watee Act ar siction 38 {g) of the Alr Act

B Alir nitice wnd ppportunity far fbse hegs g, his comdeid kB el el snspeisdiend or rovilied by fhe Thsad i wkmle
ar in penl disting s lerm G cuyse IrcluEing, i rud i b, ihe Tl |

() Wllatbom 0 2ty beems and cond: G o dhg Cummen
{h) Clbtaining thix Comsen by masneprescnuation of faidur 3 ke i) ¥ all redevain lavis
{ed A change in omy cunditlon that reguies lemporary or permancm redustian or oilwmingtion of the mthorized Einchurge.

10, O vhislaslan of amy of the abovesmentinedt conditiin

the coment prissiid wil) aubemiitically be faken o caneeted g
mecysary sclinn will he inltinted agtingt the indaniry,

£ wimsril S 150704

e Rianod { Mhyies! Sgmaiare SO jryyises| Fage: & ti W
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ML, Palletion Contrsl Banrd

E-5, Arern Caluny

Paryavarun Parisar, Hhapal - 16 s
Tele : 07852466191, Fas-078L 2463743

Authorization Order
Additional condition:-
Facking, Labeling & Transportation of Husardous wasles

[ Thwuqiwwwqthmm Sorage and Disposal Facility or recyeler shull ensaine vk the hisgmmdous
wals  are pckagesd and labeled, based on the companlthim in 0 manner suiuble for sl handling, sorape and tramspert
 pur the gailsdellmes besied by the Contral Polltion Corinl Bl wide « Chetosber 3004 & conslitions issues Tram time
1o lime.

(i) The lubeling and packnging shall be vasily visilde ad be gl withatuned phyysleal coneiiinm and elimate fieirs,

(i) The transpart of the hazardos wistes shall be iy svceidiinge with the provision of these mules and the Ailies made byt
Cottral Gove, under the Motor Velticlo At VIER and vaber gusdelines Jreed Brvermy Lo o Ve b thvin el

(1¥) Im case of tratsportution of hasarnbies wasics Through a Nl siber i ik Stge of arsggin i destination, tlw ocoupior
Mhall imimate tho concernod State Mollihon Control Bagrd beliee he huds over the harardim wastes 1o the L LT

v} The eccupier shall provide s tramspisrter with seven copies of the manifei as per the coloair codies ua per rule 11y,

(vi} The ecoupier shall forwand copy 1 Pwhvite} s the Seane Pollition Contrisl Poged amid i s the hovardous wasies is fHkely

~ b be eranspeiricd through any iransit State, the oceupler ahall projiare an additions] copy coch for intimaticn i wich Sue

nnd Torveard the same 1o the concemsd SPCR hefine bt e iver the husmrdows wisies 1o the franspotser,

(wEl} Mo iemspoetor shell accept havardous wastes frs sl B transport umlesh cojiies T o 7 of the masifest

BEOOMmpEny if,
(viii} The manspuricr shall subemit coples 3w 7 af the manibess duly
the wasle consignment.

signai! wilh date 10 tha operulid of the tacility alang wiik

Auiborization us required under the Wwmedow and other Wastes (Munageenent
is grantod Lo your industry subiject 1o fulfillment of ul) the donditions mentinngd
b muke wn apgification 10 this Board through X0 a1 least Siy b balfoe 1
appileant withaud valid Autharistion (fae fperaiva) of ihe Boand dl)
effluen and gassaus emizion

& Tranehamidury Movement) Hule, 2006
aborve, For ronewsl purpose you shall bavo
he dite ol expiry of ihis Authorisation. The
mok Being in o use pey outlel for the discharpe qf

For aowl v bghand [l
BAP Pallitinn Contrnd Brard
|
Ciiin g

et -a:.. S g Sl
e-Signed On 207112009 14:10:28

mic Asthentication oo AADHAR from UIDAIL Server)
TIAV 0 WIRVMOK 19W

Conseni No: H-5074
s-Sagnnl ["hynival Signaiure SOT TR




TR TgHuT Uz &g
CENTRAL POLLUTION CONTROL BOARD
gEiaTel, ¥ ud W ohiads gaem O ween

- MIHISTRY OF ENVROMMENT, FOREET & CLMATE CHANGE GOVT OF mifia
arpEh
APEED POST
F. No B-29016/G-897140WM-11 Diy M‘“"E ‘s L_,I -'-{_ Precember |, 220
T,

Mi/s Lanxess Indin Pyt L.,
Birlageram, Mogdn,
1%t Uljjaein - 486330, (M. )

Sub: Clarification regarding identification of Hydrochlorie acid as hy-produet o
hazardous wasie  -Reg,

Rel® (3) Muihyn Pradesh Pollution Control Board (MPPOB) letter dated 17.02,.2020
i) Lot letter po, LIFL/NGDVHSER20200289 dared 28.09.2020

ar.

This has reference 10 your letier daved 28.09.2020 regarding identification of
Hydrochlora acid s by-product or hieardous waste, However, the leter is not clear nhout the
~ generation procéss of HC! mentioned in it

Although, UPCR has previeusly ceceiveld a letter dated 17 022020 from MPPCTH
wherein, MPPUR clarified 10 you that HOT which s besng penerted during serubbing of
mciwrator lulls under caicgory 35 | of Scheduie | (HOWM Rules, 2016 and dircetod Y o

npply’ for authorzntion in 13 days as per the decision tiken in heuring conducied by MPPCH
i 1002 20210,

However. us per the CPCB guidelines for identification of material as by-product or
waste. the generator has 1o conduet a pre-feasibility study covening all possible end uses of

tederind Clilmied as by-peoduct and make an application 1o concemed SPCIVPOC along with
e pre-Teusibi bty report

I wrew of dhove, you are bereby direets! o approseh MPICH G demilication ol
roderil as by ']'_III_'Il"I.I.i.Z[ I secomlianee with Litiil 1-_“1[1,._-“;1“‘:_.. st h‘\ U

Yours I{I‘hhl”}'.

-~ tALhey Singh Soni)
' Al Dhreecton & Hend
Waste Management -1 Division

‘ofe vaq' yd e m, feesio o3z Aath |
Parivesh Bhawan, East Arjun Nagar, Delhi-110032 s
G

3
TIT/Tel : 43102030, 22306797, HHEZ Watite | www.cpeh nic in e

3
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Annaxure- XV

LANXESS

Erergizing Chamilry
UPL/NGD/HSE/MPPCE/2020,/324 Friday, October 30, 2020
Ta,
The Chairman,
Madhya Pradesh Pollution controt Board,
Pryavaran Parisar, £-5, Area Calany,
Bhopal- 462016
LANKESS Indls Priveia Limiiad
Subject : Installation of GPS 1o Hydrochloric Acid transporting Tankers, Office ©
XESS Houna
Pial Mo A 162-84
Reference; Raad Mo. 2T, MIDC
L. Qur letter no. 271 dated 16/09/2020 B i
& Youroffice letier g 1162/ TEC/MPPCH/ 2020 dated 30.08 2020 Manmaghirs, [ndia
3. Your office letter No L350/ TEC/MPPCR/2020 dated 20,10 2020 Tl + 91 22 2587 1000
~ Fax + 91 22 2587 1287
m-.m
Digar Sir, “mhulu.h
CIN | L4 1 SMHINEPTC 18837 T
With reference to your letier No, 1950/ TEC/MPPCE/2020 dated 240,10, 2020 Works |
eoeved on 29.10.2020 regarding provision of GPS link te Hydrochioric Aclg g e 8 231
frandperting Tankers. We have send camiman single GPS Enk for ail the tankers
: Tel « 51 700 245104, METIS 245447
connected with our industries and lransporting owr Hydrochlorie Acid, vide Fam = 91 7300 MET3
letter no. LIPL/NG D,.-'HEE,FMFF'I:I].-’E-EIEEJ,."'_‘IM send on 37102020
Kindily find harewith once again the same as mentioneg balow,
GPS link: https:/fn STl ey Lo
User 1D heltanker
PW:  Heltankeri)
We hope the abowe information is in order
™~ With best regards
For LANKESS India Private Limited
Vice President Manufacturing
Emall- sanjoyk singhi®lansess.com
Copy 1o : The Regional Officer, MLP, Pollytion Control Baard, 17 Bharatpurd, Ujjain (ML)
i
e gl .
L}F e
Z £
-"'._ ‘f:$
At
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LANXESS India Private Limited
Birlagram Nagda (M.P.)

List of HCL Transporter and Tanker Numbers

1 do RIDSGCS689 INSTALLED Hydrochloric Acid |
2 do MPOSHGTE96  |INSTALLED Hydrochlaric Acd |
3 do RIDSGC2429 INSTALLED Hydrochloric Acid
4 do MPOSHHBOSS  [INSTALLED Hydrachloric Acid
5 do MPOSHGO739  |INSTALLED Hydrochloric Acid
B do MPOIHG2312  |INSTALLED Hydrochioric Acid
7 do RIDIGD7699  [INSTALLED Hydrochloric Acid
a8 do MPOSHHI399  [INSTALLED Hydrochloric Acid
9| do MPOIHHI799  |INSTALLED Hydrochloric Acid
10| da RIDSGC9799  [INSTALLED Hydrachloric Acid
11 do RIDSGDEO99 INSTALLED Hydrochloric Acid
12 do RIO9GC4469  |INSTALLED Hydrochloric Acid
13 do MP13H9695 INSTALLED Hydrochloric Acid
14 do MPOSHGBA35  |INSTALLED Hydrochloric Acid
15 do MPUOHGS017  [INSTALLED Hydrochloric Acid
16| do RIOSGCS5611 INSTALLED Hydrochlorie Acid
17 do MPOBHH7699 INSTALLED Hydrochloric Acid
18 do RIDSGC3099 INSTALLED Hydrochloric Acid
19 do MPOSHHS459  [INSTALLED Hydrochloric Acid
20 do MP13HB699 INSTALLED Hydrochlorie Acid
Unitech Road Lines, Jiwaji Nagar, Kota
™ IFatak, Nagda { M.P,)-456335
MOb.: 9826289 232 , 7415557332
21 do RI09 GC0332 |INSTALLED Hydrochloric Acid
22 do RIDZGC3732 [INSTALLED Hydrochloric Acid
23 do RI09 GC 3832 [INSTALLED Hydrochlorie Acid
Sidharth Freight Carrlers, 141, Pandav
Nagar, Shahganj, Agra-282010( U.P.)
Mob, : 9927943880 :
24 do UP 80 DT 6237 |INSTALLED Hydrochloric Acid
25 do UP B0 BT 8577 |INSTALLED Hydrochloric Acid

Paae 182 of 198




26/Shree Bajrang Transport, 141, Pandav  |UP 80 BT 2027 INSTALLED Hydrochloric Acid
Nagar, Shahganj, Agra-282010 (U.p.)
Mob. : 9927943880, 9719116777
27|Sharda Road Lines, 55, Amarshri UP1SDT 0193 [INSTALLED Hydrochlaric Acid
Complex, Deihi Road, Meerut | WP.), M:
9927543880, 9719116777
28|5unil Trading Company, Jagdish Colony, |RJ 36 GA 5538 INSTALLED Hydrochloric Acid
Balad Road, Beawar, Rajasthan,
IM: 9829188256
29| do RI 36 GA 5866 |INSTALLED Hydrochloric Acid
30 do Rl 36 GA 1576 |INSTALLED Hydrochloric Acid
31(R L Rasayan Udyog, 33/223, Chawk Topl |UP78DT 6997 [INSTALLED Hydrachloric Acid
Bazar, Kanpur [ U.P.), M: 730903609197
32 do UP 78 CN 9855 |INSTALLED Hydrochleric Acid
| 23 do (UP 78 DT 2947 |INSTALLED Hydrochloric Acid
14 do UP 78 DT 6577 |INSTALLED Hydrochloric Azid
35|M5B Chemical Industries, 57, Rajinder DL1GC4454  |INSTALLED Hydrochioric Azid
IHagar Indl, Area, Sahibabad, Ghaziabad {
U.P.), Mob. : 9910319953
36|M5R Tanker Service . B - 70, Sector - 8. UP 22 AT 1936 |INSTALLED Hydrachloric Acid
Nowda | ULP.J, Mob. : 9810001597
37 do UP 22 AT 1931 |INSTALLED Hydrochloric Acid
38 do UP 22 AT 1061 |INSTALLED Hydrochloric Acid
39(8PS Products Pvt. Ltd. F - 38(L), RICO HR 63 A 2640 |INSTALLED Hydrochloric Acid
Indl. Area, Khushkhera | Bhiwadi), Alwar,
Rajasthan, Mob.: 9810092039
a0 do HR 63 A 4230 |INSTALLED Hydrochloric Acid
41 do HR 47 H 4621  [INSTALLED Hydrochloric Acid
432 do HR 38 W 7999 |INSTALLED Hydrochloric Acid
i E.E Inderpreet Kaur ghai, 19-9, Mechanic HRE&8A BBOD INSTALLED Hydrochloric Aeid
Nagar, Transport Nagar, Indore - 452001
Muob. : 9826057000
A4 do HREEA 9444  |INSTALLED Hydrochloric Acid
45|Gyanendra Signh Ghal , 19-9, Mechanic |PBL1BR 8044 INSTALLED Hydrochloric Acid
Nagar, Transport Nagar, Indore - 452001
Mob. -9827021922
46 do PBL11BR 8022 INSTALLED Hydrochloric Acid
47 do HREEA B900 INSTALLED Hydrochloric Acid
48 do RI14GD 3454 INSTALLED Hydrochloric Acid
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ran Singh Ghat, 19-9, Mechanic Nagar, |MPOSHE g540 |INSTALLED Hydrochloric Acid
Transport Nagar, Indore - 452001 Mob.
8669957000
solshivam Golden Roadways, Ingoria Road, (MPOS-H H-8107 [INSTALLED Hydrochloric Acid
Nagda - 456 335, Mab.
§27259907
51 do MPOSHG 2207 INSTALLED Hydrochloric Acid
52 do MPOSHG 2307 [INST ALLED Hydrochloric Acid
53 do NIPOBHG 2507  [INSTALLED Hydrochloric Acid
54 do MPOAIHG 2507 INSTALLED Hydrochloric Acid
55 do MPOOHG 2707 INSTALLED Hydrachloric Acid
56 do MPOSHG 3207 |INSTALLED Hydrochloric Acid
57 do MPOSHG 3407  |INSTALLED Hydrochloric Acid
o8 do MPOOHG 6107 INSTALLED Hydrochloric Acid
=39 do MPOOHG 6307 |INSTALLED Hydrochloric Acid
&0 do MPOIHG 8607 INSTALLED Hydrochloric Acid
61 do MPOOHG 9707  |INSTALLED Hydrochloric Acid
61 do MPDIHG 9507 INSTALLED Hydrochloric Acid
63 do MPOSHH 1807 INSTALLED H-,'drnl:MnHl: Acid
fd do MPOBHH 7207 IMSTALLED ﬂ}'dru:h'lnri: Acid |
65 do MPOGHH 7907 INSTALLED Hydrochlonc Acid |
66/ ANAND TANKER SERVICE, Transport MP-08-HG-7118 INSTALLED Hydrochloric Acid
Nagar, Nagda - 436 335
Mob. ;9827330675
&7 do MP-09-HG-9518 INSTALLED Hydrochlaric Acid
do MP-13-GA-1818 INSTALLED Hydrochiaric Acid
69 do MP-13-H-1218  [INSTALLED Hydrachlaric Acid
70 do MP-13-H-2518 |INSTALLED Hvdrochloric Acid
- 71 do MP-13-H-2618  |INSTALLED Hydrachioric Acid
72 do MP-13-H-2718  |INSTALLED Hydrochleric Acid
73 do MP-09-HH-3818 INSTALLED Hydrochloric Acid
74 do MP-06-HH-3918 |INSTALLED Hydrochloric Acld
75 do wiP-13-GA-4018 INSTALLED Hydrochloric Acid
76 do MP-13-H-1318 INSTALLED Hydrochioric Acid
77 do MP-13-H-1418 |INSTALLED rydrochloric Acid
78 do MP-13-H-1518 INSTALLED Hydrochloric Acid
79 do MP-13-H-1618 INSTALLED Hydrochloric Acid
a0 do RJ.00-GD-1718 |INSTALLED Hydrachioric Acid
Bl do RI-00-GD-1818 |INSTALLED Hydrochloric Acid
82 do R)-27-GA-B451 INSTALLED Hydrochloric Agid
| @83 do MP-05-H)-2118 |INSTALLED Hydrochioric Acid
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24 da RI-17-GA-8218 |INSTALLED Hydrochloric Acid
B5|NEW HARYANA PUNJAB, JIWAJI RIO9GB 5716 |[INSTALLED Hydrochloric Acid
NAGAR, NAGDA , Mob.: 7778954108
86 do RIOOGB5718  |INSTALLED Hydrochloric Acid
87 do MPOSHGS5211 [INSTALLED Hydrochlaric Acid
8g do MPOSHFS628  [INSTALLED Hydrochloric Acid
83 do MP13HOG71 INSTALLED Hydrachloric Acid
do RID9GBB464  |INSTALLED Hydrochloric Acid
91 do RID9GBB452  |INSTALLED Hydrochloric Acid
32| do RJODGC5350  |INSTALLED Hydrachloric Acid
93 do RIOSGC3I033 INSTALLED Hydrochloric Acid
94 do MPOSHFS628 |INSTALLED Hydrochloric Acid
a5 do MP13H0392 INSTALLED Hydrochloric Acid
96|Vinay Road Lines, New Over Bridge, RIZ0GE 4961 INSTALLED Hydrechloric Acid
Jawahar Marg , Nagda
| /™ _|Mob.: 9827536163
97 do RJ20GB 6419 INSTALLED Hydrochloric Acid
S8 do RJ20GH 3864 INSTALLED Hydrochloric Acid
99 do RJZ0GE 7596 INSTALLED Hydrachloric Acid
100| do MP13H 1755  |INSTALLED Hydrochloric Acid
101 do MP13H 0391 INSTALLED Hydrochloric Acid
102 do RIZOGC 1686 INSTALLED Hydrochlaric Acid
103|Raju Tanker Service, 191, Chambal Sagar [MPOIHH 5072 [INSTALLED Hydrochloric Acid
Colony, Nagda 456335, M 9993671737
104 do MPL1IH 6786 INSTALLED Hydrochloric Acld
105 do MP13H D966 INSTALLED Hydrochloric Acid
106 do MP13H 0866  |INSTALLED Hydrochloric Acid
107 do RIDIGHE GBES INSTALLED Hydrochloric Acld
--F'J'EG do MPO9GF 3612  |INSTALLED Hydrochioric Acid
19 do MPL13H 0524 INSTALLED Hydrochloric Acid
110 do MPOSHF 4342  |INSTALLED Hydrochloric Acid
111|Parvati Enterprises, 31 A, Sector E, Sanwer| MP30H0182 INSTALLED Hydrachloric Acid
Road, Indore 452 015 (M)
9826039285
112 do UPBOAT9128  |INSTALLED Hydrochloric Acid
113 do CGO4JAT235  |INSTALLED Hydrochloric Acid
114 do CGO4JABB3S  [INSTALLED Hydrochloric Acid
115| do CGO4JABI3IS  |INSTALLED Hydrochloric Actd
116 do CG04JAGB135 INSTALLED Hydrochiloric Acid
117 do RJOBGCETS3 | INSTALLED Hydrochloric Acid
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118} do

HREB9500

INSTALLED Hydrochloric Acid
119 do HRE89100 INSTALLED Hydrochlorie Acid
120| do CGO4JAS5235  |INSTALLED Hydrochloric Acid
121 do ME"IEHEM 1 INSTALLED Hydrochloric Acid
122 da MP21C06680 INSTALLED Hydrochloric Acid
123 do RJ23-G-3272 INSTALLED Hydrochloric Acid
124 do CG04JASE35 INSTALLED Hydrochloric Acid
125 do MP13HO366 INSTALLED Hydrochloric Acid |
126 do KMPO9HGA592 INSTALLED Hydrochloric Acid
127|Golden Chemical Transport Co, Ingoria MPOSHFOB26  [INSTALLED Hydrochloric Acid
Road, Nagda - 456 338
128 do MPOIHFOB27  |INSTALLED Hydrochloric Acid
129 do MPOS-HF-0828 [INSTALLED Hydrochloric Acid
130 do MPOS-HF-2912 |INSTALLED Hydrochloric Acid
131 do MPOSHF2913  |INSTALLED Hydrochloric Acid
ﬁz do MPO9-HF-2914 [INSTALLED Hydrochloric Acid
23 do MPOS-HF-2927 |INSTALLED Hydrochloric Acid
134 dao MPO9-HF-2928 |[INSTALLED Hydrochloric Ac'd
135 do MPD9-HF-5037 |[INSTALLED Hydrochioric Acid
136| do MPDIHF5038  |INSTALLED Hydrochloric Acid
137 do MPOSHF5039 INSTALLED Hydrochloric Acid
138 do MPOS-HF-5881 |INSTALLED Hydrochloric Acid
139 do MPDOHFSB8Z  [INSTALLED Hydrochloric Acid
140) do MPD9-HF-5883 |INSTALLED Hydrochloric Acid
141 do MPOSHFI162 INSTALLED Hydrochloric Acid
142 do MPOSHFS173  [INSTALLED Hydrochloric Acid
143 do MPOIHFI174  |[INSTALLED Hydrochloric Acid
144 do MPDS-HG-1418 |INSTALLED Hydrachloric Acid
145 do MPDS-HG-1463 [INSTALLED Hydrochloric Acid
146 do MPO9-HG-2164 |INSTALLED Hydrochloric Acid
4 do MPOSHG2206  [INSTALLED Hydrochloric Acid |
148 do MPOSHG3592  |INSTALLED Hydrochloric Acid
145| do MPO9HG3596  [INSTALLED Hydrochloric Acid
150| do MPOS-HG-3598 |INSTALLED Hydrochloric Acid
151 do MPO9-HG-4176 |INSTALLED Hydrechloric Acid
152 do MPOSHG4963  |INSTALLED Hydrochioric Acid
153 do MPOSHG4966  |INSTALLED Hydrochloric Acid
154 do MPOSHGEO33  |[INSTALLED Hydrochloric Acid
155 do MPOSHGB038  |INSTALLED Hydrochloric Acid
156| do MPO3-HG-BO52 [INSTALLED Hydrochloric Acid
157 do MP13HO541 INSTALLED Hydrochloric Acid
158 do MP13-H-0549 [INSTALLED Hydrochloric Acid
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159 do MP13-H-0562 INSTALLED Hydrochloric Acid
190{Pall Road Lines, 484 Madan Mahal, MP20HB1884 INSTALLED Hydrochloric Acid
Jabalpur, M- 8435000084 ;
191 do {MP20HB33B4  |INSTALLED Hydrechlorie Acid
192 do MP20HB36B4  |INSTALLED Hydrochloric Acid
193 do MP20OHB5484  |INSTALLED Hydrochloric Acid
194 do MP20-HB-5784 |INSTALLED Hydrochlaric Acid
195 do MP2OHBEDE4 INSTALLED Hydrochloric Acid
196 do MP2OHBE3BA  |INSTALLED Hydrochloric Acid
197 do MP2OHBEGB4  [INSTALLED Hydrochloric Acid
198| do MP20-HB-7284 |INSTALLED Hydrochloric Acid
199 do MP20HB9GE4  |INSTALLED Hydrachloric Acid
200 do MP20-HB-2684 |INSTALLED Hydrachloric Acid
201|Ravi Agencies , Opp. Devthal Ramayan  |MP20-HB-4529 |INSTALLED Hydroachleric Acid
Mandir , Nagpur Road, Jabalpur
| ~2 do MP20HB4532  |INSTALLED Hydrochloric Acid
&3 do MP20HB 5178  |INSTALLED Hydrochloric Acid
20411 P. Road Lines, Ingoira Road, Nagda (m]  [GJ16AU 4807  |INSTALLED Hydrochlaric Acid
205|R.N. Chemical Tanker , Near Shri Ram  |MPOBHHOBTE INSTALLED Hydrochloric Acd
Mandir, Nagda - 456335- (M) 9827005836
206|do MPOIHGET INSTALLED Hydrochloric Acid
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SANJARI TEST HOUSE= TESTING LABORATORY

| K3 TEsy 4 INABL ACCREDITED & GOVT. APPROVED LAB)

E- 2 O 8 BUILDING, ROAD MATERIAL AND SOILTESTING LAE

- B &) i A-3, Anand Colony, Ratlam{M.P.)- 457001

W e Emall sonjon testhougefingalon com
Nt Mob. : 9131222633, 9584026484

GOVT,
APPROVED
LAB

=

Fest Report No.: TC-To6820000004 187F

Mg of Cuxtomer = SR MAP TECHNOLOGIES GWALIOR (M)

Wi houd _TTEnJl“l-ﬂr\ﬂ'.uﬂ_- anvrq-.-\a T30/l

Drates= 1 122020

Nome of Department - OFFICE OF CMO NAGAR PALIKA PA RISHAD NAGDA JN. DIST

LLJAIN(M.P.)

Nume of Work == INSITU TREATMENT OF SEWAGE THROUGH BIOEMEDIATION OR ANY
OTHER REMEDIATION MEASURES FOR TREATMENT OF NALLAS AT
DIFFERENT WARD HAVING 2 MLD DISCHARGE IN ULB IN NAGDA JXN,

—
MUATHDN t=  INDRA COLONY  TIME- 7.30 A.M.
Marerinl Recelved - WATER

DATE OF SAMPLE RECEIVED: - 06-12-2020

DATE OF TESTING :- 06-12-2020 TO 13-12-2020

5. Na, TEST . METHOD OF TEST LN
I T PHVALUE | C ER:I02S(P-21):1953 mip/]
x BOD ' 15:3025(1-44): 1993 mg/l
(BIOLOGICAL OXYGEN |
DEMAND) |
1 ~ CDD 5 1S: 3025(1-58): 1964 ' mp/l
o~ [ CHEMICAL OXYGEN
{ N, | |
4, TSS IS5 -1 511984 mg/l
5.  FECAL COLIFORM 1S: 1622: 1981 e/l

ISSUED BY : SANJARI TEST HOUSE - TESTING LABORATORY

(e

Resulis
.58

dl

LY

Muie Thai
LRI

Authorized Signatory =

Name : Arbaz Mev "

Deshgnation : Quality Manager '
Ly

Fus Test Repont refers anky Iy the paarbicula sesins) submiicd for wsisg
Tiws lest results reponed in this report are valid ol the time of and der ez slated eondaian ol measuremen:
Thue. particular Test Report cammot be roprodinced expect im full, wilbit prios permassion af Chality Mannger
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SANJARI TEST HOUSE~ TESTING LABORATORY

QuTESy (MABL ACCREDITED & GOVT, APPROVED LAB)
LD o BUILDING,ROAD MATERIAL AND SOILTESTING LAB GOVT,
Jd N
:-;r,.. ) i A-8, Anand Colony, Ratlam{M.P.}- 457001 APPROVED
o 5 Ermall soinijond Dt v ekt bagins, s aii i LAB
e Mob. : 9111222633, 9584026484
e ey p— e —
\adihoed Treadrae.
Vesr Report No,: TC-766820000004 155 Date:-13/12/2020
Mame of Customer = S RMAPF TECHNOLOGIES GWALIOR (M.}
Name of Departient = OFFICE OF CMO MAGAR PALIKA PARISHAD NAGDA JN, DIST
UJJAIN{MLP.)
Name of Work = INSITU TREATMENT OF SEWAGE THROUGH BIOEMEDIATION OR ANY

OTHER REMEDIATION MEASURES FOR TR FATMENT OF NALLAS AT
DIFFERENT WARD HAVING 2 MLD DISCHARGE I8 UL IN NAGDA JN,

HoATION = INDRA COLONY TIME- 4,12 .M.
Sluterigl Heceived = WATER

DATE OF SAMPLE RECEIVED: - 016-12-2020

5 Na. TEST METHOD OF TEST UNTT Resulty
L. PHVALUE IS:3025(P- 21 | 0K mgll 8,7
|
3 BOD 1 15: 3025144 1003 mel 43
(BIOLOGICAL OXYGEN |
DEMAND) [
3 | oD ' IS:3025(1-581: 1964 mg) 14
~ | (CHEMICAL OXYGEN
DEMAND)
4. TSS ' 1S: 3025(P-15):1984 my/l 30
5, FECALCOLIFORM | 1S 1622:1981 efuimi More Than
1000

ISSUED BY : SANJARI TEST HOUSE - TESTING LABORATORY

= R
{.-H--.'

Authorized Signatory -
Name : Arbat Mev 2
Megignation ; Quality Manager

==

[ TR

Thin Tesl Repant refers only i the paribciles itemis) sebmmiad for iEsmy
¥l 14k l'ﬂ:l]-"l-l'lpﬂhd tﬂ!hllmt ore waled a1 the Lime af and undss (he sinled condilio of mioasimseni
iy paruiculer Test Repant cannat be reprodaced expoct in fall, walion g priinissiem of Qualdy Mapaper
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- SANJARI TEST HOUSE — TESTING LABORATORY

& TES i (NABL ACCREDITED & GOVT. APPROVED | AB)
i Ry BUILDING,ROAD MATERIAL AND SOILTESTING LAB GOVT,
E. o' ™ o A-3, Anand Colony, Ratlam{M.P,}- 457001 APPROVED
p "::i_'.' Emall sanjavi lvutho LuSS g S iy o wddni LAB
—— Mob. : 9131222633, 9584026484
== ——
VWithaud Trewmed
Test Report No.: TC-TE6820000004 |88 Date:-13/122020

Same of Customer = § R MAP TECHNOLOGIES GWALIOR (VLF.)

Mamie of Departmeat - OFFICE OF CMO NAGAR PALIRA PARISHAD NAGDA JN, DIST
LLLAIN{MLP. )

Nume of Work t= INSITU TREATMENT OF SEWAGE THROUGH RIOEMEDIATION OR ANY
OTHER REMEDIATION MEASURES FOR TREATMENT OF NALLAS AT
DIFFERENT WARD HAVING 2 MLD ISCHARGE IN ULB 1N NAGDA N,

~
CATION = INDERPURI TIME- 7.57 AM,
Ylaterial Received = WATER

DATE OF SAMPLE RECEIVED: - 06-12-2020,

DATE OF TESTING :- 06-12-2020 TO 13-12-2020,

5 No. TEST METHOD OF TEST INTT Fesulrs
e PH VALUE 1S:3025(1-21): 1983 mg/1 6.6
|
2. BOD 5 15: 3025 P-44): 1993 mp 3d
(BIOLOGICAL OXYGEN
DEMAND)
. con ' 15:3025(P-58): 1964 mg 9
o~ | CHEMICAL OXYGEN
DEMAND)
. | TSS | I8:3025(P-15): 1984 mg/l 27
5 FECAL COLIFORM IS:1R22: 1981 iTu el -"-‘Iq-rlEm'Lh.nn
|

ISSUED BY : SANJARI TEST HOUSE - TESTING LAHORATORY

Authorized Signatory
Name ! Arbae Mev

| maizfiia
Thes Tust Repers refers only 10 the particular demds] submalted for sesiing
The icat resulls roporied in s report ang valid pl ihe fiume of and wader the sised condilion of measiginei

Thie partscwlar Test Repont cannot be toproduced expeel in Fufl, withou! peior permisshon of Quality Masmpe

Fagel]
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SANJARI TEST HOUSE~ TESTING LABORKATORY

pTEST (NABL ACCREDITED & GOVT. APPROVED LAB)
P NG - BUILDING,ROAD MATERIAL AND SOILTESTING LAB GOVT.
= Lh o A-9, Anand Colony, Ratlam(M.P.}- 457001 APPROVED
; L Ermall saoart ercinougessy. b oo LAR

Mob. : 9131222633, 9584026484

\Withe ot Trealwmaet

Vest Report No.: TC-766820000004186F Dute:- 131272020

Name of Customer = 3 RMAP TECHNOLOGIES GWALIOR (M.P)

Name of Department - OFFICE OF CMO NAGAR PALIKA PARISHAD NAGDA IN, DIST
LUAINIVLE)

= INSITU TREATMENT OF SEWAGE THROUGH BIOEME A TION O/ AN
(FTHER REMEDIA TION MEASURES FOR TREA FMENT ©30F WALLAS AT
HFFERENT WARD HAVING 2 MLD DISCHARGE IS ULE IN MALGDA JN,

Sume ol Wark

FOCATION = INDERPURI TIME 330 P,

Materisl Received = WATER
DATE OF SAMPLE RECEIVED:- 06-12-2020

DATE OF TESTING :- 06-12-2020 10O 13-12.2020

5. No. TEST _ METHOD OF TEST UNIT Resulis
1. PH VALUE ' 1S:3025(1-21):1983 mpit 6.5
I B BOD IS BU2S( I} 1993 mpl +h

(BIOLOGICAL OXYGEN

DBEMAND)

X Con [5: 302 5(P-58):1%6<) my/l i

( CHEMICAL OXYGEN |

DEMAND) .

4. T58 IS:3025(P-15): 1984 mg/1 9

5 FECAL COLIFORM I5:1622: 1041 efudml More than

1000

ISSUED BY : SANJARI TEST HOUSE - TESTING LA BORATORY

Authoerized Signatory
Mame : Arbaz Mev

Designation Quality Manager

=gl ]

Thas Test Roport reders anly 4o the particular idemnis) sabamised for ittsbing
Flie sean resulte reperted un this repont are valid a the time of and unds the simed eonduron of mensgrcimen

s particutar Tesi Ropan cannol be reproduced expocl i Full. withosat e pserminsinn of Qunkty Marusye:
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SANJARI TEST HOUSI - TESTING LABORATORY

STESE (NABL ACCREDITED & GOWT. APPROVED LAE)
F % BUILDING,ROAD MATERIAL AND SOILTESTING LAR GOVT.
< L b A-9, Anand Colony, Ratlam(M.P.)- 457001 APPROVED
: i, . Email aal ) e el o, LA
- Mob. : 9131222633, 9584026484

R A m
Aften  Biovemakiodion

lest Report No.: TCT6682 10000000455 Dite:- H501,202 1
Name of Custamer = BRMAP TECHNOLOGIES GWALIOR (MLI')

Name of Department - OFFICE OF CMO NAGAR PALIKA PARISITAD NA GO I, ST
LJJAIN (MLP.)

“ume of Work = INSITU TREATMENT OF SEWAGE TH ROUGH BIOEMEDIATION OR ANY
OTHER REMEDIATION MEASURES FOR TREATMENT OF NALLAS AT
DIFFERENT WARD HAVING 2 MLD SCHARGE IN ULB IN NAGDA JN,

TTRCATION = VIDHYA NAGAR TIME- 825, A.M.
Viaterial Received = WATER.

DATE OF SAMPLE RECEIVED: - 31-12-2020

DATE OF TESTING: - 31-12-2020 TO 5-011-2021,

5, No, TEST ' METHOD OF TEST UNTT Results
1. PH VALUE I 15:3025(P-21 1983 myp/} 6.79
|
- A BOD I 1S:3025(P-4d): 1993 mg/l i
(BIOLOGICAL OXYGEN
DEMAND)
T . 15: 3025(P-58): 1964 g/t 80
- { CHEMICAL OXYGEN
DEMAND)
T TSS IS 3025{1. 15): 1984 /] b3
5. FECAL COLIFORM ‘ 15: 16221941 I il Mare Than
1000

ISSUED BY : SANJARI TEST HOUSE - TESTING LARDORATORY

Authorized Signatory
MName ; Arhar AMey
Mesignation Qualiry Manager

R - S

vomwicnke

Thas Tosl Koport refors only to the particulnr iensds) sibamibed For st
Mhe toet resulls repanied in this ropoet a7c valad al Uhe tame of and nder the winied comdibion of menmiraieni,
Thn particular Test Repon canrot b reproduced expoct im Full, walkwout prios e o Qhidlip, Manayer
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- SANJARI TEST HOUSE— TESTING LABORATORY

SIS (NABL ACCREDITED 1 GOVT. APPROVED LAA)
& e BUILDING ROAD MATERIAL AND SOILTESTING LAR GOVT,
E k. i - A8, Anand Colony, Ratlam{m.P,)- as7001 APPROVED

Emiir rily = ik ' T LAB
R Maob. : 9131222633, D5B402 648
e ———— = e T = — E—
H—[ kﬂ; & ':a-.:'-.-ueﬂ..a-_h (8

Fest Report Noc: TOT6682 10000000441 Dhcipns- BSAITA2021

S of (ustomer S RMAP TECHNOLOGIES GWALIOK (ML

Same of Depurtment = OFFICE OF CMO NAGAK PALIKA PARISHAD NAGDA ON, INST

LLILATN (AP S
Same of Work = INSITU TREATMENT OF SEWAGE THROLGH BIOEMEDIATION OR ANY

UTHER REMEDIATION MEASURES FOR TRE ATMENT OF YALLAS AT
DIFFERENT WARD HAVING 2 MLD DISE1 ARGE IN ULE TN NAGDA JN.

FPCATION = INDRA NAGAR TIME- 9.20, AM.
\baterial Receiy ed = WATER.

DATE OF SAMPLE RECEIVED: - 31-12-2020

DATE OF TESTING: - 31-12-2020 TO 05-01-203 ]

LTI R TEST METHOD OF TEST LMW Resulis
R PH VALUE 15: 3025(P-2 1 1943 g i
r 3 BOD I5:3025(1-44): 1963 gl 26
(BIOLOGICAL OXYGEN
DEMAND)
3. 00 15=3025] P-555: | D gl T2
{ CHEMICAL OXYGEN
DEMAND,)
4, TS ISL3U2S P-15): 1984 gl I8
% FECAL COLIFORM IS: 1622 1uy) cluiml More Than
{E1]]

ISSUED BY : SANJARI TEST HOUSE - TESTING LARORATORY

Authorized Signntory

ame : Arhiaz Mew

Designation Quality Manuger
e —————— =
TITRT S

lins Tesl Repon refiers andy b the pantscubss ibemd ) sibumiisd for iosnig
Ve List revulls reporied in thus report are valisd al the tamo of and undir the Slaid o s of et crend
Tl parisoubar Test Bepodt cannol be refEodapol ovpeet m il vl [t petnassics of Coalits Manape
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